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LEGISLATIVE ASSEMBLY. 

Monday, 12th October, 193(). 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

UNIFORMITY IN THE OFFICE HOURS IN THE CIvn.. SECRETARIAT AND THE .ARln' 
IlEADQUARTERS. 

1098. *Prof. N. G. Rangs. (on behalf of Mr. C. N. Muthuranga 
AIudaliar) : Will Government be pleased to state: 

(a) whether it is a fact that office hours in the Civil Secretariat 
are from 10-30 A.M. to 4-30 P.M., on week days, except 
Saturdays; 

(b) whether it is a fact that in the Army Headquarters the office 
hours are from 10 A.M. to 4 P.M., and if so, the reason for the 
distinction ; and 

(c) whether they are prepared to colli!ider the desirability of intro-
ducing uniformity in the matter Y 

. The Honourable Sir Henry Craik: With your permission, Sir1 I 
will ,l1iSWer questions Nos. lU98 anu 1099 together. The question of 
office hours is, within limits, one for each Department to decide for it-
c~  but generally the prescril>cu hours of work in the Secretariat are 
from 10-30 A.M. to 4-30 P.M. except on Saturdays when the hours are 
usually from 10-30 A.M. to 2 P.M. The office o ~ at Army Headquarters 
are from 10 A.M. to 4 P.M. except on Saturdays when the hollI'S are ui>ually 
from 10 A.M. to 1-30 PM. Government do not see any necessity for in-
troducing absolute uniformity in the matter. ., 

Mr. Kohan La.l Saksena : llay I understand that the time mentioned 
is 1dalldard time , 

The Honourable Sir Henry Craik ; Yas. 

Mr. K. Ahmed : Is there any ('hance that the Congress Party or my 
friend's constituency will be benefited in allY W4y by putting thi!:! ques· 
tion 1 

Mr. President ~ lIonournble Sir Abdul' Rahim i  : Next t o~: 

( 2937 ) 
LilJlLAD A 
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UNIFOBMITY IN THE OFFICE HOURS OF THE SEVERAL GoVERNMENT OJ!' INDIA 
DEPARTMENTS ON SATURDAYS. 

flO!J9. *Prof. N. G. Ranga (on behalf of Mr. C. N. Muthuranga 
11uoaliar) : Will Government be pleased to state : 

(a) what the office hours are in the several departments of the 
Government of India on Saturdays j 

(b) whether it is a fact that in some departments the hours are 
from 10-30 A.M. to 1-30 P.M., and in others from 10-30 A.M. to 
2 P.M., and if so, the reason for the different hours j and 

(c) whether they are prepared to consider the desirability of a 
uniform treatment in the matter Y 

REPORT OF THE WHEELER CoMMI'ITEE. 

1100. *Prof. N. O. Ranga (on behalf of Mr. C. N. Muthuranga 
!tludaliar) : Will Government be pleased to state : 

(a) 

(b) 

(c) 

(d) 

rlt J' (6) 

if it is a fact that the recommendations of the Wheeler Com-
mittee are under their consideration at present; 

whether they have any intention of publishing the report, and 
if so, when; 

whether it is a fact that they contemplate publishing the report 
together with their decision on the recommendations con-
t ~  therein, and if so, the reason for this procedure ; 

whether it is a fact that it is their intention to publish the 
report and their decision when the Assembly is not in Session ; 
if not, whether an opportunity will be given to the Assembly 
to consider the report so as to enable the Assembly to express 
its opinion on the matter ; 

whether the decision that may be reached on the recommenda-
tions of the Committee will be that of the Government of 
India or that of the Secretary of State j and 

(f) whether, and, if so, to what extent, the present Government of 
India or the Secretary of State could bind the succes,ors of 

,j' the present Government by any decision that may be 
reached now on the report T ' . 

The Honoura.ble Sir Ht'lll'Y Craik : (aI, (b) and (c). I wouin refc,r 
the Honourable Member to the answer given to M ... T. S. Avinashilingam 
CheHiar's question No. 51 on the 2nd September, 1936, and to t ~ 
replies to the supplementary questions asked on that occasion. 

(d) It is not likely that the report will be published ~  th!l 
presenf'Session of the Assembly. 

(e) The decision will be that of the Government of India, excepl' 
whE're the sanction of the Secretary of State is required. 

(I) The position 'Will be precisely the same as in every other decision 
bf the Government of India or the Secretary of State. 

tFor answer to this question, 8ee answer to question No. 1098. 



Prof. B.G. Ranga: Will an attempt be made to postpone the deci-
sion until an opportunity is given to the winter Session of the Assembly I 

The Honourable Sir Henry Oraik :  I think I have already answereu 
that question. 'l'he answer lli ill the negatl've. 

M1". M. Ananthasayanam Ayyangar: When was the report a:;ub-
miLten to the Government 1 
The Honourable Sir Henry Craik: I have ans\\'ered that too: it 

was submitted, as far as I remen..ber, auout March or April last. 

DISCHARGE OF NINE DEPUTY Ass -w.r CoNTROLLERS OF MIuTARY AccoUN'IS 
HOI. *Mr. Sham Lal : (a) Are Government prepared to redress tho 

grievances of a body of civil servants or class of servants as stated by 
the Honourable the Finance Member in rcply to the speech made by 
Sardar Sant Singh while moving an adjournment motion on the 25th 
l"ebruary, 1936 Y 

(b) If so, do Government propose to look into and redress the 
grievances of nine or more subordinate service officers of the Military 
Acc."ounts Department (referred to in starred questions Nos. 781,  791,  796, 
797 of the 22nd August, 1934) who were prematurely retired in September 
or October, 1933 Y 

(c) Will Government please state how many of the superior service 
officers were similarly retired and how many of them were gh·-en exten-
sions, with particulars of names and rates of pay ? 

,'u. 

(d) Has the strength of the :Military Accounts Department been 
reduced during these years among the clerical, accountants and subordinate 
service officers, and will Government please state wh); correspondiug 
reduction was not made among the superior service officers 1 

(e) Is it a fact that the Army Headquar ters have taken special steps 
to find jobs for the retiring European Army officers, or have given them 
special concessions when they so retired prematurely? 

(f) Has similar action been taken for civilian officers in the Army 
or the Army Accounts retired like the ones referred to in the preceding 
part! 

(gj Do appeal rules framed by Government provide for open 
_enquiries to be made in all cases in which officers are punished for neglect 
of duty, and are they entitled to full facilities to see the original ~co  

concerned Y If so, was this done in the case of the Military O lllt~ 

Department officers referred to in the preceding parts' . 

(h) 'Vere the appeal rules referred to above framed so as to save 
.Government servants from unnecessary court expenses Y  _ 

-\ . 

The Honoura.ble Sir James Grigg: (a) Goyernment are l ~  pre-
pared to .consider reprcsentation8 {rem their servants when they are 
put forward in t ~ proper manner ~ - -

. (b) The attention of the Honourable Member is invited to the replies 
gl'ell to _ Mr. Jagan Nath ,Agarwal's 6tarreAi q-q.estions Nos. 781-791 on 
the 22nd of August, 1934, and to Bhai PariIia Nand'8 starred questions 
N(,8. 796 and 797 on the 8aD;le date. 
L3\1lLAD' A2 
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(c) No Superior Service .Officers were retired for inefficiency. under 
Ni?U 1 to Article 465 (a), C. S. R. & ~ the second part of the 
qUEstion, in recent years only one officer has been given an extension of 
service. 

(d) The answer to the first part of the question is in the affirmative. 
TiLe cadre of Superior Service Officers for the Military Accounts Depart-
ment was reduced as a measure of retrenchment from 59 to 53 posts. It. 
'\\-f.1S Imbsequently found that this reuuction WillS too drastic and two of UlO 
llObts reduced have since been revived. It will be realised that the redu:l-
tion in ministerial and subordinate establishment does not necessarily result 
in a proportionate reduction of superior staff. 

(6) I presume that the Honourable :Member refers to the "War 
B;ock " Scheme and, if so, the answer is in the affirmative. 

(n No ; but I would pomt out ,that the particular cases referred to 
hy the Honourable ~I lll  relate n,)t to retrenchments but to retirement.ll 
for inefficiency. 

(g) Departmental enquiries arc held and every opportunity is given 
to the officer concerned to stCA te his case. As regards the second part, I 
would refer the Honourable "Member to my answel"lS' of the 22nd AUgU6t, 
1934. 

(It) No question of court expenses arises. 

PROVISION OF LATRINES IN THE PEONS' QUARTERS AT PUNCHKUIN ROAD, 

NEW DELHI. 

1102. *Mr. D. K. La.hiri Ohaudhury : (a) Are Government aware that 
they buiit small bath rooms in each peons' quarter at Punchkuin Road, 
~~ l  -

(b) Is it a fact that the Peons' Association wrote a letter to Govern-
ment, praying to build latrines in those quarters Y 

(c) If the answer to the preceding part be in the affirmative, why did 
Goverriment make bath rooms 7 

(d) Do Government propose to build latrines in those quarters' If 
not, why not Y 

The Honourable Sir Frank Noyce: (a) No. Bathrooms arc not pro-
~~  Only t~  platforms have been provided in the peons' quar-

tedim New DeIhl. 

(b) No such representation has been received. 

( c ) Does not arise. 

(d) Xo. Water-:6usheu latrines already exist for the convenience 01 
the occlipants of these qnarters. -

CONTRACT FOR THE SUPPLY OF RED OXIDE FOR RAILWAY WAGONS AND 

UNDERFRAMEB • 

. 1103. ~  Anugrab. NaraYILn Bin);la: (a) Is it a fact that snmples in 
. respect of Bllpplementary tender No .. 7344 were required to' reaeh the 
Government Test House by not later than the 25th November, ~  , 
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(b)' Is it a fact that Meosrs. JeItl;oll & Njcholson did not submit t ~  

ll~ to the Government Test House within the c l ~ date 1 If bO, 
wiH Goycrnment be pleased to state tile date or dates on whICh the salllpies 
in q\reStion 'were actually submitted by the said firm to the (joverllillcnt 
Tcst How>e t 

(el Is it a fact that on the 5th December, 1935, the Railway Board 
decided to purchase the ReadymiXed Red oxide paint from the European 
group-llessrs. Jenson & Nieholson and ~ l  Pa,nt o ~lo  

before their samples were reported on by the Government Test How>e 1 

(d) Is it a fact that the samples submitted by Messrs. Shalimar Paint 
Works &"'ainst supplementary tender' No. 7344 differed in bome cases 
from the 0 actual supplies furnished to the East Indian Railway for trials 
carried out by Mr. T. G. Creighton at Lillooah 1 

(e) Will Government be pleascll. to state in what respects the same 
differed? . 

(f) Will Government be pleased to state whether the contract for 
the supply of Red Oxide Paint for wagons and underframcs during 1936-37 
awarded to Messrs. Jenson & Nicholson and Messrs. Shalimar Paint Works, 
was based on the samples trieu by Mr. T. G. Creighton at Lillooah or the 
standaru samples submitted b:v the firms to tne Government Test House 
against the supplementary tender No. M-7344 , I. ,1· 

(g) Is it a fact that the contracts for the supply of Red Oxide stiff 
paint were awarded to Messrs. Jenson & Nicholson and :Messrs. ShnFmar 
Paint Works in April, ~  prior to Ule Government Test House Report 
on their samples against the supplement:lry tender T If not, will Govern-
ment be pleased to state the date when the Indian Stores Department 
actually received the 'fest Heport on the samples in question? . 

The Honourable Sir Frank Noyce: With your permission, Sir, t 
propose to reply to questions Nos. 1103 aHd 1104 together. 

Information has been called for and replies will be placed ol;.!'!the 
table of the House in due course. . 

TENDER FOR THE SUPPLY OF INSIDE BODY VARNISH APPROVED BY THE 

EAST INDIAN RAILWAY. .,lJ 

HIM. *ltfr. ~~ NaraYan Sinha: (a) Is it a fact t ~t the. ~~  
Stores Department mVlted tender No. H·6040 for thesuPJ-·ly of::lmi<i4t 
body varnish  against the Indian Stores Department sp£'rifieation and 
standard sample which stipulates that the varnish must be. free froIQ 
rosin? 

(b) With reference to the reply to part (b) ofstan'ed questipn· NO\. 
1019, given on the 9th March, 1936, will Government be pleased·J-(); state 
whether any tender for the sample of inside body varnish approved by 
:East India Railway, was invited in accordance with the rules for the 
purchase of stores by the Indian Stores Department T If not, why notr 

(r) If the answer to part (b) be in the negative. will Go-vernment 
be, plear.ed to state how the Indian Stores Department placed the contrae.t 
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No. H.-6040110, dated the 5th March, 1930 with Messrs. Jenson & Nicholson 
for the I:Ipecial quality of varnish , 

(d) Are Government aware that the supply of the varnish--body 
hard drying illsidl'-snpplietl agailliit tne contract, was found by the 
Government Test House to be Ii l'ooin varnIsh, rosin was partially in tho 
free ~t t  and partially in the form of calcium rosin ate and reported to 
give a brittle fill!l and rejected as unsuitable for use as an inside i.Jody 
vnrni:;h Y 

(e) Is it a fact that the same varnish rejected by thc GO"ernment 
Test House 'was accepted and paid for, as the supply conformed to the 
East Indian Railway special sample whicb was brittle and far inferior 
to the quality for which the original tender was called for Y 

(f) Is it a fact that aecording to the rules for the submi<;sion of 
tenders a contract is liable to be cancelled and a fresh tender is to be 
invited for the actual stuff required as per specia! approved samples in 
case where the Indian Stores Department specification is U'Jt available T 

(g) Is it 8 iact that, according to the ntles for the SllbmissirJn of 
tenders, a contract is liable to be c8:1celled and the tenderer held res-
ponsible for the breach of contract if the supply is not cco ll~ to the 
specification in the tenders' If so, why was this rule not app;ied in the 
case Qf;;the supply of this insidc varni>:h by the European firm, Messrs. 
Jenson & Nicholson-the successful tenderer , 

(11) Are Government aware that there are several othf'r cases in which 
particular Europe!:l.ll tenderers were allowed to supply materials which ,vere 
not according to the Indian Stores Department specifil'athns mentioned in 
the tenders of the successful tenderers, and in whose favour the specifiea-
tiom were cha.ng.ed bJ ire Jndian ~l l  iJepartment without calling for 
frp.;h tenders' If not, do Goyernment propose to enqnire into ~ c  

cases /Iud lay a copy of the result of such enquiries on t.he table of this 
House·' If not, why not , 

INTEltFERENCE BY THE RAILWAY BOARD IN THE MATTER OF PURCHASE OFTHB 

RED OXIDE PAINT. 

i05. *Mr. Anugrah Narayan Sinha: (a) Will Government be pleased 
t(l state if in the matter of purchase of stores, the Railway Board has 
ever ),l}ad the occasion to dictate the placing ,of a O t ~to  behaif 01 
the tJidian Stores Department with a particular firm for supply of 
paints' 

(-0) If so, is it a fact that the particu1ar firm on whose behalf tile 
Railway Board interfered, happelled to be Europeans, namely, ~  . 

t : ~ Nicholson' 

fli)'! Is it a fact that the decision to purehase the Red O:rl8e Pab1t 
~ l t  tender No. M-7344 from Messrs. Jenson & ~ c ol o  

was arrived at  at a meeting of the Rail way Board on the 5th December, 
1935, while the actual test of samples of the said Red Oxide Paint was 
earried out long after that by ~I  T. G. Creighton on the 10th April, 
1$.86 .. t Lillooah' .. .  . , 

• Cd) Will Government he ~  t~  r,1:ate if the testing o Il~~ 
takIng place long afttir t"bede\!l8iOflOll thtd:ender lVuever comnlltted by 
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the Indian Stores Department f If so, will Government be pleased to. 
atate instances f 

(e) If the reply to part (d) be in t~  negative, 'Yiil o :c ~ t 
be pleased to state the reasons for the RaIlway Board ~  wIth 
the principles and procedure so far follo,,:ed .by the. Indian tjtores ~ 
went in the. matter of purchase for the pubhc sel'Vlce , 

The Honourable Sir Frank Noyce : (a) No. 

(b) The question does not arise. 

(c) No. 

(d) The answer to the first part of the question is in the negative. 
The second part does not arise. 

( e) In view of the reply to parts (a) and (c) of the question, thlo 
question does not arise. 

RAILWAy-CoNCESSION FOR TRAliS:POBT OF FOOD ANl> FODDER TO THE ~ 

STRICKEN AREAS IN THE JHALOD TALUKA ANl> PACHMAHAJ. DISTRICT. 

1106. *Prof. N. G. Ranga: Will Government be pleased to state 
whether any railway transport concessions had been extendcl for the 
cheaper or free transport of food and fodder to the famine-strick,en 
area in the Jhalod 'l'aluka and other areas of Pachmahal's District' 

Sir Girja Shankar Bajpai : 'Vith your permission, Sir, I propose to 
answer questions Nos. 1106 and 1107 together. 

It would appear from the Local Government's c6'ilimunique pub-
lished on the 7th September, that reduced rates for the transport of 
fodder by rail have been arranged by the Government of Bombay to 
relieve the distress prevailhlg in certain districts. 

RAILWAY CoNCESSION FOR TRANSPORT OF FODDER TO THE I - ~ 

, AREAS IN GUZERAT AND MAliA.RAsHTRA. . 

tll07. *Prof. N. G. Ranga: Will Government be pleased to ~ t  

whether any railway concessions has been offered for the cheaper or 
free transport of fodder to the famine-stricken areas in Guzerat and 
Maharashtra T _n. r 

ALLoTMENT OF QUARTERS NEAR GoL MARKET, NEW DELHI, TO O - I to ~ 
STAFF. ,fL 

1108. *Khan Bahadur Shaikh J'a.zl-i-Haq Piracha.: (a) Is it a fact 
that the orthodox clerks' quarters neal' Gol .Market are not permanentJJ 
allotted to the non-migratory staff, and are allotted to the, migr.toq 
s,taff of the Government of India T If so, do o ~ l o~  tc 
C'onsider the trouble and inconvenienee of their non-migratory !>1:aff in 
this respect and take any steps in the matter T 

(b) Ia it a fact that t ~ quarters around the Gof MarKet, ~  
RdWlll'OS, Joiferee, and Diaz Squa'l'es; wbieh'are praeticaHY'l"egel'vM for 
the non-migratory stafr of the Government of India, are totally aUottedto 
_£ 'oj . .' .  " 
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JIOn-Mu.'Ilimstaff only, If .so, do Government propose to : ~~ 

another square such as Foch Square for their Mu.ilim non-migrato;ry sta.l;l, 
if no quarters can be given to them out Qf the above squares Y 

The Honourable Sir Frank Noyce: (a) The orthodox clerks' 
quarters near the Gol Market, New Delhi, are allotted both to. the nOJ?--
migratory and migratory staff. Government are not aware that th18 
arrangement leads to any trouble or inconvenience to the non-migratory 
staff. 

(b) No. Communal considerations do not enter into the question of 
the llot ~ t of quarters, and Government do not propose to take the 
~t :o  suggested by the Honourable Member. 

SPEECHES OF MEMBERS OF GoVERNMENT AGAINST THE POLICY OF THE 

GoVERNMENT IN THEm PERSONAL CAPACITY. 

1109. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. S. 
Satyamurti) : Will the Honourable the Leader of the Hou.;;e Lc pleased 
to state. : 

(a) whether the attention of Government has been drawn to the 
speeches of the Honourable the Finance Member on several 
occasions against the policy of protection adopted by thjj 
Government of India; 

'co) whether their attention has been drawn to the questions and 
answers on this matter in the House on Friday, the 4th 
September, 1936, in the course of which the Honourable the 
Firomce Member said that these speeches were made by him 
in his personal capacity ; 

(c) whether Government realise the danger of Members of GoY"-
ernment speaking against the policy 'of the Government 
even in their personal c ~c t  ; and 

(d) wht'ther Government propose to issue any orders in this mll'tter. 
1;0 as to secure uniformity of policy on the part of the 
Government and of t'heir Members Y 

The Honourable Sir Frank Noyce: (a) and (c). Do not arise ~ 

..,either the Honourable the Finance Mcmber or any other Member of 
Government has spoken against the policy of Government either in a 
p£.rsonal capacity or otherwise. 
,  . (b) The Honourable Member has misquoted the Honourable the 
Finance Member. 

(d) No. 

, 1Ir. M.. Ananthasayanam Ayya.ngar : Is the Honourable the present 
~  of the House aware that the Finance Member spoke against tM 
policy of the Government regarding protection in...... T 

. Ifi. President (The Honourable Sir Abdul' Rahim) : That h:s been 
~  before. : 

). '1'heRonourable Sir James Grigg: That is completely ~t  

'" ~ ... I t ~ ~ : i submit, Sir, that the Honour-
~ l  Noyce saId Just nQ"\V thllt the Govermnent,Me not awaIi 
that.the Honourable the Finance Member made any speech at all as ~ 
tioned in_ ~: !lueatjoll : ,may ~ o~~ .. ~  ;;,. ~  J,e .. ~~  



· •. Prelident (The Honollrabie Sir Abdur Rahim) : -The Honourabie 
the Finance Member has already said that he has accepted the policy of 
protection. 

Mr. 14. Ananthaaaya.nam Ayyangar : But can I not point out that 
the answer given by the Government to this question is wrong Y 

Mr. President (The Honourable Sir A1!.dur Rahim) : The question 
was whether the Finance Member had spoken against the policy of pro-
tection and the answer was that he had not. 

FREEDOM OF SPEECHES TO THE MEMBERS OF THE LEGISLATIVE ASSEMBLY 

IN THEIR CoNSTITUENCIES. 

1110. *Mr. M. t~ Ayya.npr(on behalf of Mr. S. 
Satyamurti) : Will Government be pleased to state : 

(a) whether their attention has been drawn to the orders ·)n 
Mr. Amarendra Nath Chattopadhyaya, M.L.A., passed by a 
District Magistrate in Bengal, prohibiting him from 
addressing public meetings in connection with the Local Self-
Government Act ; 

(b) whether they have considE'red or propose to cunsider the question 
of affording freedom  of speech to Members of this House in 
their constituencies ; and 

(c) whether they propose to lay down any rules in this matter for 
the guidance of Local Governments and of District Magis-
trates, and, if not, why not T 

The Honourable Sir Henry Craik: (a) Yes. 

f b) and (c). The legal  position is perfectly clear and well knoW)1. 
Out .. irlc the House the speeches of a Member are not prhilegt:.l. In 
rpgHrd to his speeches and actions whether in his constituency or e!se· 
wher(', the laws which apply to the public generally apply to hilll ~  

T}w Government of India see no necessi.ty for the issue of any instI1.lc-
t.i()ns. . 

Prof. N. G. Ra.nga. : Is it then the policy of the Government of India 
1;0 take no ct ~:  at all to prevent their local o~c  from prohibiting 
llemLcrs of thIS Assembly from nddressing their constituents even in 
regard to local self-government institutions? 

The Honourable Sir Henry Craik : I have nothing to add to what I 
have said already: the law is perfectly clear. 

Prof. N. G. Ranga. : Will Government beat least prepared to con-
sider the advisability of issuing instructions to Local Governments to try 
to be as sparing as possible in their utilisation of the repressive laws as 
far as Members of the Assembly are concerned , 

The HonOur&ble Sir Henry Craik : No: no distinction can be made 
helween a Member of the Asselllbly anu anyone else . 

. ~  Mr. KoIIaJi LaJ. Sakllm&l: Iq view of the f()rtheoming elections, will 
~  Honourable Member ~ t ct  that Members of the Assembly 
.II!1ould Dot· he c~~  o ~  their constituencies 1 
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The BODourahle Sir Henry Oraik: I have already said that the 
Govcrnment of India see no necessity for the issue of any instructiom. 

Mr. Mohan La] Sa.]uena. : In view of this order against Mr. Amar-
eudl'tl Nath Cha1topariilj aya, is it not neccfisar.v that instructions should 
be issued to Local Governments that while action may be taken ~ t 

Lim if he commits a vre,:ch of the law, he should not be prevented from 
Iltilil'cssing his constitut'Hts ? 

Mr. President (The Honourable Sir Abdur Rahim) : That is argu-
mg. 

SITUATION ARISING OUT OF THE CwSING OF THE AHMEDABAD MILLS. 

lllL "Mr. M. Ananthasayanam Ayyangar: (a) Has the attention of 
Government been drawn to an article headed 'Serious position facing 
Ahmerlabad Mills' in the Hilldustan Times of September 5, 1936 ? 

(b) Are Government aware that a serious situation has arisen in the 
Ahmedabad Mills and the Mill-Owners' Association is contemplating cloB-: 
ing the mills for some days Y 

( c) Are Government aware that these mills have reduced the wages 
of labourers! 

(d) Are Government aware that this situation is a direct con'S6-
qucnce of the lowering of the import duty on British textiles' If not, 
what is the cause T 

(e) Do Government propose to take immediate steps to restore the 
import duties on British gOO(];; 10 tLeir old lcvel T 

The Honourable Sir Frank Noyce: (a) I have seen the article 
referred to. . 

(b) and (c). Government are aware that the Ahmedabad Mill-
owners' Association has addreflsed a letter to the Textile Labour Associa-
lion stating that there is a danger of a number of mills being obliged to 
close down unless a wage-cut of 20 per cent. in the present scale of wages 
is introduced. 

(d) No. The letter to which I have just referred, as published in the 
press, dom, not lIll'ntion the Im\-ering of tLe import duty as a reason for 
their proposal to reduce wages but justifies it by the assertion that the 
Ahmedabad textile industry has be('n in a critical position more particulaTly 
in the last year and a half due to compl'tition from old established centres, 
li.,e Dumbay, where wages are 10'H'r and marketing and other Iacilitiei 
beller, and to the growth of textile mills at new centres which have ct~  

Ahmedabad'8 markets and the level of prices. 

(e) Does not arise. 
• 

Prof. N. G. Ranga. : What steps aTe being taken by the Government 
of India to prevent any serious outbreak of ;.;hike as a result of lowering 
(,i wag-es in Ahmedabad ! 

The Honourable Sir Frank Noyce: I under!>'tand that the matter 
is under negotiation between the Ahmedabad MilloWuers' and the 'rextile 
LlIbour Associations. The Labour Association is; I believe, a stron« 
body j and the matter, at the moment, had best be left to the ordinary 
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cO'tlrse of negotiations. In any case· t1ie nuttieriai one for· the Govern-
ment of Bombay rather than for the Government of India. 

Prof. N. G. Bangs. : Are Government aware of the fact that Mahatma 
Gandhi who is the President of the permanent Arbitration Committee 
between the labourers and the employers bas almost expressed his ill-
ability to settle this matter owing to the continuous refusal of the mill-
owner!; to withdraw their proposals for lowering the wages T 

The Honourable Sir Frank Noyce: I have no information beyond 
that I have already given in reply to the question. 

PERMISSION TO MR. GANDHI TO VISIT MR. SUBHASH CHA.Nmr.A. BosE. 

1112 ·Mr. Amarencira Hath Chattopadhyaya: (a) Will GO"ernment 
be plt'ased to state if it is a fact that :l\Iahatma Gandhi has moved Govern-
ment for permission to interview Mr. Snbhash Chandra Bose Y 

( b) Will Government be pleased to state if it is a fact that Mahatma 
Gandhi has given Government to understand that he would restrict this 
said interview to non-political matters only , 

(c) If the replies to the preceding parts be in thp. affirmative, will 
Go'·ernment be pleased to state when the permission for interview ,\'ill Le 
given to Mahatma Gandhi , 

The Honourable Sir Henry Craik: (a) No. 

(0) and (c). Do not arise. 

!rlr. Mohan Lal Sabena.: Is it a fact that Mahatma Gandhi had 
written to the Government u!;king fOri permission to write to 1\11'. Sublmsh 
Chamlra Bose ? 

The Honourable Sir Henry Craik. : Xo. Kot so far as I am aware. 

PlIoDdit Lakshmi Kanta Maitra.: Am I to understand thai the 
Honoul"able Member's attention has 1I0t been dra'wn to the reports in 
the press that Mahatma Gandhi wanteci to correspond with :Mr. Subh5sn 
Chandra Bose on purely non-polhical matters? 

. Mr. President (The Honourable Sir Abdnr Rahim) : The Honour-
<l11e Member has already answered that no permission was asked o~ 
Ii.r Mahatma Gandhi. Next question. 

ALLEGED SUPPRESSION OF A LETTER WRITTEN BY PANDIT JAWAHARUT. NEHRU 

TO MR. SUBHASH C!uNnRA BoSE. 

1113. ·Mr. Amarendra Nath Chattopadhyaya: Will Government be 
pleased to state if it is a fact that a letter written by Pandit Jawaharlal 
Nehru to Babu Subhash Chandra Bose has been -suppressed, H liO, why , 

The Honourable Sir Henry Craik: Yes, because under the rules 
under which 'Mr. ·Bose is detained cOlTespondence on political matter.3 is 
not permitted. 

Pandit Lakshmi Kanta lIaitn. : Did the Honourable Memher 
enquire whether the contents of this letter addressed by Pandit Jawaharlal 
Nehru· to If'r. Subhash Chandra Bose contained political discussions or 
po1iticarmalters 7 
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The Honourable Sir Henry Ora.ik : Yea. I did enquire and it did 
refer to such matters. 
Mr. Mohan La.l Saksena. : Did the Honourable Member see the letter 

himsclf 1 
The Honoura.ble Sir Henry Oraik : No. I have not seen the actual 

letter. 
Mr. Moha.n Lal Baksena.: Did the Honourable Member send for it 

and satisfy himself Y 
The Honourable Sir Henry Oraik: No, but I am aware of the cor.-

t~llt  . 
Mr. Lalchand Na.valra.i : May I know from the Honourable Member 

if people are forbidden to write to these political prisoners in any case' 

The Honourable Sir Henry Cram: I do not know what the lIo ot~

able Member means exactly by in any case. All l tt~  of State Prisoners 
are subject to censorship. 
Mr. Lalcha.nd Na.valra.i. : If they do not contain anything of politICS 

"\Ie they allowed or not Y 
Mr. President (The Honourable Sir Abdur Rahim) : That is a hypo-

thetical question. 
The Honoura.ble Sir Henry Oraik: That hardly arises out of this 

question, but if a letter does not contain political matters or anythiI:g 
objectionable, it would be passed. 

lV"u. Mohan La! Sa.ksena : Was the letter wholly political' 

The Honoura.ble Sir Henry Oraik : Yes. 

Mr. President (The Honourable Sir Abdui' Rahim) : Next question. 

INDIAN STORES DEPARTMENT CONTRACT FOR CARBON BLACK READY MIxED 

PAINT. 

]114. *Pandit Lakshmi Ranta. Maitra: (a) Is it a fact that the 
Indian Stores Department placed contract No. M-6470 with ~Ic  . 
.Jenson and Nicholson for threE' per cent. Carbon Black Ready Mixed Paint, 
for which a forecast was given for 35,000 gallons to be supplied to !ha 
East Indian Railway during 1935-36 , 

(b) Is it a fact that the qnantity indicated in the forecast was 
lince increased by about 200 per eent. during the course of the year 
as fu1lows : 

40,000 gallons in May, 1935 and 20,000 gallons in AU1!ust:. 1935' 
(c) Is it also a fact that the paints were supplied by Messrs. Jenson 

antI Nicholson as per Orders detailed below : 

. ~ : 

Order No. 31198ISPJLLH of 15"5-35 
Order No. 31245ISPILLH of 29-5-35 
Order No. 353061SPILLHof 12-6-35 
Order No. 357921SPILLH of 23-8-35 
rOrder No. 44472ISPjLLH of 10-12-,35,. .,. 

Gallons. 
181VOO 
10,000 
24,000 
23,000 

~ , 

95,000 .' 
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(d} Is it a fact that in, -8pita.of this .1luge merease in. quantity, 
no fresh quotations were invited and the contractors, whQ happened 
in this case to be a European cone.ern, were allowed to supply the 
~ t  at the original rates' 

The Honourable Sir :&'ra.nk Noyce: With your permission, Sir, 1 pro· 
pose to reply to questions Nos. 1114 and 1115 together. 

Information has been called for and replies will be placedoll the 
table of the House in due course. May I add for the information of 
the Honourable Member that I will endeavour to place this informatioll 
as well as the information asked for ill a series of other questions on the 
subject, on the table of the House before the end of the Session, though 
I cannot give a definite promise to that effect. 

INDIAN STORES DEPARTMENT CoNTRACT FOB CARBON BLACK READY MIxED 
. PAINT. 

tllV;. "'Pandit Lakshmi Kanta Ma.itra.: (a) Is it a fact that ~  

}[uraJ'ka Paint and Varnish Works, Limited, was also under (.Imtract 
No. ~  called upon to supply 25,000 gallons of Muraco Special 
Black? 

(b) Will G<>vernment be pleased to state if an additional QU811tity 
of 20,000 gallons of the same paint was purchased from the 5.8ruO 
Indian manufacturers, Messrs. Murarka Paint and Varnish Works, 
Limited, at the reduced rate of annas· . four less per gallon on a frelSb 
~ ot t o  1 

«(') Is it a fact that the Indian Stores Department placed with 
Messrs. Murarka Paint and Varnish Works, Limited, Contract 
No. ~  Item No. 13 for Paint Red Oxide Stiff (1. S. D. Specificat·.oll 
No. GIO, P 118) " for those who demand" during 1933-31 and glve a 
forecast of 3,000 hundred-weights required for the North Western 
Railway' . 

(d) Is it a fact that after the quantity indicated in the said fote. 
cast had been purchased, an additional quantity of 1,000 hundred-
weig-bts only was required for the North Western Railway, but tht: 
Indian Stores Department, without placing the ord"r ~ t the 
contract held already by the Murarkas, invited frrsh quotations iD: 
Novemher, 1933 and made fresh ~ t  with other parties for 
the supply of the extra quantity in question ? 

(e) Will Government be pleased to state if any snch supple-
mentary tenders for the supply of paints for which European firms 
beld rate contracts, were ever called so long as the contracts were ill 
force T 

(n If the reply to part (e) be in the affirmative. will Go.em-
.ent be pleased to state the number and details of such cases with tlte 
llames of the European companies concerned f 

( g) If the reply to part (e) be in the negative, will Government 
he pleased to state the !'eaRons for calling such fresh tenders only 
When purely Indian manufacturers are concerned' 

tFor answer to this question, lIee answer to question No. 1114. 
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(I.) .Are Government aware that there have been several fiuch case 
of di1l'erential treatment on racial basis in the matter of distribution of 
tenders by the Indian to ~ Department, and the purely Indian 
manufacturers have in such cases invariably been the sufferers Y 

(i) If the reply to part (h) be in the affirmative, what ct ~~ d.C) 
Government propose to take for putting a stop to such racial Wl:ICrl-
mim:.tiolls Y 

(j) If the reply to part (h) be in the negative, are o ~ t 

prepared to enquire into the matter and lay the report of such enqtary 
Oll the-table of this House Y 1£ not, why not' 

POSTAL OFFICIALS STATIONED AT JALPAIGURI. 

1116. *Mr. D. K. Lahiri Chaudhury : Will Government please lay Oll 
the ta hIe of this House a statement of the postal officials stationed at 
Jalpaiguri who have rendered more than five years service in that 
station, showing against each name-his length of service in Jalpaiguri , 

The Honourable Sir Frank Noyce: Government have no information 
and do not propose to call for it as its collection would ol ~ an undue 
expenditure of time and labour. 

REPRESENTATION MADE ON BEHALF OF THE BRAHMINS OF THE UNITED 

PROVINCES BY THE BRAHMIN SABRA, FEROZEPUR. 

1117. *Mr. Mohan La! Saksena : (a) Have Government received any 
representation made on behalf of the Brahmins of the United Provinces 
by the Brahmin Sabha, Ferozepur f 1£ 80, what action has been taken 
thereon' 

(b) Is it a fact that Garhwali Brahmins and Kabir Panthi Dogras 
were also classified as " incorrect classes" along with the United Pro.. 
vinc!es Brahmins Y 

(c) Is it a fact that on representations made subsequently they were 
granted certain concessions in the matter of pay and other rights' If so, 
win Government please state what those concessions were, and are they 
prepared to consider the advisability of allowing similar concessions to 
the United Provinces Brahmins f 

:fttr. G. R. F. Tottenham: (a) Government received the repl'esenta-
tion mentioned by the Honourable Member. In reply they informed the 
Secretary, Brahmin Sabha, Perozepore, on the 27th July 1936 that the 
United Pro.vin.ce.s ~  ~ lo  in the In.dian Army Ordna'nce Corps 
were not InVIdIOusly disquahfied for promotIon. They were given the 
same t:eatment as ?ther classes who did not ~ into the class comj)osition 
authorIsed for Indlan other ranks of the IndIan Army Ordnancl Corps. 
Those who had completed their original contract of four years were 
eligible to take their discharge if they were not satisfied ,vith their. 
present conditions. 

(b) Yes. 

(c) No. All Indian other ranks who did not fit into the authorised 
clMS composition were treated alike. .' 
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EJ'FECT OF THE SEPARATION OF BUlUU. ON THE DEFENCE ExPENDITURE. 

1118. ·Mr. T. S. Avinasbmnga.m Ohettiar : Will Government state: 
(a) what will be the effect of the separation of Burma on the 

Defence expenditure ; 
(b) whether they have prepared estimates for the next year; 

having in view the separation of Burma next year ; and 
(c) if so, how does the next year's estimate compare with that of 

previous years 7 
The Honourable Sir James Grigg: (a) Defence estimates fer Burma 

are under preparation and until they are completed the exact effect of 
the separation of Burma on Defence expenditure cannot be &1.s,ted. 

(b) The budget estimates for the next year have not yet been 
l'repured. 

( (') Does not arise. 

POST OF THE PRIVATE SECRETARY TO THE FINANCE MEMBER. 

1119. >l!Mr. T. S. Avinashilingam Chettiar : Will Government state: 
(a) whether there is at present a Private Secretary to the Finance 

Member; 
(b) when the post was created ; 
(c) whether besides this the Finance Member has a personal 

assistant as well as a stenographer ; and 
(d) what are the financial commitments in the creation of this 

post' 
The Honourable Sir James Grigg: (4) Yes. 
(ll) On the 23rd of October, 1935. 
(c) Yes. 
(d) It is a temporary post carrying pay on the senior time-scale of 

the lndian Civil Service plus special pay of Rs. 300 per menseru. 

DEpUTATION OF SIR ERIC MmVILLE TO ENGLAND TO STUDY THE CABINET 
SYSTEM. 

1120. ·Mr. T. S. Avinashilingam: Ohettiar : Will Government state: 
(a) whether Sir Eric ?tIieville was sent to England to study the 

cabinet system ; 
(b) what expenses were incurred on that account ; 
(c) whether he has submitted his report; and 
(d) whether a copy of the report will be put in the Library , 

The Honourable Sir Henry Craik: I would refer the IIollollrable 
Member to the reply I gave to Mr. Satyamurti's starred questi011 No. 417 
on the 16th September, 1935, and to the Honourable Member's supple-
mentary questions asked in connection with question No. 512 on the 18th 
Septemller, 1936. 
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INTERMEDI&.TJ: CLA..ss PASlKNGERS TlU,V£LLING DOJ( HOWBAH TO ~  

~ tItlf"sa. 

1121. ·Pudit NUakantha Das: (a) Is it a fact that intermediate 
class passengers travelling from Howrah to Burdwan and vice versa were 
allowed to travel by all express trains except 7-Up , 

( &) If so, will (Mvernment be pleased to state whether that facility 
bas been withdrawn since last April f 

( c) .Is it a fact that it has caused great inconvenience to the people 
of Burdwan, and representations were made to the Financial Commis-
~  for Railways and the Agent, East Indian Railway , 

(d) If so, will Government be pleased to state what action, if any, 
has been taken in the matter , 

(e) Is it a fact that intermediate class passengers are allowed to travel 
from Howrah and Ondal f 

(f) If so, what is the reason for depriving a large town like Burdwan 
of the same facility T 

(g) Is it a fact that Ondal is a small village and very few people are 
benefited by it , 

(h) Is it a fact that the number of intermediate class passengers 
from Howrah to Burdwan and vice versa has been considerably reduced 
owing to these restrictions f 

(i) Is it a fact that more people are now travelling by thiru class 
betweell Howrah and Burdwan and vice versa than formet'ly T 

(j) Is it a fact that Burdwan is a long way off from Howrah liud 
is not a suburb of Calcutta or Howrah , 

(k) If so, will Government be pleased to state the reason for treatiug 
a big town like Burdwan as a suburb Y 

The Honourable Sir Muh8oDlDl6d Zafrullah Khan: (a), (b) and (e) . 
.yes. 

(c) I am prepared to take it from the Honourable Membcr. that a 
certain amount of inconvenience has been caused. 

(d) and (f). The Agent, East Indian Railway, states that a relaxa-
tion of the restriction would inconvenience long ·distance passengers. 

(g) Ondal station serves a large industrial area and trains are full 
to eapac,ity up to Ondal. 

• • 
(h) and (i). Definite informatIon is not readily available but. it is 

possible that a number of paS$e:ngera wlao previously purchased inter-
m.ediate class tickets by express trains may now be travelling third class by 
Q.ther traim. . . '. 

(j) Yes. 
( k) To give Burdwan the ~ and rapid services which tnUIWr, 

req uil't'ments call for. . 



MimOAIAL OlP '1'lIB FmsT GRADB PUU:D&RS 01'· TO CnT'.IfAL ~ O  

J.ND BEJt4B AGAINST PA Y1O:NT OJ' A (2BTA1'N &rAMP DUTY. 

1122. "':Mr. Amarendr& Nath Obattopadhya.ya .( OJ!. behalf of, Mr.:M. S. 
A.nf;lY) : (a) Are Government aware of the fact that under tlierules 
proposed by the Judicial Commissioner at Nagpur rot" submission to 
the High Court, and first ,published in the Central Provinces tt ~ 

dated the 4th Octo ~  1935, and tlien subsequ:ently o~ Il t  liy 
the Honourable Judges of the High CoUrt of Judicature at Nagpur, 
~ t  in January 1936 after ita ~ l t .the. ci.aSit of first grade 
~  who were entitled tOjtactise in the Judicial o o ~  
Court at :Nagpur was abolishe . and an option .was given to them to enrol 
theIIl6elves as advocates of the nigh Court on ~ t of Rs. 500 as stamp 
duty under the Indian Stamp Act or to remain on the roll 'of district 
pleaders , 

(b) Will Government be pleased tl> state whether any memorial was 
submitted to His Exeellency the Governor General in Council on behalf of 
tbe first grade pleaders of the Central Provinces and Berar against the 

o ~ rnIesi pra."ing specifically for eon cessions by way of remission and 
reduction of stamp duty in their case for being enrolled &8 advocates of 
tW High Court of Nagptlr just in the same way as Government had done 
in the case of :the first grad£' praetitionfSrs in the Punjab b»d Sind under 
Notificatrons mentioned below : 

(i) Finance Department (Central Revenues) Notification Stamp 
Simla, the 12th September, 1931 No.6; 

(ti) Finance Department (Central ~  NOiificatioD Stamp 
New Delhi, tbe 30th Marcht 1935, No.8; II,Ild 

(ill) Finance Department (CEmtrl(t Revettttes) ~ot c t o  Stamp 
New Delhi, the 18th Febttiaty', 199a, NO.4. 

(c) Will Government be pleased to state when this memorial was con-
~  and with what result , 

(d) Will Government be pleased to plaee on the table a copy of the 
Order pltlised thereon , 

"1"he Honourable Sir James Grigg: I will aD.81fer questions Nos. 
1122-1125 together. 

I have already explained to the llonourable Member that is the gentle-
man in whose name the questioBs ~  and apologised-for the fact. that, 
r)wjng to my preoccupation with the Finance Bill and other mattet9, 
[ llad inadvertently treated hint in this Ma.tter with less co t ~  than 
he Was entitled to expect from me, That apology I now repeat. 

A.<; regards the merits of the question, T have to say that the deeisitm 
ot the Governor General in Couhcil was based on the recommendation 
(jf the Government of the Central Provinces and ott the result d the 
diseussion which took place in the Central Provinces l t ~ Council 
(Itt the 24th January, 1936. In my new it is entirely' anomalous tbat the 
l ~ t of India should have-any locus stOJM1i in this matt('r end 
[ ~ ~~ l l  Dot prepared to override the views of the Government snit 
LegIslature M tM Oeintral Pl'f(JVinee9. 

LlI9JLA1) • 
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c Mr." AJumthuayanam Ayyu.gai: Was it pointed out inihe 
Legislature of the Central Provinces that conceBSions in stamp duty were 
given in the case of the Punjab and Sind Y 

1'1Ie HonoUra.ble Sir James Grigg: I have nothing to add to the 
ai!.SWcr I have given. 

MEM:OBIAL OF THE FIRST GRADE PLEADERS OF THE CENTRAL PRoVINCES 

AND BERAB AGAINST PAYMENT OF A CERTAIN SUMP DUTY 

t1123. *:Mr. Amarendra Nath Ohattopadhyaya (on behalf or Mr. M. S. 
Ancy) : (a) With reference to a memorial submitted to His Excellency 
the Gtl"vernor General in Council on behalf of the first grade pleaders 
of the Central Provinces and Berar against payment of a certain stamp 
duty, will Government be pleased to state : 

(i) whether a Member of this Assembly from the Central Pro-
vinces and Berar addressed a letter to the Secretary, Central 
Board of Revenue, dated the 6th March, 1936, inviting his 
attention to the fact that the above memorialists expressed 
their desire to send a deputation to wait on His Excellency 
the Governor General in Councilor the Honourable Members 
in charge of Law and Finance, and sent a telegram to that 
effect in January, 1936, without getting any reply whatsoever, 
up to the date of the letter, and further added a request to 
Inform the date on which His Excellency the Governor 
General in Council or the Honourable Members would be 
pleased to receive .the deputation ; and 

(ii) whether the Deputy Secretary in his letter No. C.-No. 92 Stamp 
Finance Department (Central Revenues), New Delhi, dated 
the 11th March, 1936, in acknowledging the above letter sent 
the following reply to the Member referred to : 
•• In reply to your letter dated the 6th March, 1936, I am direeted 

to inform you that the Government of India have already invited 
the opinion of the Government of the Central ProvinOO8 on 
eertain suggestions, and iii. doing 80 have drawn particular 
attention to the urgency that has been claimed for the matter. 
The revenue involved being Provineial, they cannot contemplate 
any further action before the r,eply of the Loeal Government has 
been received and considered. In these eireutnstaMEis the 
Governor General in Council regrets his inability to receive the 
propol!led deputation'" 

(b) Will Government ~ pleased to state when the reply from the 
o ~ t of the Central Provinceli was ,received"y/, 

(c) Did Government brin(!: that reply to the notice of the Member 
who was corresponding with the t~ t and urging on ~to receive 
the deputation oOn behalf .of the memorialists' If not, why not ~ . 

(d) Is it not a fact that the same Memberibf this Assembly personally 
twice requested the Honourable the Finance Member soon after 11th 
!March, for an opportunity to discuss with him and the Law Member the 
_ demand for deputation, and the question of duties raised in the' memorial 
and that the Honourable the Finance Member said that he WoOuld be glad 

tFor auwer to this question, Bee lUlBWer to queltioD No. 1U2. 
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to give him an opportunity after the disctl88ion.cm . the Budcet ~c ~ the 
Finance Bill was over , ' 

(e) Is it not a fact that the same member'8enta l tt t t t ~ 

Aprilr 1936, to the Honourable the Finance Member, ~  his deJU,a.nJ 
for permitting a deputation to see him and the Honourable ,the Law 
Member to explain the position of the memorialists and urge their claim' 
for, concessions personally on the Government of India T  " 

(f) Is it not a fact that the Honourable the Finance' Member sent 
the folluwing reply to the above letter on the same day T 
, 51 Ymlr formal request that I should rereive a Deputation 011 behalf of the pleaders 
of Central Provinces and Berar has reached me, but you will remember that I explained 
to you when you spoke to me about it that I was placed in a. decidedly anomalous 
position anll thllot the questiOll was primarily for thllLocalGovernment. I 3Jll t~ 

prepared to listen to what you personally have to say any time in the Assembly, but 
nothing on earth will induce me to receive a deputation "  ,  ' 

(g) Are Government aware of the fact that the above Member of the 
Assembly saw the Honourable the Finance Member in the Lobby on the 
20th April, 1936 and explained to him the case of the memorialists ? 

(h) Is it not a fact that the Honourable the Finance Member desired 
that the Member who had interviewed him should, if possible,supply him 
with the references of Notifications relating to the first grade pleaders of 
the Punjab and Sind , , 
(i) Is it not a fact that the said member adl;lresse4 J;rim a letter on 

21st April, 1936 giving him the references and the copies of the circulars 
of thp, Finance Department in which the Notifications had appeared! 

\.1) Is it not a fact that the said Member convl;lyed through tnl:! 
HOllon:o-able the Law Member to the Honourable the Finance ~  a 
letter which he had received from a friend in Berar which clearly showed 
that the orders rejecting the demand in the memorial were passed at lea'lt 
sometime before the 4th of April, 1936 T,' 

1U:MORIAL OF THE FIRST GRADE PLEADERS OF THE CENTW PROVINCES 

AND BERAR AGAINST PAYMlilNT OF A CER'1,'ADT STAMP D1;JTY. 

fl124. ~  Amuendra. Na.th Chattopadhyaya (on. behalf of Mr. 
M. S. Aney) : (a) Will Government be l ~ to state which authority 
pas.<;ed the final orders on the memorial of the first grade pleaders .from the 
Central Provinces and Berar in the name of Government of India sometime 
in March or April last ; and '  . 

(b)' if such orders were passed without the-knowledge of the 
Honourable Member in charge of t ~l DeNrtment ,  , .. " t 

MEMORIAL OF THE NST GRAl>E 'Pr:UDERS OF THE CEN'1'RAL PRO"m(CEB' 
.AND iBER.AJ!" AGAIN!jT PAWNT OF A,. CERTAIN ~ : ~ . 1 

tf12!l. ·f,'Mr. Am:i,rendra. Nath Cl1a.ttoT>adhyay& (onbeJuilf .of, , Mm;: 
M. S. Aney) : Will Government be pleased to state what are t ~ c  
reasons.pI His Excellency the G0vernOl" General in Council for the di.'ltinc-
t ~ l made by bim between the first grade pleaders ,of the PunjabandSm.d 
on the one hand and those of the Central Provinces and Berar on the ot1fer. 
in thEl matter of exercising the discretion vested in him under section 9-k' 
of the. Indian Stamp Act ,i . ~ " _ .. 

, , , 

fPor answer to this question, 8fM answer to question No. 1122. 

J ... 3!!lLAD B2 



[12TH OCT. 1936. 

Pmrr OF Tm: DmECTOB GBNERAL OF THE INDU.N MBDlCAL SE&VtcB. 

1126. *JIr. O. N. Kuh.mv.Dga. :KudaUa.r ; Will Government be pleased 
to l!itate : 

(a) 

(b) 

whether it is a fact that the poot of the Director General of 
Indian Medical 'Service will shortly fall vacant ; 

whether it is a fact that it has been decided, to appoint Major-
Gener&! Bradfield to the vacancy ; 

(c) whether he is the seniormost officer in the service from which 
selection is made ; 

(d) whether Major-General Goil is not senior t;Q him ; 

(e) whether Major General Goil is not at ~ t the head of the 
:Medieal Service in Bengal ; , 

(f) whether it is not a fact that the post he is now holding is 8. 
selection poot, a post to which he was appointed on groultds 
of merit; 

(g) who makes the appointment  to the post of Director General, 
Indian Medical Service, and on whose recommendations ; 

\h) 'whether the Local Government under whom he is serving at 
present has any say in the matter 1 

(i) whether the Local Government was consulted, and, if so, what 
was the recommendation ; 

(i) the grotttlds on which they decided in fBTour of Major-General 
~l  and 

(k) whether they are aware that there is great resentment at tl1eit 
action' 

Sir, tUr)& 8h&nb.r :&'jpm: (<t) to ('0). 'J'!le o lo~ l~ Me1ribM' it 
referred to the ~ 1 gave to Ml'. SatytllfluttI's questl<1.b No; 833 of the 
eWft'em 8flsiOIi. 
(It) YtM. 

(e) ~ 

(f) Yes. 

(g) to (1). 'l'he appointment was made by the Governor General in 
'Council after a full consideration of the record 'of sertices of all the officedf 
eij.gible for co t~o  Such discussions as may take place in eases 
of this nature with Local Governmerits are confidential, and I arii :b.dt 
prepared to disclose whether they have ta\en pla,ce and if thejr ,ave taken 
pla!e, 'what "their nature has been. ' 

(k) No. 
i' 

ExTERNDNT OF ONE MR. M. SAMroLuIt FROM titE DEtliI PttOVINCB. 

, ,ii27. *Mr. Abdul'i!atm ObaudliU1'1 = (a) Is it a fact that Mr. U. 
Samiullah, son of Mr. Nasimullah, of Shahabad, District Rttrdoi, has beeil 
externed from the Province of Delhi, for a period of three months from 
l~  1:)36 T 
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(b) If the aILSwer to part (a) be in the affirma.tive, will Government. 
Uf: p,i.tased to state the rea.son for this externment order f 

;he l o~ l  Sir Bemy On.ik.: (a) Yes. 
( b) Because he had been acting in a manner prejudicial to public 

~ t  and peace. 

~~~O  SUBORDINATE OFFICERS.IN THE .. Loco ...... ""D.ClAIWYAO:E DEPARTMBNT, 
BOMBAY, .i:SARODA AND IJENTRAL llma RAlLWA"J. 

1128. *Mr. Umar AIy Shah: (a) Wpat is the total nUmber of senior 
iuool'dmate officers in the Loco. and Carriage Department of the Boml-ay, 
Baroud. and Central India Railway, including both the broad and meter 
gauge systems, namel¥, Foreme;n and Assistant Foremen in Central Shops 
cit B.ombay, Dohad and Ajmer ; Loco. and Carriage Inapactors, c ~  

Inspectors and Loco. Foremen on the line f 

(b) How many of them are India.ru>, Anglo-In,dians and non-Indians, 
and. what are their qualification.s f 

(0) What is the total number of superior grade officers in the Loco. 
and Carriage Department of the Bombay, Baroda and Central India Rail-
way,including both the broad and meter gauge system f 

(d) How many of these are Indians, Anglo-Indiana and non-Indiana, 
and what are the qualifications of each f .. 

The Honourable Sir Mubamm&d Zafrull&h Kha.n : The; information 
readily available will be found in Appendix' F 'to Volume I of the Report 
by the H.ailway Board on Indian Railways for IJ}34-35, a copy of which 
is in the Library of the House. Government have no information regard-
ing the qualifications of these men and do not consider any uaeful purpose 
\\"ill be served by collecting it. 

RECRUITMENT IN SUPERIOR GRADES 01<' THE BOMBAY'. BARODA ANDCENTlLAL 

. INDIA RAILWAY. 

1129. *Mr. UJn&T Aly Shah: (a) Is it a fact t ~t the Bombay, Baroda 
and Central India Railway is recruiting persons in superio,r grades witll 
qualifications lower than are laid down by the Public Service CoIDJnis..oion 
for 111(11a 7 

(b) Is it a faet that the railway has not been able io get applications 
bOJn properly qua.lified persons for employment in ~ grades T If so, 
do they propose to a;pproach the Benares Hindu. ~t  and similar 
i.Jjlbtl,.lutlODS in India and advertise the requirements in newspapers, lll~  

lj. selection on the c~lll t t  basis,,-:and adopt the procedure suggested 
Uj ttc Public Service! Commia>ion in this behalf T 

The HOJl.C)urable Sit: MnbiUumad ZairuUah Khan: (a) Under the 
terms of contract, the Bombay, Baroda and Central. India Railway; ~  
other Company-managed Railways, has full powers III regard to recrUIt-
ment of &taW and are not, therefore, bound to adopt the same qualitications 
as . are ]ieid dawn fop recruits to the State-:managed Railways. 

(b) Government are informed that the administration ~  ~o  no 
difficulty in obtaining candidates possessing the necessary qualifieatioWl. 
The latter part of the question does not, therefore, arise. 
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. Ril:DUC'l'IDN-IN.l'HE ,PmCli;S OF STf1EL MATERIALS IN BAR SECTIONS IN THE 

MADRAS MARKE'l' BY _ THE_ T.ATA IRON AND STEEL COMPANY, LiMITED. 

1130. *Mr. Sami Vencataohela.m Ohetty: (a) Are the Government 
.o.f ~ :  -

t i) that during the last three months, the prices -of steel mate-
rials in bar sections have been successively reduced ill the 
·1vladras Iilarket from &. 119 to u.s. 106 by the Taia Iron 
& Steel Co., Ltd. ; 

(ii) that these reduetions have taken place only when the Indian 
Steel RollinK 1f'llls, Ltd., l\egapatam, proceeded to intro-

•  • ~ ; .I. ~ 
duce their goMs in the market;· . 

1 f. 

(,il) that these reductions cover only the range of t l~ manu-
factured by the Indian Steel Rolling Mills, Ltd., and do not 
extend to  sections not manufactured by ~  ; 

~  that similar reductions in prices of Tata materials are 
reported in aU places where products of new re-rolling mills 
have entered the market and such price reductions extcnd 
ollly to competitive sections in bar -materwls ; 

(v) that the poliey implicit in these reductions is· contrary. to. the 
undert;:tking given by the Tata Iron & ~t l Co., Ltd., tv the 
Tariff Board that they will not resort ~o unfair tactics ; and 

(vi) that in ao far as the Indian Steel Rolling Mills, Ltd., Nega-
patam, is concerned, it is not only a question of' private 
enterprise with public SUbscription of capital,' and that 
Pykara power has been brought down to Negapatam afa cost 
of 21 lakhs .to supply ~o  to the Rolling MiLls , 

(b) \Vill Government state ; 

(i) what action they propose to take to put a stoQ to the co c~ 

tition prevalent fu the steel marketbetweeri the Tata Iron & 
Steel Co., Ltd., and the Re-rolling .Mills working in Illdia ; 

, ' ;. -,(it) whether they have called for any information or explalul.tion 
. Jj " from TRta Iron & Steel Co., Ltd., on the allegation made 

against them; . 

(iii) whether they are prepared to consider the desirability of 
calling '8.. conference of the interests involved, under their 

" .guidance with • .view to reconciling them and avoid priee 
cutting; and 

(tv) whether, if such a conference is milled, steps are proposed' to 
be taken to stop this ,price cutting at ~ c  pending negotia-
tions f . . 

The Honourable Sir Muhinmnad ZaftoollaJr B:ban : (a).;{t' f-o (ft!) 
and ("i) .. Government have reeeived representations to that effect. 
-,;.i ',. . 

~  . (v) I would refer the Honourable Membe!i to paragraphs 20 to 28 ()f 
the Report of _the Indian. Tariff, BQard on the It'ou awl t ~ l : t  
: (1934 ), a copy of w hi!!h is, in the Library. 
I ~ ::" . 

-(b) (i), (iii) and (iv). The matter is co~ O  

(it) Yell, ~ 
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iNTRODUCTION OF THE "ColUlUNAL REl'BESENTATIONFoBKULA" IN 'J.1i:B 
INCOME-TAX DEPABTlIENT. 

1131. ': Mr. H. M. Abdulla.h: (a) Will the Honourable the ll~  

11ember be pleased to state since when the ., Communal Representation 
Formula)' has been enforced in the Income-tax Department' 

~ b) Was the recruitment of the temporary clerks in the Income-tax 
Department for lower limit assessment of Income-tax made during 1931 
with any regard to the " Communal proportion') 1 

(c) Now that the lower limit assessment has been abolished, will 
the retention of any clerks be governed by the terms of the " COIWDUnal 
l'eprf'belltation formula" or any other consideration t 

(d j Has the representation of the minorities in the clerical and other 
services of the Income-tax Department been maintained (especially in the 
Punjab) f If so, from what date 1 

(e) Does the" Communal Representation Formula" apply at the 
l.im.e of ., initial recruitment " only or any subsequent stage, viz., officilli-
mg rank. ; from ofticiating to temporary rank ; from t ~  to ~
nent rank, and confirmation? 

(f) If the reply to part (e) be in the affirmative, will the HQnour-
able the Finance Member please furnish communitywise figuresreg!lrding 
the following (non-elerical and clerical services) in the Punjab sin(!c the 
, Communal Representation Formula" was enforced : 

(1) officiating appointment; 

(2) from officiating to temporary ; 

(3) from temporary to permanent; and 

( 4) confirmation' 

The Honourable Sir James Grigg: (a) Communal representation 
percelltllges for the Income-tax Department in various Provinces were 
fixed in June, 1935, and have been in force since .. 

(b) The orders in force in 1931 in regard to communal representa-
tion ill the services were duly observed. These orders $d not fix a:JlY 
percentages but were based on the broad principle that no community 
should get undue preponderance. 

!3 

(c) Appointment of former temporary 'lower limit clerks' to the 
permanent establishment has been treated as initial recruitment and 
governed by the percentages ~  in, 1935. 

(d) Since the c t ~ were' fixed in 1935, recruitment to all 
appointments in the InC9m.e-tax Department has been made strictly 
according to thOBe p&centages., 

«(') The percentages of communal representation apply to init.i&l 
recruitment only. 

(f) Does not arise. 
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~  OF ~ POBTION OF THE O ~ AUDIT OFFICE, MADRAS,TO RANGOON. 

,. ' .. 1132. *Mr. ItI. lt ~ .. ~ (on behalf of Mr.' S: 
Satyamurti) : Will Government please state: 

,  . (i) whether a portion of the Postal Audit Office, Madras, is about 
. t.o be transferred to Rangoon; 
~  if the answer to part (i) be in the affirmative, how many Clerks 
are .going to be transferred ; 

(iii) what are the terms and concessions under which they are te 
be transferred ; 

(itl) whether a telegram has been sent to the Viceroy and the 
Auditor General by the Madras Postal Accounts Association, 
requesting them not to resort to compulsion and asking for 
liberal concessions, like repatriation, etc., if people from 
Madras have to be transferred ; and 

(v) ~ t  and what action ha,s been taken on, the t l ~ , 

The Bonour&ble Sir James Grigg: (i) The position is that on ita 
~ t o o  India, Burma will have to set up a Posts and Telegr8iphs 
Aectiunts Department Of her own to deal with Burma transactions v. hich are 
at 'pl"eSent dealt with by a portion of the Indian Posts and 'felegraphs 
Department located at Madras. The latter will then no longer beI'eqllired 
and will have t.o be abolished. To serve administrative convenience and 
to ~ l  neOOles8 loss of employment, it is proposed to give the existing 
versonfiel the ,option of transfer t.o the new office of the Burma Govern-
ment. The alternative to transfer is discharge on abolition of posts und6l" 
the Qrdinary ruleS of the Civil Service Regulations. 

(ii) The exact number has not yet 'been settled. 

(iii) The terms and conditiops l ~ at Plfesent being ,negotiated with 
the Burma Government. 

(it·) Yes. 

( v ~ All that was nooessary had already been set in train. 

CoNSTBU(JTlON OF' A . NoEW POST OFJ'ICE BUlLDING AT BIsHESHW ABGANJ IN 

BENAB.ES. 

UIS. ~  bugrah lfarayan Sinha: (a) Is it a fact that the construc-
tioB of a new Post Office building at Bisheshwarganj,"inBenares (United 
Pl-ovinees), has been sanetioned :, ' .. 

(b) If so, will Government be pleased to state the estimated cost of 
Ule buildi».g,' fit>' 

~ Is it 8 fact -that the woi;k -of constructing 'this bUilding has already 
been entrusted to a contractor" 'l, ,:r') . .. ' 

': , (d)\.V'u any tender called for the same' If 1'l0, how many tenden 
... e : c ~  'and whose was the lowest tender' ' 

~  If no tenders were called, will Governmtmt be pleased to state 
t6e e84lOnstl¥trefor , '  ,  , 

(f) Is it a fact tha.t the work has ~  entrusted to '8; looal ctintractor 
without calling for any tender , 



~ IO  AND ~ ~~  ~  

(g) Are Government aware of the feeling of resentment among 
l(lcal eontractors for settling this work without calling for any tender T 

The Honourable "ir ~ Hf;»Yce; (a) Yes. 

(b) RB .. 87,100., 

(c) Yes. 

; (d) Yes. Tenders were duly called for, but only two were received. 
The lower tender was that of Messrs. Banwari Lal Laxmi Chand. 

(6) and (g). Do not arise. 

U2 The contract was awarded to L. Munna La! Govilla 0.£ Benarea, 
the otlIer tenderer. 

LuVE RULBS OOVEBNDiG THE TlU.CHJ:BS IN STATE RAILWAY SCHOOLS. 

1134, ~~ l  ~ lWaitra: (a) Will GoverllDlentbe pleased 
to state by what leave rules te,achers in the State Railway schools in thf! 
plains are governed ? 

(b) Is it a fact fuat the status and salaries of teachers in the State 
:Ra.iJway 'schools' in the plains have ~  assjinilated to thoSE: of t c ~ 
i#' tlle frovincial Government schools of the ~  standard and category t 

(c) Will Government be p.JMBr'lCd to 8t$t$ whether the leave rules 
applying to teachers in the Provincial Government schools apply also to 
tee,ch(:l'S ill the State Railway schoom in 'the plains? If not, why do 
Go:i'emmest make any diserimination in this matter T 

(d) Is it a fact that by a recent notification all the teachers in the 
&tate ~  schools jn t~ plaiIl8 have heeD bf'ought under the Revised 
State Railwa:r IJeave Rules of February, 1930, as modified for vacation 
&ip8irime.nts , '. 

(e) 1" it a fact that when the Revised State Railway Leave Rules 
woe promuJaat;ed in 1930, by clause 2 fa.), they were made applicable 
only to ,employees rooruited Qil ar after -the 1st April, 1930, and that no 
~t ~ ct -  eifect W4lil ~ ~ to them ? 

(f) Is it a fact that most of the teachers in the East Indian Railway 
SAAPol!) ip. the pla,ins were recruited years, in some cases deeades, before 
~~  7 It sp, why ~ l  t4e rules .given retroipective e1mct in the case of 
~~ ~  

(g) Do Government propose to consider the question of exempting 
these teachers, at lfr88t from the retrospective effect of the rules , 

~  Is ~t '" ~ that WIlen ~  kilwAJ' B.oard pll'omuJgated the new 
l.ttivll rules for t.eaMl.ers in :~  W3ij, they expressly laid down that wher4 
teachers in the State Railway schools in the plains were being governed 
by different leave rules, they should be given the option to eleet within 
three. months whether they would come under the new rules, or remain 
under theoid ones T If sq, wI1l 'Government be pleased to state if such 

[ltion was given by the RaHway Administration to the teachers concerned , : t~ lfillGovernment be ple8l$ed to state why the instructions of the 
'lway Board were not followed , 

m ~ ~  ~ ~  ,Dot to give this option to the te.chars did the 
East Indian Railway ~ t lt  JJl.M.e ~ enq'lJ..iI;r of the ~ 
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Managing Committees as to what leave rules, if any, were being appl:ied 
to teachers in the East Indian Railway Schools f linot, why wa,a no 
enquiry made before coming to a final decision t 

(j) 18 it a fact that in som,e of the East Indian Railway Schools 
in the plains, the East Indian Railway Leave Rules, and in others, ~  
leave rules laid uown in the Provincial Education Codes were bemg 
applied to teachers by the Managing Committees, t 

(k) Do Government even now propose to direct the Administration 
to make. such an enquiry and, wnere it is found that other leave rules 
were being .. followed, to give the teachers the option laid down by the 
Hailway Board in their letter of the 11th May, 1935 t 

(l) Is it ~ fact that in Provincial Government sel100ls the new leave 
rules have been made applicable only to teachers recruited after June, 
1931 or thereabo'ut? If so, wh,) did the Railway Board follow a different 
policy in dealing with tJleir educational officers T 

The Honourable Sir Mubammad Zafrulla.h Kha.n: (a) By the New 
State Railway Leave Rules promulgated with Railway Department 
Resolution No. 83'73-E, dated the 20th February, 1930, modified. by Rail-
way Board's letter No. E34SC28 of the 11th May, 1935, a cop>, of whieh 
will be found in the Library of the HOllBe. 

(b) Instructions have been issued to State-managed Railways to revise 
the seales of pay of their schools staff in accordance with the scales of pay 
intr.)dueed by the Local Governments. 

(c) The reply to the first part is in the negative ; as rog&rds the 
second, Government consider that conditioll& of service of teachers .in 
the Statc Railway Schools and Provincial Government Schools need :ll.ot 
necessarijy be the same in all respect. 

(d) The Honourable Member is referred to the replies given to parts 
(b) and (c) of his starred question No. 1072 put on the 10th M.arch, 1936. 

(e) The Honourable Member is referred to the reply given to patt 
~  of his question referred to in the reply to pa,rt (d) above. 

{f) The reply to the :first part of the question is that Government 
have no information. In reply to, the second part the Honourable Member 
is referred to the reply given to part (b) of his question refcned to in 
the. reply to part (d) above. 

(g) No. 

(It) The option was allowed only in theaaseof aueb staff as were 
governecl by definite leave rules, i.l:ld 80 ~ as G.overnment are· aware 
these instructions have been carried/out. .. '. 

r. 4 
(i) and (j) The service records of ali the teachers showing the leave 

granted in the past were examined by the East Indian Railway aominis-
trlJ,tion and in no case could it be substantiated that definite ~ l  Were 
nppljed in granting leave to teachers prior to ~  introduction of the 
New ~  Rules issued with the Railway Board's letter No: ~  
dated the 11th May, 1935.· ,  "  . 

, (k) In view of the reply to parl.9 (.) and (j)GO'Ver11DieUt dl) J:IjOt 
consider that any further enquiry is neceaaary. ,. ;., 



QUESTIONS AND ANSWERS. 

(l) The reply to the first part of the question is that Government 
hav-e ni> information. As regards the second part, Government see no 
reason for f()llowing the Local Governments in this matter. 

Pandit Laksbmi Kanta lIIaitra; Is the Honourable Member in a 
position to tell us what is the difference in the nature of the conditions 
o£ t;ervice between the provincial educational serVIce and the railway 
~ lllc t l service T 

. The Honourable Sir )fnhammad Zafrullah Khan: The Honourable 
Member had better put down a que,stion to that effect. The answer will 
probably have to go into very great details. My answer to (0) implies 
that ill all respects the conditions sie not the same. There must be 

l l~  

Pa.r;J.Ciit Lakshmi Kota Maitra: In view of the fact trui't some of 
tIte rail\vay educational institutions are located in the province.:;, I want 
to kllow whether the provincial codes would not apply to tl ~  institu-
tions in the matter of leave Tules and other conditions of service T 

The Honourable Sir Mnha.mmad ZafruD.a.h Rhe : Not in all respects. 

Mr. Lalcha.nd Navalrai : With reference to the answer to (g) may 
l. know from the Honourable Member if these teachers had any informa-
tioll that the rules will be changed with retrospective effect 1 

" The Honourable Sir Mnba.mmad Zafrullah Khan :  I am unable to 
,ay. 

Palldit Lakshmi K&n.ta Maitra : I want to know whether they were 
given a chance to know what these rules were before retrospective effect 
was given' 

The Honourable Sir Muha.mmad Zafrullah Khan :  I have no inform-
ation on that. 

Pandit Govind Bal.la.bh Pot: Is it a fact that the staff III a railway 
Kchool have to discharge the same duty and to bear the same resi10nsibility 
fiS tl ~ staff in a similar Q()vernment school situated in the same province , 

The Honourable Sir Muba.mmad Zafrulla.h Khan : I suppose the duties 
~ l rooponsibilities. are . the same. 

Pandit Govind Ballabh Paat: Then why is there a distir.etion in 
t ~ matter of· leave rw.es' 

The Honour&.ble Sir M'pha.mmad T4trullah Khan : That lies in the 
history of the schools. . 

Pandit Govind Ball&bh Paut : 'How does history come in , 
The o l~ Sir JIInhammad Zafrulla.h Khan: For this reason 

that provincial schools have from the' beginning been treated on a 
differeut footing by the protinces' and these differences have oxisted 
thr..oughout. Therefore, I say the Jistinction lies in the history of the 
schools. ~  

, 1Ir. 'M. AnaathaMyana.m Ayyangar: Were not these differences 
wiped out for some tinte f' . 

. rhe .1Io11ourable Sir Muha.mmad Zafrulla.h Khan: I have no inform· 
ation. 
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. Fandit Govind Ba.llabh P&nt : Is it not a fact that prior to the year 
1928 the Government schools and the railway schools were l ~  on the 
same footing f 

The Honourable Sir Mubammad ZafrWlab n.n ; I ~ o~ !to aware. 
Pandit Govind Ballabh Pant: What does the reply mean-that tlle 

Honourable Member does not know that there was a difference. Is he 
ignonmt of the facts 1 

The Honourable Sir :Mllba.mmad Za.fndl&h Ith&n: I de not know. 

Mr. M. Ananthasayanam Ayya.ngar: Will the Honourable Member 
nl,ake inqUiries with regard to part (Ie) , 

The Honourable Sir Muhammad ZafrullGh Xhan : If the tic)J.ourable 
:Member will put down a question. 

Mr. M. AnaI1thasaya.na.m Ayy&nga.r : The question is already there 
~ll the order paper. ' 

The Honourable Sir Muhammad Zafrulla.h Khan: What daes the 
liollourable Member want me to do. 

Mr. M. Ananthasaya.nam Ayya.nga.r :  I want him to make inglliries 
whether the same rules apply to these schools also , 

The Honourable Sir Muhammad Za.ftullah Xha.n: I l1.ave already 
given the reply. -

Dr. Ziauddin Ahmad : Is it not a fact that rules differ from pro-
vince to province. May I inquire from the, Honourable Member whether 
the t::<lme set of rules apply to these railway in$itutiQll3 J 

The Honourable Sir Mubammad Zafrullah Xha.n: I a$SUllie there 
would be differences. I could not say without notice. . 

Pandit Govind Ba.1la.bh Pant : Is there any difference in the matter 
of emoluments between the railway schools : ~ tt for lo-I ~ 

and those. meant for Indians f  ' 

The Honourable Sir Mubammad Z8.fru1la.h Jthan: I aJJ1 afr..,id ,I 
must require notice. 

Pandit Govind Ballabh Pant : Is not the Honourable ll-ember aware 
that there is a great difference between. the twQJ 

The Honourable Sir Muhammad Za.fruJ.J.a.h Khan: The Honourable 
Meml)er is supplying information. . 

Pandit Govind Ba.lla.bh Pant: Are you not in ,a position to confirm 
this information' 'i' 

The Honournble Sir Muba.inmad Zafrullah ~: I IJlust l ~~ 
notice of that. I must look into the facts. .  • 

. Pandit Lakshmi .Kanta ~ : I have been pursning this matter 
SIllce the last SessIon. WIll the Honourable Member look into the 
legitimate grievances of the staff in ~t  sch._aaG_give 'tb_ the 
satiFJaetion which they have been seeking for' . 

The Honourable Sir MuhamDte.a Z'8.frultall 1DlaB'! r do ttOtaccept 
tIle allegation that there are legitimate grievances. ____ , .. ' 



No .. ~ tO O  ow mREYISE:Ii STATER.AlLWAY LuVJ: RULBS TO TEACBDi-
01.1' T1Ui: OAKGBOVE ScHOOL. 

,1133. ·PadK J,a.kllmU Kantllf llatSra: (a) Is 'it A fact that the 
l I ~ Stat .. Railwa1 LeaVe Rules do not a.pply to teachers in the East 
Ihdiul Railway Hill school at Oakgrove 1 If so, why? 

. (b) L! it a fact that the Anglo-Indian and European teachers of the 
~  school haye bcen placed under a more favourable set of rules 

than the teachers in thelndil4-U schools .in the plains? .' .  . . 

{f1J' Will Gove1"llIU'ent 'be plew;ed to state why they have made this 
raoial diserimination , 

(dj Will Government be ples.-sed to lay a copy of the l ~ rules for 
teachers in the Oakgrove school on the table 1 

.  . (e) Do. GC}vernmllp.t propose to r.emove this discrimination by applying 
the saine ru1es to the Oakgrove school and the schools in the plains T 

!ht ~  8it "banlnuu! Za.frullah Khan: (a) and (b). 
The rules now introduced are applicable to the teaching staff in all 
rJ!:.Y.way sehoqls who have been recruited on or after the 1st April, 
l~  or, if they were recruited before that date, were governed by any 
4ei1nite set of leave rules and elected for the New State Railway Leave 
~  

(e) and (t). Do not arise. 

(d) A coPJ of the leave rules applicable to the teaching staff 
e,J}I])lQl'e!l iP...railway schoPls, issued with the Railway Board's letter 
~o  E34SC28, dated the 11th May, 1935, which also apply to teacher&. 
it( the Oaklrove School, ~ in the Library of the House. 

t l l ~ Jiabllftti KMa. lIIa.itr. : Am I to understand from the 
ItdHdtirable Mefitbet thst the saine l~  apply to the Oak grove Scho'Ol 
as apply to those in the. plains ! 

'lhIt HnOUrible· Sit l'tih&mmad Zafrullah Khan : Yes. 

Pa.ndit OovtiJ.d Wall'abh :Pant : Is it not a fact that the Oakgrove 
School gets i,ts holidays in the winter, while the schools in the plains 
get them in the summer or the raina t 

The Honourable Sir Muhammad Zafrullah Khan: I am not so 
aw!tte. 

Pandit Lakshn:ii Kanta. JI&itra : Is it not a fact that the teachers 
iu the Oakgrove School enjoy a larger number of railway passes than the 
t ~ l  in the plait18 ? 

r: 
The Honourable Sir Muhammad Zafrullah Khan: I would require 

mmce. ." '. 
r: 

Pandit Govind BaUabh Pa.nt : Is it not a fact that the teachers in 
tie Oakgrove Seliool ~ t higher emoluments than the teachers in the 
schools in the plains , 

1'118 HtRlOura'b'N Ifr iltiltlihha<i Z&fruua.h lChan: That does not 
arise out of this. This question has nothing to do with emoluments. 
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.A:l!PucA.TlON 01' STATE RAILWAY LEAVE RULES TO TuCHEBS IN ~ ~ 
EAsT hmIAN RAILWAY ScHOOlS. .. 

1136. *Pudit Lakshmi Kanta lIIaitra: (a) Wit4_:reference. to. . the 
answer to my starred question No'. 1072 of the 10th· March, 1936, that 
the CODlmittees of the East Indian Railway Schools in the plains granted', 
leave to t€achers only at their discretion and that no definite rules were 
being applied to them prior to the introduction of the new leave rules, is ~: 

a fact that teachers in the East Indian Railway High Schools have' sinM 
submitted 'memorials to the Railway Administration, asking for a re(!on", 
sideration of the matter on the ground that in the East Indian Railway 
HiO'h Schools in Bihar, the Bihar and Orissa Education Code, and in the 
othu high schools, the East Indian Railway leave rules, were being 
followed Y 

(b) Have the Railway Board received these representations' If 80, 
will Government be pleased to state if these have been considered, and, if 
so, what orders have been passed on them' If they have not yet been 
considered, will Government be pleased to state when final orders are ,likelY 
to be passed on these , 

(c) Will Government be pleased to state' whether, before giving the 
answer, they made any enquiry of the local school committees as to how 
Jeave was being granted T If so, will Government be pleased to lay the" 
replies on the table? If not, do Government propose to direct :;U\lh 'Rtf 
enquiry to be made now in order to find out the truth Or otherwise of the 
contention of the teachers referred to in part (a) above' If not, why Lot  , 

(d) Do Government propose to apply such rulp-s to teachers in the' 
East Indjan Railway High Schools who were being granted leave cco ~ 

to the Education Code or the East Indian Railway rules, and who were 
recruited before 1930, as has been done in the case of the Oakgrovc scb.ool 
teachers, vide answer to my question No. 1075 (c) of the 10th March, 1936 , 

The Honourable Sir Muhammad Zafrnllah Khan: (a) Yes. Out of 
the five High English Indian Schools on the East Indian Railway 
memorials were received from the teachers of three schools. 

(b) No. The memorials were addressed to the Agent and to the 
Superintendent, East Indian Railway Schools, and were not forwarded to 
the Railway Board. . 

(c) and (d). The Honourable Member is referred to the reply 
given to parts (i), Ci) and (k) of his que!ltion No. 11M today. 

Pandit ~  Ranta ~t  :' IMaYI I o ~ '!hat·. are tie three. 
schools from whIch representatIons have been receIved , 

The Honourable Sir Muhammad Zafrullah lthan : I would ~  
notice of that. -~-- I '.1 

~ 

Pandit Govind Balla,bh Pant : Has any representation been reeeived 
from the Bareillv School T . . 
The Honourable Sir Muhammad Zafrullah lthaa: I ~ afraid I 

shall have to find that out. 



QUES'IION8 AND ANSWEBS. 

Ua:vr ON AVERAGIl PAY IN 'CASES OI'lLLNEss FOB TEAClIEB8 IN THE EAsT 
hmI.A.N RAILWAY ScHOOLS. 

1137. *Pandit LaDbm; Xanta1'ti8ftr& : (a) With c~ to the 
answer given to my starred question No. 1078 (b )of the 10th March. 
1936, that Government considered that a deduction should be made from 
leave earned in respect of staff who enjoyed full vacation, is it a fact 
that the East Indian Railway employees in other departments recruited 
before 1930, who do not enjoy vacations, earn leave ori full pily to the 
extent of 1111th of the period ofdutyt 

-, 

(b) Is it a fact that in the case of teachers in the State Railway 
schuolf; the period of leave to' be earned is reduced by the-neW ruies to 
1116th of the period Qf duty, even though in a particular year they do not 
avail themselves of the vacation T -

{c) Is it also a fact that ~  this reduction in the period of leave 
tll be earned by teachers in the State Railway schools, this reduced periOll 
of leave is to be counted as leave on half pay , 

(d) If the answer to the preceding parts be in the affirmative, will 
Government be pleased to state why the teachers in the rail way .'lchooIs 
have been subjected to this double penalty for service in a vaeation depart-
~ t f 

-The Honourable Sir Muha.mmad Zafrullah Khan: (a) Yes, on 
Ilverage pay, so far as -employees governed by the Fundamental Rules 
are concerned. 

(b) No. When they do not avail themselves of vaeation the 
leave earned is one-sixth or one-eighth of service according to domicile. 

(c) Not when vacation is not availed of. 

(d) Does not arise. 

POSITION OF TEACHERS IN STATE RAILWAY ScHOOLS. 

1138. *Pandit LakShmi Xanta Maitra : (a) Do Government propose to 
make an enquiry as to the leave rules which govern teachers recruited 
befurc 1930 in GOV'ernment schools in centrally administered areas' 

. (b) Is it a fact that"as regardl!l their salaries, free quarters, casual 
leave, the position of teacher!! in'State Railway schools has been assimilated 
to that of teachers of simil{lr status in the Provincial Government schools , 
If so, why do Gove,nment nupiEl this discrimination as regards leave 
rules' 

The Honourable Sir Muha.mmad Zafrullah Khan: (a) Government 
do not consider there is any necessity for an enquiry. 

(b) The Honouraple Membe!" is referred to the reply given to 
part (b) of hisquestron No. 1134 today. Government have no informa-
tion about the eon cessions allowed to teaehers in Provincial Governments' 
Schools. 
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~O  0" '1'HI: RtJ'NlffmGSTAW FROM '!HE OPEBA'l'tOJf 01' THE HoUJllt oi' 
EMPLOYMEJ1T RULES ON STATE RAILWAYS. 

1189. *1Ir. lluham1D8d Azhar Ali : (0) Will o l~  pleued 
~~: . 

(i) whether it is a fact that Running Staff are exempted from tbp. 
operation of Hours of Employment Rules on 'State RailwllYS 
in India ; and 

(ii) on what particular considerations certain category of stafl are 
classed as Running Staff for the purpose of : 

(A) travelling allowances, and 

(B) Hours of Employment Rules' 

(b) Will Government please state : 

(i) whether the crew staff employed on the ltast Indiau Railway 
before 1st June, 1931 were classed as Running Staff, and. 

(ti) whether it is a faet that crew staff comprised of p.t"ewmen, 
crew incharges, and crew Inspectors' 

(tJ) If the reply to part (b) (i) be in the affirmative, win Govern-
ment be pleased to state under what rule were they denied mileage allow-
ance' 

(d) Will Government be pleased to state whether crewDlen, crew 
inchlL1"I!es and crew Inspectors were incharge of a running train, COft-
'lerfed with the charge of a running train, or, considered to be connected 
tcith the c'1targe of a ruWning train' 

(e) Will Government be pleased to state why the Travelling 'ticket 
I ~ccto  on the East Indian Railway were paid ~  allowance before 
1st June, 1931 , 

(f) Will Government please state : 

(i) whether it is a fact that Travelling Ticket Examiners, now 
employed on the East Indian Railway;· are paid consolidated 
allowance. i.e., permanent travelling allowance under Supple-
mentary Rule 22 j 

(ii) whether it is a fact that a Travelling Ticket Examiner, who 
is sent to work away from his sphere of duty, is entitlecl to 
convert this consolidated allowance into mileal!e l l t~  

for the portion of the journey performed by him as laid 
down under Supplementary Rule 68 ; and 41 

(iii) if the renly to part (f) (ii) be in the negative, whether the 
TraveHinJi Ticket E:i!ln1ineJ"ll! on ~  State Railwan iJ)India 
are not gonrned by the Fundamental and Snp'plementsry 
Rnles , 

The HODoora.ble SiT Mtlbammad 1:3frull&h. Xhan :  I wohld ref.el' 
the 1I61ltYllrlible ~  to my teply to Qazi Muha.madAhmad Kazmi;s 
question No. 832 asked on the floor of this House on the 26th Febrwrr7l 
193ft . '. 



QUESTIONS ANL ~  

Mr. lIuhammad Azhar Ali: If I remember aright, the Honourable 
.'ember in reply to Mr . .b...azml s8.1d that about 4UU quel:ltlotUI have been 
answered on thlS subject ..... . 
The Honourable Sir Jll[ubamma.d Zafrullah Kha.n : Thp. number is 

~o  'nearer 500. 
Mr. President (The Honourable Sir Abdur Rahim) :  I c~ ot allow 

any more questions on this. Next question. 

PRICE OF AERATED WATER ON THE EAsT INDIAN RAILWAY. 

1140. Mr. Sri Prakasa : (a) What authority fixes the price of t~  
water sold at stationl:i and in the rUilD.ing'trains of the Eal:it Indian Uail.-

way' 
(b) Is it a fact that vendors complain that owing to the heavy price 

charged, they are able to make very lrttle sale Y 

(c) If so, do Government propose to investigate the matter and recol'll-
mend a reduction of the pr:ce T 
The Honoura.ble Sir Muhammad Zafrull&h Khan: (a) The rates 

are embodied in an agreement, dated the 1st January, 1930, between 
the Secretary of State for India in Council and the Carlsbad Mineral 
Water Manufacturing Company. 

(b) Government have no information. 

(c) I would refer the Honourable !Iember to the reply' I gave to 
part (f) of Qazi Muhammad Ahmad Kazmi's questi(ln No. 545 on the 
22nd September, 1936. 

Mr. Mohan La.l Saksena. : Under the agreement must the rates be 
revised per:odically ? 

The Honourable Sir Muhammad Zafrullah Khan :  I would require 
botice but as I said in answer to the question to which I have referred, 
the East Indian Railway Administration have this question under 
~o t o  

Pandit La.kshmi Kanta lttaitra: How long will this agreement be 
in force 1 

The Honourable Sir Muha.mm&d Zafrullah lDUm : I would require 
l1otice. 

TANK-WAGONS CONSTRUCTED BY THE EAST INDIAN RAILWAY. 

1141. ·Mr. Sham Lal: (a) Will Government be pleased to state: 

(i) whether the East Indian Railway has constructed tank-wag-omi, 
out of which some have been reserved for Cawnpore f.)r 
exporting mustard-oil ; and 

(ii) whether these tank-wagons are only given to mill-owners and 
not to any other member of the public , 

(b) Is it a fact that on the 4th September, 1936, Mr. Watt o.f the 
East In(lian Railway Head Office convened a meeting of the milI-owner9 
of Cawnpore, that this meeting was not attended by all the mill-owners, 
nnd sHll he fixed a monthly quota of tank-wagons for the absentees as well 
as rOJ' thosc who were present against their will T 
I.:J9lJ..AD 
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(c) Is. it a fact that this decision of Mr. Watt has created a great 
nacntment among 1;J:le mill-owners, who have informed the railway that 
they are not bound by his decision T 

(d) Is the railway prepared to direct its officers not to fix any quota 
of tank-wagons for any persons, but to give tank-wagons to any pcrllOn 
whether a mill-owner or not, who applies for them Y 

The Honourable Sir Muhammad Zafrulah Khan: (a) (i). 35 tank 
wagons are,stabled at Cawnpore for the carriage of vegetable oils. 

(ii) Yes. 

(b) As the number of tank wagons ayailahle for traffic in veget-
able oils is not sufficient to deal with the entire trame, the Adm'nistra-
tion considered it desirable to discuss with mllowHI s the adoption o,r 
a. ot~ system which would combine outputs with despatches in odeI' 
to regulate the supplies of tank wagons to the variou, mJIs. The 
Un'ted Provinces Oil Mills Association was accordingly asked to 
arrange for the various mills interested to send their rerresentatives 
to a meeting at which it was proy;osed to discuss the quota. Of the 
nine mills concerned, only t'vo were not represented at the meeting. 

(c) The Administration is not aware of any feeling of resent-
ment, but one mill owner has complained of the share allotted to him. 

(d) No. I understand the arrangement made is intended to 
ensure the best nse being made of thp limited number of tank wagons 
available, with due regard to the interests of all the mills concerned. 

IMPORTS OF RICE IN THE HUSK IN THE MADRAS PRESIDENCY. 

1142. -Mr. C. N. Muthuranga Mudaliar : Will o ~ t be pleased 
to state: 

(a) whether it is a fact that the imports of rice in the husk i1;l 
July, 1935, in the Madras Presidency were 8,484 tons; . 

('.) whether it is a fact that the imports of rice in the husk in .J uly, 
1D36, in the Ma:iras Presidency were 31,232 tons ; 

(C) whether it is a fact that due to large imports of paddy fl'om 
Indo-China this year, !'tated in PlJrtR (a) and (b), the pr:ce 
of paddy a1](1 rice ha'3 fallen heavily this year in the )[adras 
Presidency as compared to the prices of last year ; 

(u.) whether it is a fact that most of the imports ~  to in 
parts (a) and (b) are from Indo-China and Siam ; 

(0) what steps they propose to take to preserve the Indian market:,> 
for the products of the Indian agriculturist ; 

(f) whether it is a fact that the Crop-PJanning Comm1ttrc of t l ~ 
Imperial Council of Agricultural Research has co ll ~  

the imposition of a duty on paddy and rice besides tnat on 
broken rice ; 

(g) whether it is a fact that the same Committee has also recom-
mended the removal oLthe export duty on Indian rice ; 

(k) what steps they have taken on the recommendations stated in 
parts (f) and (g) ; if none, why not ; and 
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(i) whether they are aware that Indian rice is subject to an export 
duty in the country of its origm and to an import duty in 
the country to which it is imported' 

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and 
(d). Yes, Sir. 

(c) and (e). I would refer the Honourable :Member to the replies 
given by me to the supplcmentaries to Mr. Ananthasayanam Ayyangar's 
starred question No. t ~ in the current Sessioll. 

(f) Yes, but the Sub-Committee did not make any specific reference 
to broken rice, 

I {}) Yes, but with the qualification" as soon as financial cjrelllllstllllc29 
permit' '. 

(It) The ~l t o  vf the Crop Planning Sub-Committee wl!re 
not in themselves final as they were meant for consideration by the 
Crop Plax:ning Confer-ence. This Conference endorsed t ~ recommenda-
fon regarding the impostion of a moderate duty on rIce and paddy 
uut not that regarding the abortion of the export duty. In the ca-;e 
of the former the Government of India, after careful examination of 
the position, found that imports of broken rice predominated and 
constituted the most urgent problem and an import duty of 12 annets 
per maund on broken rice has since been imposed. With l"p.gard to the 
latter, the Conference was incEned to the view that the question was 
academ 'c in the present financial c:rcumstances as the export duty 
meant nearly a crore of rupees per anllum to Central Revenues. 
Moreover, the export duty being the same in India as in Siam and' 
Indo-China, India is not placed in a position of disadvantage as 
compared with other exporting countries. 

(i) .\s eXJlla !lled above rice is liable to export duty in t t~ pl'incipal 
producing countries including India. Several importing countries also 
levy an import duty. 

RECRUITMENT OF GURKHAS IN THE ASSAM RIFLES. 

1143. ·Mr. Kulad1:!ar Chaliha: Will Government please stilte 
wllt'ther 750 Gurkhas were recruited for the first time to the Assam 

t ~ in 1934-35 through the agency of the Gurkha Recruiting Officer of 
the Indian Army from the depots at Kuraghat and Ghoorn? If so, do 
Goyermuent propose tv discontinue the practice and confine the recruit-
!Uent to the province of Assam f 

The Honourable Sir Henry Craik: No. The total number of men 
recruited for the Assam RifleR in 1934 was 750. Of these. 463 Gurkhas 
were recruited through the Recruiting Officer for Gurkhas from the 
Kura)?hat and Ghum depots. 96 Gurkhas were recruited by an officer 
specially deputed to Sikkim and 35 Gurkhas were recruited in Assam. 
The balance (156) were local recru;ts from various ~  c~  

The prescribed percentage of A'ssameserecruits has never been 
reached and it is therefore not possible to confine recruitment to the 
province of Assam. 

Mr. Kuladhar Cha.ljha : With regard to the first part of the 
~ t o  is the answer in the neA'ative! I takf' it from tbe Administra-
tIon Report of the Assam Government for 1934-35 that 750 recruits were 

I ~ l  c2 
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recruited for the first time from the Kuraghat and Ghum depots. Will 
the Honourable :Member look into that administration report which is 
available in the Library and answer my question 1 

The Honourable S:r Henry Craik : The information I have given 
is that" 463 Gurkhas were recruited through the Recuriting Officer 
for Gurkhas from the Kuraghat and Ghum depots, 96 Gurkhas were 
recru ted by an officer specially deputed to Sikk:m and 35 Gurkhas 
were recruited in Assam. The balance (156) were local recruits from 
-various Assam classes". 

Mr. Kuladhar ChaJiha : Will the Honourable :Member look into ihe 
Administration Rpport ? 

Pandit . Lakshmi Kanta Ma.itra: Were these 156 of the local 
recruits drawn from the indigenous population of Assam , 

The Honourable S:r Henry Oraik: I do not know-I said" from 
:various Assam classes ". 

Vr. Mohan Lal S!lksena: W He the Gurkhas recruited because 
recruits were not available locally T 

'l'he Honourable Sir Hemy Craik :  I have explained that the 
Assamese recruits have never come up to the full percentage; so we 
have to recruit Gurkhas. 

Pandit Lakshmi Kanta Maitra: Do Government propose to take 
steps to give due encouragement to th" Assamese people to enrol as 
recruits in the military and police services T 

(No answer.) 

Mr. President (The Honourable Sir Abdul' Rahim) : Next question. 

OPENING OF RECRUITING DEFOTS AT CERTAIN PLACES IN AsSAM. 

1144. ·Mr. Kuladhar Chaliba: Will Government please stat.e 
whether they propose to open recruiting depots in the province of Assam 
in tr-e districts of Goalpara, Sibsagar and Lakhimpur for recruiting men 
f01 the Assam Rifles T 

The Honourable Sir Henry Craik: No. Assamese recruits are 
obtained by recruiting parties sent from the battalions, and Govern-
ment propose to eontinue thiR ~t  

Mr. K"l ... dhar Chaliha: Did they have any depots at Goalp'lra 
before? There were certain depots for recruiting Assamese recruits : is 
this practice discontinued now Y 

The Honourable Sir Henry Craik :  I must have notice of that. 

GRANT OF LoANS TO THE EMPLOYEES BY THE EAsT INnIAlr RAILWAY 
Co-oPERATIVE SoCIETY. 

1145. ·Babu Kailash Behari La!: Will Government be pleased to 
state: 

(a) if it is a fact that a new circular regarding the grant c.<f loo.1i9 
to the employees o - ~  East Indian Railway out of the 
EMt Indian Railway Co-operative Society has been issued j 



(b) 

(e) 

(tl) 

(e) 

QUESTIONS AND ANBWE:88. 

if the answer to part (a) be in the affirmative, what are the 
new changes introduced regarding the grant of loans h) 
the employees; 

if it is a fact that. formerly loans up to ten months' salary l.f 
an employee used to be granLed in ~ l for ~ l  oli 
past debts marriaO'es of children, hou);e COD3truetlOll, and 
such other' purpose;' but according to the new c ~ l  a lo ~ 
up to ten months' pay is only granted in specIal ca.ses ; 

jf it is a fact t ~ the question of marriage of children is not 
regarded as a matter of !mportance for grant of loan Ill> to 
ten months' salary. spe:!ially at ",Jamalpur ; 

if it is a fact that the loan up 10 seven months' saJary of 
an employee is repayable in 36 t l ~  whe;"eao.; a 
loan up to ten months' salary il; ~ l  in 48 instalment.s 
with lower deductions f 

The Honourable Sir Muhammad Zafrullah Khan: (a) to (e). Gov. 
ernment are informed that a circular was issued hy the Agent, East 
Indian Hailway, in December, 1933, placing certain t ~ct  on the 
taking of loans frOID the East Ind;an Railway Employees' C)-operative 
ered t So(·iety, A co ~  of this circnlnr is in the I,ihrary of the House. 

Babu Ka1ash Behari Lal : "May I know if there is ahY d'stirction 
made between employees at Jamalfur and employees elsewhere in this 
matter T 

The Honourab'e S'r Muhammad ZafrulJah Khan :  I am afraid the 
Honourable Member will have to refer to the copy of the circular. 

SEPARATION OF THE ApPELLATE JURISDICTION OF THE AsSISTANT 

CoMMISSIONER OF INCOME-TAX FROM HIS ADMINISTRATIVE FUNCTIONS. 

1146. *Mr. Ram Narayan Singh: Are Government preparecl to 
~ tc~ the appellate jurisdiction of the Assistant Commi.5si:mcr of 

luconlfl-lax from his administrative functions and place the "!'s-i;;1.al.t 
COlllmissioner with his appellate jur:sdiction directly untler the coutl'ul o~ 
the Hoard of Revenue? 

"l'he Honourable Sir Jamea Grigg: The mattcr is under the consi. 
n('l'ntion of the Rxpf'l't .AclrisfI·S 10 the Go,·el'lllllrnt. of hulin Oil Income-
tax subjects and the Goverrment are not in a position to say anything 
until they receive their report, 

!:NC'OME-TAX REALISED BY CERTIFICATE PROCEDURE. 

1147. *Mr. Ra.m Narayan Singb: (a) Is it not a fact that at least 4() 
per cent. of the income-tax is realized by certificate procedure, and if so, 
why f 

(b) Will Government be pleased to state the amount of income-tax 
ordinarily and ll ~l  paid by income-tax payees in Bihar and also the 
U1PUDt realized by t ~ certificate, procedul'e f ' 

The lIonourable Sir .Tamel Qrigg: (0) No. The second part of·: 
the question does not arise. 
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(b) The amount of tax paid voluntarily in Bihar during tbe year 
1935-36 was Rs. 51,42,000 odd and that realised by certificate procedure was 
Rs. 1,48,000 odd. 

RE-DISTRmUTION OF INCOME-TAX AREAS. 

1148. ·Mr. Ram Narayan Singh: (a) What is the benefit accnlcd to 
Government by combining two or more districts with olle hcu<.illuartcr 
and placing one district in charge of one officer instead of appointing one 
Income-tax Officer for each district with a separate. headquarter in the 
same f 

(b) How is it that constant re-distribution of areas is going on, and 
are Government aware of the great inconvenience to the income-tax 
payees' 

(c) What are the duties of Income-tax Inspectors' 

(d) Are Government prepared to consider the advisability of reduc-
ing the number of Income-tax Inspectors and increasing that of the 
Income-tax Officers, and if not, why not f 

The Honourable Sir James Grigg: (a) It is not correct to say that 
two or more districts are combined with one headquarter and then each 
one of them is placed in charge of one officer. In this connection, I 
would invite the attention of the Honourable Member to the reply given 
to part (a) of his starred question No. 937. 

(b j It ii'l not a fact that constant redistribution of areas bikes place. 

(c) The duties of Income-tax Inspectors are to assist the Income-tax 
Officers in out-door lilvestigation and survey work and also to examine the 
accounts of assessees. 

(d) The Government do not consider it desirable to reduce the nmn-
ber of !n!ipedors amI increase the number of Income-tax Officers ai that 
would Llcan an unnecessary increase in expenditure. 

Pandit Govind Ballabh Pant: Is it a fact that sometimes an income-
tax officer is in charge of several districts , 

The Honourable Sir James Grigg: I do not think so.; I do not 
think any income-tax inspect.or is in charge of any district at all, in 
any case T 

Pandit Govind Ballabh Pant: I mean an income-tax o c ~ 

The Honourable Sir James Grigg: Do you mean that the work of 
several districts is allotted to him' If so, I cannot say without notice. 

Pandit Govind Ballabh Pant: In case an income-tax officer is in 
charge of more than one rlis1rict, will the Department issue instructions 
to him to deal with cases appertaining to a particular district inside. 
that district '! .  • 

The Honourable Sir James Grigg: I cannot answer that withont 
notice : all I can !lay is that every attempt is made to meet the co ~  

venicnce of assessees, but whether the practice which the o o ~ l  

Member wishes to see observed is obserbed nniversally, 1 cannot say 
without inquiry. .. . 
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Pandn GoviDd Ballabh Pant: Is the Honourable Member aware 
that the assessees of tHe hl11 districts have sometImes to cover a journey 
of four or nve days m reachlng the income-tax officer's ,headquarLel's 
and are required to attend there more than O..lce Y 

The Honourable Sir James Grigg: I am quite prepared to believe 
that there haye b€cn on occasion cases where the conVen1en(!e of tax-
payer::; has noi been H'ry card lilly lovki!d aftcr, but if there is auy 
Imch case, I do flot think lhut it i::; typical. 

Pandit Govind Ballabh Pant: l\lay I take it that it is the desire 
of the Honourable Member's Department, so far as is poss:ble, that the 
assessees should not be inconvenienced 7 

The Honourable Sir James Grigg: That is certainly my desire, 
and I think, and I hope, that it is also the desire of my Department. 

Pandit Govind Ballabh Pant: Will the Honourable :Member be 
pleased to impress it upon income-tax officers in charge of more than 
one district that they should bear this consideration always in mind t 

The Honourable Sir James Grigg : As I explained before, the whole 
of the administrative arrangements of the Income-tax Department are 
under examillation by the expert advisers, and I think it is qu:tc 
possible that changes in the administrative system will be made as a 
result of their inquiry. I do not think the Honourable Member will 
expect me to go beyond that at the present moment, but I repeat that 
it is the desire of the Department to see that the con\"enicnce of the 
assessees should be studied as much as is humanly possible. 

Pandit Govind Ba.llabh Pant: Will this desire be in any way affectcd 
by the recommendations of the experts? 

The Honourable SX James Grigg: No, the desire will not, but the 
method of carrying it out ill Pl'uctlce may. 

Prof. N. G. Ranga: Is there any proposal to increase the strength 
of the Department in order to suit the convenience of the assessees as 
well as of thc Government ¥ 

The Honourable Sir James Grigg: If th(>re is any proposal for 
meeting in a greater degree the conveniences of the assessees made by the 
expert staff or others, I shall consider it carefully, but c!early I have 
not come to any decision yet. 

Mr. Ram Narayan Singh : How long will this examination cOIltin1Jc , 

The Honourable Sir James Grigg: I have aJ1swered that; the ex-
perts will finish their labours in the course of the next month or six 

~ 

Mr. Ram Narayan Singh: Will the report be published before a final 
decision is taken by Government t 

The Honourable Sir James Grigg: I have answered that. I cannot 
give myself any opportunity of making a prophecy until I have myself 
Been the report. 

Pandit Govind Ballabh Pant: But thnt contingency is not ruled 
out t 

"l'he Honourable Sir James Grigg: Certainly not. 
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RULES REGARDING CoNDUCT OF ELECTIONS IDIDEB THE COKDIG RuoRMS. 

1149. *JIr. ltI. Ananthasayanam. Ayyangar (on behalf l.f Mr. S. 
Satyamurti) : Will Government be pleased to state : 

(a) whether drafts of the sl'cond part of the Gove.rnor's rules 
regarding conduct of electIOns under the commg o ~ 

have been received by t ~ Govunment of Inl-a; 

(b) whcther these rules provide categ:>ricJIly for Governmeni 
servants and servants of local bodies not taking' part, 
directly or indirectly, o ~ l  or : ~t l  in el.!ctioui ill. 
any manner ; and 

(e) if they do not, whether they are prepared to alh-isc a rule to 
that effect being inserteu in those rul.es ~ 

The Honourable Sir Frank Noyce: (a) Yes, and some of the Local 
~o t: t  have since published their rules. . 

(b) No. 

«(') Government do not propose to advise the ine:.lllsion of a pro-
vision of the kind suggested by the Honourable Member. As regar<iq 
Government servants. provision is already contained in the Govern-
ment 8ervants' Conduct Rules, copies of which are in the Library of 
the I1ouse. As regards the servants of bcal bodies the matter is o~ 

primarily the concern of the Governor ~ l in Council. 

Mr. M. Ananthasayanam Ayyangar : Why nre they not primarily 
the concern of the Governor General in Council, Sir T 

Mr. President (The nonourable Sir Abdul" Rahim): We have 
already had a three days' debate on this matter. 

Prof. N. G. Ranga : Not with regard to part (a), which is entirely 
separate? . 

Pandit Govind Ballabh Pant: The (lehllt". if anything, hllS demons-
trated the necessity of such rules being included. Are the Government 
aware of the fact that in spite of these rules being a permanent part of the 
Government Servants' Conduct Rules, they are more often respected in 
breach than in observance? 

The Honourable Sir Frank Noyce: No, Sir. I trust that  that ~ 
JIlot the case. 

Mr. President (The Hnn(lurable Sir Abdur Rallim) : That has been 
the subject-matter of the debate. . 

Pandit Govind Bp.llabh Pant: In c ~  the Government are not pre.-
pared to incorporate these rules in the Election Rules, will they send a 
con, of these rules to every Government servant withiu two months of 
polling' • 

Thp. BonnTl"8.ble Sit' Frank Noyce: I l l l ~t l -l that the tt t o~ 
of all Local Governments has been drawn to the Government Servants" 
fllondnet Rules and it is obviously for· them to decide whether copies 
of these rules should be sent to all Govf'rnme"t servants. I pl'estune. 
811 Gnvernment servants have to ml!oke themselves acquainted with the 
Rules.' if' .,' ;. 
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PandD Gov.iJad. Ballabh ~: Will the Government of India 
instruct the Local Governments to issue copies of such rules to tile 
Government servants individually T 

The Honourable Sir Frank NQYce : No, Sir, that is a matter for tl1.G 
discretion of the Local Governments. 

Pandit Govind Ballabh Pant: What objection baYe the Govern-
ment of India to these rules concerning Government servants which bear 
on their conduct in relation to election being included in the Election 
llules f 

The Honourable Sir Frank Noyce: 1\.<; I have said. this is a matter 
for the Local Governments and I have nothing to add to the replies I 
have already given. 

Pandit Govind Ballabh Pa.n.t: ~  not the Government of India 
aware of the fact that all Local Legislatures will serve as electoral 
colleges to the Legislative Assembly of the Federal Constitution ? 

The Honourable Sir Frank: Noyce: I believe that is so. 

Pandit Govind Ballabh Pant: Is ~ n:)t, thcn, the concern of the 
Government of India to properly constitute them Y 

Mr. President (The IIonourablp Sir A1:Jdur Rahim) :  I really can-
not allow further questions on this subject which has already been fully 
debated. 

RESIGNATION BY SIR SrKANDAR lliYAT KHAN FROM THE DEPUTY 

GOVERNORSHIP OF THE RESERVE BANK OF INDIA. 

1150 -Mr. Akhil Chandra Datta: (a) Is it a fact that Sir Sikander 
TIyat Khall, Deputy Governor of the Reserve Bank of India, is r, sign-
!ng his office from the 26th September, 1933, as reported in the 
Statesman of the 6th Brptember. 1936 ¥ 

(b) If so, has the Governor General in Council received any reCOID-. 
mendation from the Board of Directors of the Reserve Bank as provided 
for in the Ec;;t:rve Bank Act' 

(c) What immediate arrangement do  Go'\'"crnment propose to make to 
fill up the post T 

(d) In view of the technical importance of the post, d'J Go'\'"ernmcnt 
propose to appoint a banking expert to the post 7 

The Honourab1e Sir James ~: (a) I would refer to part (d) 
of Mr. Satyamurti's question No. 699. 

(b) No. 

(c) and (d). These are matters primarily for the Central Board 
of ~  Reserve Bank. 

~ t Govind Ballablt Pant: Was t ~ Hononrahle the DePllty 
Governor of the Reserve Bank gix"n an aSSlll'anCe th'lt. h'1 Wl'l,lrl be 
released in time to join the new Government in the Punjab while he 
was sf'rvin'! as such? 

The Honourable Sir Je.mes GNIJ' : That WS-q a Qup<;tion which was 
~ £ully dealt with in reply to supplementary questions and answers, 

Pandit Govind BalJabh Pant: It is a well-known fact. 
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DISCHARGE AND DISMISSAL POWERS DELEGATED TO CERTAIN OFFIClALS :BY THB 

RAlLWAY BOARD. 

1151. -Mr. Anugrah Narayan S:nha: (a) l~ Government be 
plcll!;l)d to state the powers of Divisional t ~ t  of State-
wanaged Railways in India and al.:;o the powers of Superintend.mt, 
'Transportation, l:)uperintendent, Staff and the Superintendent, Pow'ers, 
11l1d Superintending Engineer, in connection with the discharge and dis-
mi8lial powers delegated to them by the Railway Baard Y 

(lJ) Is it a fact that Superintendent, Transportation has got powt'r9 
to discharge non-gazetted rail"ay servants who have put in service 
up to three years' 

(c) Is it a fact tha1 Superitendl'nt, Staff, also holds the :-ame powers , 
If so, will Government be l ~  to state why the rules arc dis-
regarded by the Divisional Officers on the East Indian Railway system 
in regard to discharge and dismis!'al of lloll-g!lZetted servants Y 

The Honourable Sir Muhammad Zafrulhh Khan: (a) and (b). 1 
would refer the Honourable Member to the informat.ion laid on the 
tahle of the lIouse On the ~t ~ t  1936, in rcnly to Dr. N. B. 
Khare's unstarred question N G. 561 asked on the 7th April, 1936. 
Governwent under<;t"nd that Divis:onal SUT)erintendents on the Great 
Indian Peninsula Raih,ay are empowered to discharge and dismiss any 
staff they are empowered to appoint. 

(c) The answer t() the first p,rt of the quest.ion is in the affirma-
tive. A" regards the latter part, Government have no reason to believe 
that such is the case. 

CONNOTATION OF THE EXPRESSION" RAILWAY AnMINISTRATlON ". 

1152. -Mr. Anugrah Narayan : ~ : Will Government be ~  

tn 'lhlte what the expression "Railway Administration" exactly 
-conn ott's , 

The Honllu"II.N ... ~ l  Muhammad Z<lfrul1ah Khan: 1 wou'rl invite 
the HOTlonrable Member'!': attention to ~ ct o  3 (6) of the Indian Railways 
Act, 1890, a copy of which i" in the Library of the House. 

INCONVENIENCE AND HARDSHIP CAUSED BY SILTING UP OF A CERTAm 

WATERWAY BRTWEEN BuXAR AND CHAUBA RAILWAY STATION'S ON THB 
EAST INDIAN RAILWAY. 

1153. *Mr. Anugrah Naro.yan Sinha: (0) b it a fact that a repre-
sentation was addressed to the A!!'ent, East Indian Railway, bv B. .Tagdpo 
Sinha, B.A., B.L., of -village PuEa in the Bllxar sub-division of the Di'itrict 
(If Shnl!abad in Bibar, on behalf of a l ~  number of villagers in the 
J;ame sub-division in the month of Of'tober, 1935. dnwinl!' his actentio!f to 
the great inconvenience and hardship caused by the silting np of the 
waterway under bridge No. 350. ne"r m;le 413. between Buxar and 
Chausa Railway Stations on tbe East Indian Railway , 

(b) Is it a fact that the above representation disclosed that the 
'Village road runninlr from ll ~ Kritpur, P. S. Buxar, 'as a branch of 
Chausa-Buxai' District Board Road to viUitge Dh8Jlfioi and passing 



through the waterway under bridge 350 aforesaid, had been blocked by 
silt deposit, thereby rendering all forms of traffic impassable 7 

(c) Is it a fact that the Agent, without acknowledging the repre-
6cntation, directed the local officials to clear up the silt f 

l ci) Is: it a fact t]lat the local .officers remo,'cd the silt in such a 
manner as to cause a ditch to be dug up in the village road where wal!'r 
has now begun to accumulate and has since caused the passage of all 
vehicular traffic almost impossible Y 

(e) Do  Government propose to direct the Agent to get the silt in the 
waterway under bridge 350 completely removed or in the alternative ordcr 
construction of a cross-road oycr the railway line at that point to enable 
thc traffic to pass unobstructed T 

The Honourable Sir Muhammad Zafrnllah • Khan : Enquiries are 
being made from the Raihvay Administration and a reply will be laid 
on the table in due course. 

FrLLIXG UP OF A POST OF HIGHER GRADE CLERK IN THE RAILWAY CI;EARINO 

ACCOUNTS OFFICE. 

1154. *Maulvi Badi-uz-Zaman : Will Governmcnt be please(t to state: 

(a) whether a post of higher /!rade clerk (60-6-120-8-200) 
III the Office of the Chief Auditor, Railway Clearing 
Accounts, Delhi, fell vacant in August 1934 ; 

(b) whether, as per orders of the Auditor General, this post was 
to be filled by a Muslim; 

(c) whether the Chief Audltor promoted a Hindu typist to that 
post and declared a post of a typist in the lower grade of 
45-5j2-95 as vacant; if so, why; and 

(d) if the replies to the preceding· parts be in the affirmative, what 
steps they propose to take to check their Hindu Officers from 
filling the higher graded posts, due to be filled by the 
Muslims, by promutiug the lower grade Hindus 7 

'!'he Honourable Sir James ~  : The information is being ob-
tained and will be laid on the table ill due course. 

PRoMOTIONS TO THE POST OF 8tTB-HEADS IN THE RAILWAY CLEARING ACCOUNTS 

OFFICE. 

1155. "Maulvi Badi-uz-Zaman: (a) Is it a fact that: 

(i) a list of candidates selected for promotions to the post of 
Sub-Head in the Railway Clearing Accounts Office, was 
prepared by late Mr. L. S. Dean when he was Director; 

(ii) lIIr. K. R S. Rau promoted certain unqualified non-
matriculate non-Punjabi Hindus to the posts of Sub-Heads 
and 'confirmed them from the date of their first promotion 
to the post of Sub-Heads. thus depriving some Muslims, who 
had officiated continuously for about five years and more 
and had reached the maximum of the Sub-Heads' grade, of 
their chance of ,confirmation and reverting them as clerks.; 
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(iii) Mr. Rau's successor, Mr. Subrahmanyall, held another ~ o
tion and placed the men .selected by him over the beads of 
those selected in the time of Mr. L. IS. Dean; 

(iv)l\Ir. P. C. Choudllhary, Deputy Director, held a selection of 
routine clerks cons:dered fit for promotion to elie post of 
derks and prepared a li!ot for the o lot~o::  to clerical 

(v) 

grade; and 

Mr. 1. S. Puri. Deputy Director. held another selection of 
routine clerks to give promotion to other nOll-H;.utriculate 
Hindus? 

(b) If the replies to the preceding parts be in the affirmatin', will 
Government please state what steps they propose to take to safeguard thd 
fights c,[ Muslims in connection with grade to grade promotions 1 

Mr. P. R. Rau: (a) (i). Yes. 

(ii) Two very senior Class I clerks were promoted as Sub-heRds 
by Mr.' K. R. S. Rau in ac(orilance with the recommendation of the Mitra 
Committee that men who had already acted as Sub-heads in the offices 
of the Railways parties to the Raihvav Clearing Accounts Office shon 1 d 
be cOllsiJered for the posts of Sub-heads in that office. 'rhese m!'ll 
were confirmed in preference to certain juniors who had acted longer 
as Sub-heads. 

(if'i) Yes. Selections have to be made from time to time, and 
when senior men are selected on a later date, their seniority ill usually 
re.>toreu vis-a-vis those selected earlier. 

(ill) No. 

(v) No. 

(b) Promotion is made on. merit and s!'niority and not 0'1 com-
munal grounds; and there is no question, therefore, of safeguarding the 
rights of any community. 

Dr. Zia.uddin Ahmad : May I kn')w if persons who were once 
selected will become junior to those who may be l c~  afterwards T 

Mr. P. R. Rau : Yes, if the people selected are senior to them. 

Dr. Ziauddin Ahmad : Doe, this rule applv to these services only 
or does it apply to all the services under the Government o~ India' 

Mr. P_ R. Rau : Thi'! i'i t ~ practire h this office; th.at is all I 
know. I do not know what is the practice in the other Departments of 
the Government of India. 

STOPPAGE OF THE RECRUITMENT OF MATRICULATES AND UNDER-GRADUATES 

IN THE RAILWAY CLEARING ACCOUNTS OFFICE. • 
1156. *Ma.ulvi Badi-uz-Zaman : (a) ~ Government aware that the 
Chid Auditor, Railway Clearing Accounts Office, has stopped the recruit-
J,Ilellt of matriculates and under-graduates in his office' 

(1) ) If the reply to part (a) be in the affirmative, 'wiij Government 
please state the reasons for restricting the rec,uitment to the graduates 
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only 7 Is it a faet that t ~ t are seveftteen non-matriculates and n41.e 
matriculates and three F . .AB. already working as clerks cl ~ IT 

The Honourable Sir James Grigg: (a) Orders were passed to this 
effect becadse competent graduates are readily available. It has, ho,v-
ever, been since decided that matriculates and under-graduates should 
be considered for future vacancies. 

(b) The first part does not "arise. As regards the other part, the 
facts are probably as stated. 

Mr. Lalchand Navalrai :  I couH not hear the answer to part (a) 
()f the question. Did the Honourable Member say that the matriculates 
and under-graduates are barred from future, ,'acancies , 

The Honoura.ble Sir James Grigg: They were at one time, if I may 
paraphrase the answer, but now the orders have been rescinded. 

JOINT INQUIRY BY ACCOUNTS AND TRAFFIC DEPARTMENTS OF THE NORTH 

WESTERN RAILWAY IN THE ELECTRIC DEPARTMENT. 

1157. *Maulvi Badi-uz-Zaman : (a) Is it a fact that a joint inquiry by 
.Ae!'(lUnt;; and Traffic Dppartment of the North Western Railway was held 
in the Electric Department of that Raihvay at Lahore f 

(b) If so, what were its findings, and will Government please place 
a eopy of the rEport on the table for the information of the House T 

The  Honourable Sir Muhammad ZafmUah Khan: I would invite 
the Honourable Member's attentiun to my reply to Sardar Sant Singh's 
starred question No. 1369 asked on the floor of this llouse on the 20th 
March, 1936. 

METHODS OF RECRUITMENT IN THE RAILWAY BOARD. 

1158. *Maulvi Badi-uz-Zaman : Will Government bt' pleased to state: 

(i) the methods of recruitment of: 

(a) assistants, clerks and stenographers, and 

(b) draftsmen and tracers, 

in the Railway Department Secretariat; 

(ii) the numbt'r of Dlen recruited. to permanent and temporary 
categories on the results of examinations and tel'!ts and how 
many of them are Muslims; and ' 

(iii) whether, "whenl'ver a ~ l l is to bp taken, a qualifying test it; 
held and. in1.he  case of non-::.'IIuslims, no such examinations are 
held in the case of recruitment to junior l t ~  's 
posts T If so, why t 

"The ~ o l  Bir : ~  Zafrullah Khan: (i) A COPy of 
th.e c lt t l~ of the RaIlway Department (Railway BO!lrd) is 
laId on the t&J:>le. ~o draftsmen or tracers are employed in the Railway 
Department "Secretariat. 
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(it) The number of men recruited during the past financial year 
1935-36 is indicated below: 

Permanent. Temporary •. 

How -recruited. Total No. of Total No. of 
No. Muslims. No. Muslims. 

I 

Through Home Department .. 3 I .. l' 2 

From Railway Offices .. 2 1 

Locally (for abort vacancies of less than three 36 14 
mouths). 

-
Total .. 3 

\ 

62 17 

(iii) Does not arise. 

Rules of Recruitment in the Office of the Railway Board. 

B.An.WAY BOARD'S OFFICE. 

(1) I Divisi07l. (.Assistants). 

1. By promotion from the lower grades of the clerieal establishment in the 
office, or 

2. by recruitment of Technieally qualified men from railways when required. 

(2) II lJi,;i8ion ( Clerh). 

1. By promotion from the III Division provided that suitably qualified clerks 
who have passed the P. S. C.'s examination for H Di1rlsion are avail· 

, ~  or 

2. when such ~l  are not available, by direct recruitment through the Home 
Department. 

(3) 111 1Jj1;ision (Clerks). 

By dirept recruitment through t~ Home Department. 

(4) StcnogTCIphers. 

1. By direct recruitment through the Home Department. or 

2. by recruiting qualified stenographers from Railways in special service. 

STOPPAGE OF RECRUITMENT OF PENSIONABLE HANDs TO NON-PENSIOIfABLE 
ESTABLISHMEI!I."T OF STATE RAILWAYS. 

1159. *lYIa.ulvi Badi-uz-Zaman : (a) Is it a faet that Govertlment 
passed orders that no pensionable hAnd be recruited to the non-pension-
ahIt' establishment from the year 1924, of State Railways, unless they 
held technical qualifications ! 
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(b) How many pensionable hands have, in contravention of these 
orders. been recruited on State Railways f 

The Honourable Sir Mubammad ZafruDah Khan: (a) Government 
are not able to trace any such orders having been issued to the Railways. 

(b) Does not arise. 

DISCHARGE OF MUSLIM EMPLOYEES ON THE NORTH WESTERN RAILWAY DUE TO 

ECONOMY CAMPAIGN. 

1160. ·Maulvi Badi-uz-Zaman: (a) Will the Honourable Member 
for Railways anu Commerce please state how many Muslim employees 
were discharged on the North Western Railway ~ a result of economy 
campaign during 19:31-32 f 

(b) Is the Honourable Member for l ~  and Commerce aware 
that vide paragraph 3 of their letter t\o. 683-E.O., dated 3d March, 1931 
the Hailway Board had issued instructions that all practical steps !:'hould 
he taken to see that the unfortunate necessity for reducing staff o~  not 
operate to the detriment of the communities not at present adequately 
represented in railway services' 

(c) 'What number of the Muslim employees on the North Western 
Railway was discharged in excess of their proportion which they had in 
railway services prior to retrenchment T 

(d) What special arrangements were made by the railway authorities 
to remove the injustice ? 

The Honourable Sir l\rIubammad Zafrullah Khan: Government are 
informed as follows : 

(a) 5,706 Muslims were retrenched. 

(b) Yes. 

(c) The percentage of Muslims employed before and after the 
retrenchment of 1931 was 56.16 and 55.71 respectively. 

(d) Instructions were issued to subordinate officers to adjust the 
excess number of Muslims discharged when ~c t t 

was resumed. 

BASIS FOR ANTICIPATED REDUCTION IN STAFF ON RAILWAYS. 

1161. ·Maulvi Badi-uz-Zaman: (a) Will the Honourable Member 
for Railways and Commerce please state what basis for anticipated reduc-
tion in staff has now been fixed Y 

(b) What measures ~  been adopted to safeguard the intere::-.t;g 
of the :'If uslim staff ? 

The Honourable Sir Muhammad Zafrullah Khan ~ (a) and (b). I 
would refer the Honourahle Member to the reply given to part (a) of 
Mr. Mohan Lal Saksena's starred question No. 371, asked on the 4th 
September, 1936. 

Qui ~  Ahmad Xazmi : May I ask if the principle of the 
absorption ..... . 
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Mr. President (The Honourable Sir Abdur Rahim): Has the 
Honourable Member read the question and the answer' 

. Qazi Muhammad Ahmad Kazmi :  I have. May I ask if the prin-
ciple of the absorption of the surplus staff before retrenchment that 
was in force on the ~o t  We3tern Hailway and other railways is also 
in force now ? 

The Honourable Sir Muhammad Zafrullah Khan : I replied to that 
question, I believe, on the last day the House sat. 

CONFIRMATION OF QUALIFIED MEMBERS OF THE MINORITY COMMUNITY IN THE 

CHIEF ACCOUNTS OFFICE, NORTH WESTERN RAILWAY. 

1162. ·Ma.ulvi Badi·uz..Zaman: (a) Is the Honourable Member for 
Railways and Commerce aware of the Government of India's desire that 
when a member of a minority community is available and adequately 
qualllIed, as for example, when he has passed the departmental qualifying 
or recruitment examination, such a man should be confirmed in a..per· 
manent vacancy over the heads of men who have been employed 
continuously for several years longer and have qualified earlier, for con-
firmation, vide Auditor General's letter No. 6-N.B.E.194JE.-28Ip. II, dated 
8th January, 1929 to Accountant General, Railways (now Controller of 
naihray Accounts) ! 

(b) Is the Chief Accounts Officer, North Western Railway, empowe,red 
in confirming a man of the majority community out of turn, tbu8 
5u{l{'rseding even the qualified minority community men, on the plea that 
1e is appearing in Indian Audit and Accounts Service examination Y 

(c) Have any of the qualified Muslim stair been confirmed in terzru; 
of the orders mentioned in part (a) above T 

(d) What measures do Government propose to give effect to this 
letter or any such orders , 

Mr. P. R. Ran: (a) and (d). 'l'he orders contained inlhe A1ldilor 
ll~l l  letter referred to were Ruperserlpd in ]934. Government have 
no rra;;on to believe that the revised orders are not being correctly 
appliel. 

(b) Government understand that there was no out-of-turn con-
firmation. One person was confirmed on grounds of high academic 
and other qualifications. The question of the confirmation of other 
temporary employees in accordance with the orders mentioned in the 
answer to (a) and (d) above is under consideration. 

(c) Yes. 

STRIKE IN THE BANGALORE TOBACCO FACTORY. 

1163. ·Prof. N. G. Ranga: Will Government ue pleased to state: 
. . 4 

(a) if they are aware of the faet that there was ~ strike of 2,000 
workers emnloyed in the Bahiralure Tobacco Factory of the 
Tobacco l\Ianufacturers (India), Limited, from the 5th 
May, till the 10th July; 

(b) whether the t ~  apprOliched the Hono1ll'able Resident 
with the request to appoint.. an Arbitration Board ana that 
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(c) 

(d) 
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~  refuled to do' 80 on the plea that t!re employers did not 
a.,aree; 

whether the strikers therenpon appealed to o ~ t to 
'intervene and help them ;  . 

1vhether they. turned down their appeal on the technical 
ground tliat, it was not sent through the Honourable Resi-
deilt ; 

(e) whether ~  workers had a.,"T€cd to go back to work when the 
Factory 'Was -o ~  after its temporary closure and yet 

-the employers have refused to take back as' many as 1,000 
workers who; were previousjy;pn sttike; and 

~ I  if the answer-to the above be 'in the a'ffirmative, what action 
tbeyproposeto take' t.o help the 'Workers to get back to 
work and relieve tbeir distress due to unemployment 1 

The Honourable Sir Frank Noyce !"(u) Yes. The number 'Of workers 
involved was reported to be about 1,800. 

(b) to ~ The workers submitted a memorial to t ~ ,Resident 
requesting the Government to intervene as an." impartial ~ t to  " 
an4 they were iDformed that the ~ was not prepared to t ~  
in the manner suggested at the instanee of only one of the parties to the 
~ t  '.' ~ 

: (6) Owing to the transfer of machinery and for otherreasonll, the 
IUl18gementillformed the, wOI'kers that they would be. re"engaged 
gradually. About 1,100 employees were at work at the end of August 
and Government understand that further U/ldlds·will be eD.gJI.ged-when 
more, materials and machinery are receive(} in the factory. . 

(f)Government cannot force the employers to take workers 'Whom 
they do not require. 

Prof. N. G. Ranga : Have Government satisfied themselves that t~ 
other 760 workers are still unemployed not because' of the anxiety "of 
the management to victimise them;butbeeause of their inability to employ 
them owing to want of necessary machinery ? 

The . O o l~ Sir Frank Noyce: The only information I have 
is that whieli r have already given to the Honourable Member that 
further hands will be engaged when more materials and machinery are 
received. ' 

Prof; N; G. Banga: Will Government try to' use their good offices 
to.8iee that as· m&Jiy of tbe!':e700 men are ,employed as possible, though 
'gradually, by the factory authorities" 

The  Honourable Sir Frank Noyce:, I.401;10t .think tpat i",.the-busi-
ne8S of the Government.' Obviously if Govenllllilrit ar(l to provide for 
strikers who lose; then very few workmen w.ill remain at work. 

Prof. N. G. Ranga : In which other way do Government propose to 
help them f .  .  . 

Mr. Preaidem' (The non 0 Ilrn ble . 'Sir' Abouf Rahini 5: : " ~ t  ques-
tion. _ ", ;; ;.; ~  ,  . .. '.' ':z," 
LB9lLAD J) 
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8TB.nu: IN THE BANGALOBJi: TOBACCO FADTOBY. 

1164: -Prof. N. O. '1t&nga : Will Government be pleased to state: 

(a) if they are aware that the workers of the Bangalore Tohacco 
Fa;tory when they were on strike and later on, while 

l~  approached the Collector who is also the Muni-
cipal President for suspending the coll«:;ctioD of rentil on 

I~ their cantonment house sites ;  . 

(b) whether the Collector was first of all willing to make 
that concession, after hearing the plea of the Secretary of 
. the workers' union ; and 

(c) whether he refused to make that concession on the ground 
that he could not recognise the union, which WIlS not 

,I. recognised by the Honourable Reiiident 1 

"''''The Honourable Sir Fr&nk Noyce: (a) to (c). Government have no 
information. 

J'prof. N. G. Ranga: Will Government call for information T 

. The Honourable Sir Pra.nk Noyce: No, Sir. The strike is over and 
'ft is better to let the dead past bury its dead. 
o. 0 Prof. N. O. Ranga: Is it not a fact that the facts mentioned here 
aUqcorrect and that owing to the failure or refusal of the Collector and 
the llonourable tI'e Uesident, the strikers were put to conHidcrable inoon-
: venience and loss T 

. 'l'ke Honourable Sir Pr&nk Noyce: I see no reason to call for in-
formation. As I have said the sfrike is over and I do not see that any 
~ t o  as to what happened in regard to the suspension or colloo-
,ti0ll of· rents would now serve any useful purpose . 

. ~ ~  OF THE INDIAN TRADE UNION ACT TO THE BANGALOBE 
o CANTONMENT. 

~- " 

1165. -Prof. N. O. Ranga : Will Government be pleased to state : 

(a) if the Indian Trade Union Act has been extended to the 
Bangalore Cantonment ; 

(b) if not, why not ; and 

(c) whether they are aware of the faet that tli.e workers of the 
Tobacco Company have suffered immensely by theirfailn're 
to extend that Act to that area and to recognise the Trade 
Union' 

" Tb.; O o ~  Sir Prank Noyce: (.a) No. • " 
(b) The question of applying the Act to the Civil and 'MilitatY 

Station, Bangalore, is under consideration. 

(c) No. 

IIr.V. V. Girl: How long will it be nnder consic1eratJ.on 1 

The BODounble Sir J'rpk N0106: Not very long, I hope. . .r. 
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l'rof. N. G. Banga: Are there any other places in India besides the 
Baugalore . Cantonment in which the Trade .Union Act haa not . been 
exteDded , 

The Honourable Sir Prank: Noyce: I should obviously teqriire notice 
of that question. 

PROTECTION OF THE MONUMENTS OF THE ANCIENT AlLutAVATI BUl>DHl8TIC 

STUPA IN THE GUNTUR DISTRICT. 

1166. ·Prof. N. G. Ba.nga: Will Government be pleased· to state : 

(a) if they are aware that the historic monumerit$ of the ancient 
Amaravati Buddhistic Stup.a in Guntur District are not 
properly protected ; . 

(b) whether the iron-fencing is nOlt ·strong and high enough to 
prevent the theft of some of the valuable marble. monu-
ments ; . ..: .... .n' 

(c) whether in fact some of the monuments had been ·1_ in 
the last ten years ; 

(d) whether the exposure of these monuments to rain, etc.,. has 
caused much damage to them'; and "lSJr' . 

(6) whether they are prepared to consider the advisability.of con-
t ~~ ~  an cpen air museum for protecting and pro)lftll 
exhIbItmg the monuments ! .  . 

Sir GirjaSha.nkar Bajpai : (a) The ruins of the Stupa; at Amarivati 
are protected under the Ancient Monuments Preservation Act, 1904, and 
are properly looked after by a caretaker. ..lIT 

(b) The enclosure of masonry pillars and wooden l ~ ~t  
b)' the Archreological Department around the sculptures o- ~ t Ifttm-
cient pJ·otection against theft or damage. 

(c) An attempt made by a local village official sometiiri'e<:'ago 'to 
remove one of the sculptures was detected in time and the man was 
dismissed. 

(d) Some damage ~  caused by rain to the compomilwall' ~ c  
has since bep,n. repaired. 

(e) The question of protecting the sculptures which arc Jlot fixed 
a:nd which Dlay be exposed to damage by rain, etc., will be examined. 

ADVISABILITY OF ESTABLISHING A CENTRAL MUSEUlII FOR,ANnHRA CoUNTRY I1f 
BEZWAl>A. 

1167. ·Prof. N. G. Bangs: Will Government be pleased to_. state 
if they propose to consider the advisability of establishing a  . Central 

~  for ~~ ~  country in Bezwada and exhibit some· of th4:i 
important sculptural and architectural and historic monuments'· .foulid 
in the various Andnra historic places T 

Sir Girj!'o .Bh,.nw. ~ : The, t l ~ t of In,d.ia itre, c~ ct
ing a Museum at Nligarjnnikonda,' in which the an'tiquities recovered in 
that neighbourhood could be exhibited. The"policy o t ~  o ~ t 

L31111,AD pI 
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of India is to construct local museums in proximity to" sites •. whence 
important objects of arehreological interest are recovered in 'sufficient 
volume to justify this. The establishment of Archreological Muse'tlDiSon 
a purely regional basis is not their policy. 

, 

HISTORICAL MONUMENTS AT CHELROLE IN THE GUNTUR DISTRICT. 

1168. -Prof. N. G. Ranga.: Will Government be pleased to state : 
(a) if they are aware of the existence of very valuable historical 

monuments at Chelrole in Guntur District ;  . 

(b) whether they are aware that many of them are being lost 
since ignorant villagers are taking them away or mutilating 
them; and 

(c) if not,whether they propose to enquire into the matter and 
~  on excavations ,with a view to unearthing valuable 

; :~  monuments in that place ? 

air Girja Bh&1lka.r Bajpai : Enquiries are being made and the result 
will be communicated to the House in tiue course. 

BREACHES ON THE QUETTA DlVISlOlIT OF THE NORTH WESTERN R.uLWAY • 

. !MD; .JratJIvi Badi-liz-Zaman: ~  Is it a fact that some breaches 
oceu1'l'ed on. the QuettaDivision in 1931 T • 

(b) Is it a fact that some train loads ~  fruit t~ c  \le14 up 
on account of the breaches' . ~ 
, , 

(c) Is it a fact that the detained fruit trains were taken back to 
Quetta. al!d the fruit sold there ~ nominal prices, without obtaining any 
instructions from the owners' 

(d) Is it a fact that, in spite of the breaches and probability (If 
detention to fruit traffic, booking of truit consignplent was not stopped , 

(e) Is it a fact that accumulation of fruit trains was the result of 
tae non-stoppage of booking , 

(f) Is it a fact that Owners of fruit consignments, which were ~ol  
by the railway at Quetta, brought a suit against the railway, claiming 
eompensation for the unla.wful detention and disposal of their, fruit , 

(g) Is it it. fact that the suit was decreed against the railway for 
about eighty thousand rupees (Rs. 80,000) and an appeal Wa.-J filed by 
t!w ~  against the judgment of the Lower Court, '  .  "  . 

(h) Is it a fact that the case was ultimately compromised by the 
~ l  .• ' 

,  " (i) If the replies to the preceding parts be in the /lffi.rmative. wiU, 
o ~ t pleaae state .if any enquiry has been made, and whether any, 
disciplinary action has been taken against. the officials ,held responSible 
iu this case and what measures have been adopted to avoid a recUrrence f 

, The Honourable Sir Muha.mJDad ~ 1tha.n : (a) -N?, 

(b) to (t). Do not arise. 



QUESTIONS .urn ANSWBBS, 

.sJ'EQJ;AL TICKET EXAMINERS IN THE HEADQUARTERS OFFICE, NORTH WESTERN 

RAILwAY . 

. 1110. ·Maulvi Badi-UZ-ZamaD : (a) Is ita fact that a group of Special 
Ticket Examiners has been organised in the Headquarters Office, North 
Western Railway' Y 

(b) Is it a fact that this group has been t o~  to detain passenger 
and mail trains at stations, or while running between two t t o~ ~ 

. . ,de'! 

(c) Is it also a fact that this group has been allowed some imp rest 
money to spend on travelling by motor cars or lorries' 

(d) If the reply to part (b), be in t~  affirmative, will o ~ t 
please quote pal'ticulars of the trams ~t I  by the group, the duration 
of detention and reasons for the detentlOn T 

(e ) Will Government please also t ~ whether' they are aware lhat 
tmch detentions caused inconvenience to passengers and whether any extra 
expenditure was incurred by the railway and the advantage, gained by 
~ c  detenti<>us '. 

- -~ 

(f) If the reply to part (c) be in the affirmative, will Government 
please state the details of, the expenditure incurred by the group during 
the time it -had been working , .i.l1, 

(g) Will Government please state the expenditure incurred by the 
introduction of this group including their pay and travelling alloltanCG 
Ilnd the earnings realised by them ~ -

The KODow-able Sir Muhammad Zafrullah Khan: (a) Yes.' \ 

(b) and (c). No. 

(d), (e) and (/). Do not arise. 
l' t<.l 

(g) No additional expenditure has been incurred, I;I.sthese Examiners 
have been transferred from Divisions to the Headquarters Office, and no 
other mtn hav!' been t"ngaged in their places. From 14th .June oW·· 31st 
August, 1936, the earnings realised by them were Re. 2,276. 

VACANCIES OF STENOGRAPHERS IN HEADQUARTERS AND DmsION.x. OrnCBS 
ON THE NOBTH WESTERN RAlLWA:Y. 

1171. "'Maulvi Badi·uz·Zaman : (a) Will Government please 'state the 
number-of vacancies of the posts of stenographers in grade II and III' 
oceurring in the Headquarters Office and Divisional and extra·Divisional 
O: l ~  on the l\"orth Western Railway -during the ye8.l'5 ~  and 
1935-36 t  . 

. (b) Will Government please also state whether these vacancies were 
advertised as required by the rules and filled byselee'tion, o ~ t l t t t  
were filled by promotions and number of such posts given to Muslims ail(l 
non·Muslims respectively' 

rhe Honourable Sir Xllb.amm&d ZafruUah Khan : Government have 
no·info-I'Dla,tiOn. These are mat'f:ers of detailed admiiriStration.ah.in 
the cwnpeteJ?-ce of tiJ(' Agent, North Western-Railway, -to whom a.-copy 
of .. the question has ·betn s.ent. for information. ;  -
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8cJIlH,rE J'ORTHB CREATION OF A JOIN'll'MA..RKETlNGBoA.RD SUBMl'1"TED 8'f 'l1DI:. 
. DIWAN, . OJ'· CoCHIN. 

1172. ·Mr. T. 8. Avmaahilingam Ohettiar: Will Government. ltate : 

(Ii) whether tlle Dewan of Cdchin has submitted allY ~  for the, 
creation of a Joint Marketing Board; 

(b) whether they are considering the scheme ; and 

: 'mi(t) if so, when they pTopose to give effect to it f 

8ir Aubrey MetcaJ.fe: (a) The Government of India have not so 
faf'received ~  such scheme. 

(b) and (c). Do not arise. 
, -

REPORT ON THE HEALTH OF MR. SUBHA.BH C1IA.NDBA. BOSE. 

1173. *Kr ... Ana.nthasaya.nam Ayya.nga.r (on behalf, of Mr. S. 
Silt)'lUnurti) : Will Government be pleased to state: 

-uq. (a) whether it is a fact that Dr. Sir Nilratan Sarkar and Dr. 
K. S. Roy have examined Mr. Subhash Chandra Boae at 
Kurseong ; 

'(b) whether they have reemed their report on his healtb ; 

,. (c) l~ t the report is ; and 

'b (d) ,whether they are prepared tQ place a copy of the report on tue 
.un, J  • 'table of the House T 
." .. ~ t  

The Honourable Sir Henry Oraik: (a) to (d). I have nothing to add 
to __ whlllt I-have said in the replies given by me to question No. 783 and 
the -,supplementary questions arising therefrom. Except that Dr. K. S. 
RoY- ~ not one of the examining doctors, so far as I am aware . 

. ;, ij,,:, M.Ana.nthasayanam Ayyangar: Has there been any further 
cxaIpination ot Mr. Bose T 

~ Honourable Sir Henry Oraik :  I have not heard. 

Mr. President (The Honourable Sir Abdur Rahim): 1 may pOint 
out to Honouarble Members that it is not desirable to discuss the health 
of 8JJybody in this House like that. It is very undesirable. 

. Pandit Govind Ballabh Pant: Ordinarily I would accept the sug-
gestion of the Chair. But in this case we are putting questions in order 
to induce Government  to release the person concerned on-the ground of 
ill .health. 

Mr. President (The Honourable Sir Abdur Rahim): The previous 
question went into all sorts of details about the health of Mr. Bose. 

Mr. ltlohan Lal Sa.kJena: This question was originally put as a 
~~ .. not;ioe • question and it was ~  it was ~ accepted. as & short 

notice qU6lJtion that it came on the regular list of questions. C 

~  Plwident (The Honourable Sir Abdur Rahim) !' .AU the pre-
vious questions relating io Mr. Bose were diseussed in gJreat detail.: ,  " .,' 

"hndB QoviDd BaUabh Paut : cco ~ to;ourimorma.tionMr. Bose 
is ;.. 'Jferypoor healttt. 'From' the medical report, it appears, that his· ~  

ther detention will prejudice his health fu11ber.So we wanted to, brine ' 
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it -to the notice of the public that Ii! man of the position of Mr. 'Bose 
even though suffering from such illness and in such a predicament was 
still being kept in-jail by the Government. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member was perhaps not in his plac.e when the matter was discussed the 
other day and too many de;tails were gone into about his health. I 
pointed out at the time that if Mr. Bose was seriously ill it was perfectly 
right to bring it to the notice of the Government, but it was und.,.irable 
to discuss his illness in such detail. 

Pa.ndit Lakshmi Xanta Maitra.: How else are we to get detailed 
information about his health' 

Mr. President (The Honourable Sir Abdur Rahim) : You 
it without going into all sorts of details. 

can get 

1 

Pandit Lakshmi Xa.nta IIa.itra : It is because we 
information from the Treasury Benches that we are 
questions ver'1 often. 

get very scrappy 
obliged to put 

INDIAN DELEGATION TO MALAYA TO STUDY LABOUR lMMIGBATION CoNDITIONS. 

1174. ·Mr ... A.na.ntlw&yanam Ayya.npr (on behalf,.pf ,Mr. S. 
Satyamnrti) : Will Government be pleased t() state: 'I' 

(a) whether they have settled the personnel of the pr()poSed Indian 
Delegation to Malaya to study labour immigration conditions 
there; .' .f 

(b) 'whether the Right Honomable V. S. Srinivasa &stri baa been 
invited and lta6 acct:pted. to serve on the Delegation ~ll -

(c) whether any member or members of the Assembly ~ be 
included in the Delegation, and if not, why not T  , -~ -

Sir Girja ~ Bajpa.i: (a), (b) and (c). The matter is still under 
consideration. ' 

.... 

CEYLON GoVERNMENT RAILWAY CoNTRACT FOR THE SvPPLY 01' CoAL. 

1175. ·Pa.ndit LakBbmj Xanta Maitra: (a) Will Government be 
pleased to state if it is a fact that India has received the Ceylon Govern-
ment railway oontract for the supply of coal for the next year ,  ' 

(b) If the answer to the above be in the affirmative, will Government 
be ple8.!iled to state : 

(;) the. total quantity contracted for ; 

(ii) the value of the contract; and 

(m) the names of the companies with Whom the contract 'has beeri' 
placed , 

(c) Was any tender for the supply of coal given on behalf' of 'the 
Indian Railway Collieries' If so, at what rate. t 

(d) Do Government propose to help the industry by granting a 
reduction in the railW8lf1 freights, so as to enable the Indian colliery ownerl:t 
to successfully compete against African c(jal f If not, why not t 
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The Honourable Sir Muhammad Za.frullah . Khan: (a) It would 
appear' from information published in the press on the ~ct tltat 
India has received the Ceylon Government. l ~ .contract· for ·the 
supply of coal for next year. 

(b) Government have no information . 

. (c) No: 
. (d) Railways are already allowing for coal consigned to Calcutta 

for Shipment a rebate of 37! per cent. of the freight on graded coal and 
25 per cent. on other than graded coal, besides exempting all such coal 
from the surcharge of 12! per cent. on the ~t charges which ordi-
narily apply ·for bookings to Calcutta. For exports to ,foreign ports, 
i.e., ports outside India and Burma, a further rebate_ of eight annas per 
ton is also being allowed from 1st October, 1936. 

Pandit Lakshmi Kanta. Maitra : May I know from the Honourable 
Member if his Department has got no definite information about it e'Xcept 
what is published in the .Press , 

The Honourable Sir Muhammad Zafrullah Khan :  I beHeve the Press 
report is correct. 

-Pa.ndit Lakshmi Kanta Ma.itra : May I know if the Honourable 
Member knows whether these contracts' have been settled with Indian 
companies" . . . 

The Honourable Sir Muhammad Za.frullah Xban : That I am not 
tipecifical1_y aware of, but it has been placed with' companies in India. 

Pandit Govind Ballabb Pant: Is the Hr)llour'lble Member aware 
that other Governments ext.end a number of facilities and concessions 
10 their nationals in order to promote external trade ? 

The llo ~ l  S4' Muhammad ZafruUah Khan: I have pUll'.ted out 
that' sevel'al(oncessioBsare be!ng ~  in this respect. 

Pa.ndit Govind Balla.bh P:ant : Does the Honourable Member eonsi-
derthem adequate T .. 

The Honourable Sir Muhammad ZafruIlah Khan : Certainly. 

Pandit GoviDd Balla.bb Pant : Has the question been examined in 
the light of the concessions that have been-:enlarged in other countries T 

'The Honourable "Sir Muhammad Zafrullah Khan : The question was 
examined -in the light of securing the Ceylon contract for the Indian 
collieries .. 

CoNTRACT FOB THE CoNSTRUCTION OF THE HO.WBA:BBlW>GE. 

1176. ·Pandit Lakshmi Kanta Ma.itTa.: (a) Will Government be 
pleased to state if the cont,raet fur the ~o t ct o  of the .new 'Hiwrah 

~ has been finally settled with the Cleveland Engineeri,ng Company 
o~ Great ~  

(b) What is the total value of-this contract' 

(c) What was the' difference between the tenders of the Cleveland 
Company and the I ~: ~o ~  T ..... . -"., 
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THE MAN<EUVRES FIELD FillING AND ARTILLERY PRACTICE 
BILL. 

Hr. G. ~  F ,Tottenba.m (Defence Secretary) : Sir, I beg to move 
for leave to mtroduce a Bill to provide facilities for military manamvres 
and for field firing and artillery practice. ' 

.  ' Mr. President (The Hono,urable Sir Abdur Rahim) : The question 
IS : ' 

•• That leave: be granted to introduce a Bill to provide facilities for military 
Dlanmuvres for field 1iring and artillery praetice." 

'.I.'he motion w,as adopted. 

Mr. G. B. P. TotteDham: Sir, I ll~o  the Bill. 



THK GENEVA CONVENTION IMPLEMENTING BILL. 

Mr. G. R. F. Tottenba.m(DefenceSecretary) : Sir, I beg. to move: 
,  " "That the Bill to implement t ~l  28 of the Geneva ConventiCJn of the 27th da.y. 
of Jhly,' 1929, be taken into cOIlSideratioD." , 

'As a result of the Geneva Convention of 1906 an Act of Parlianient 
was passed in 1911 known as the Geneva Convention Act. Section 1 of 
that Act prohibits the unauthorised use of the emblem of ~  Red ~ O  
the obj(,l't of COlllse being ,::,0 pro.tect the R-ed Cross Socletj' whlch. &.S, 
authorlSed to use that emblem. The provisions of that Act were applied 
to India by Order in Council, under which the ,secretary to th;e Govern-
ment of India in the Army Department has the power to authOrIse the use 
of this emblem by persons or societies or firms other than the Red CroliS 
Society. I may say that as far as I know the Secretary to the Government 
of India in the Army Department has only exercised that power on two 
occasioJJ'i, both for ~ t periods. And as far as I know the Indian Red 
Cross Society is at the moment the only society. or body in India that is 
authorised to use the Red (,'ross emblem. In 1929 a further conference 
was held at Geneva which was attended by r.epresentatives of most of the 
natimlb in the world. That conference dealt with two main subjects, 
firstly, the amelioration of the condition of the wounded and sick in armies 
in the field, and secondly, the treatmellt of prisonel'B of war. India. W1W 
represented at that conference by a senior officer of the Indian army who-
was specially selected because he had himself been a prisoner of war and 
theretore could speak with first-hand knowledge of this subject; . As a 
result of that conlerence two new Conventions were drawn up on these 
two subjects, and of course today we are only concerned with the first of 
these ConventIOns, and incidentaily, with only one provision of it. The 
Convention deallng with the allleilOration of the condition of the wounded 
and sick ill armIes in the field contains 39 Articles of which six Artieles 
deal with the H.ed Cross, its use as an emblem and the manner in which it 
is to be worn and displayed. This particular Article 28 with which we are 
now concerned reads as follows : ' 

•• The Governments of the High Contracting Parties whose legislation ill not at 
present adequate for the purpose shall adopt or propoee to their legislatures the 
measurell . nOOe88ll.I7 to prevent at all times 

(a) the use of the emblem or dll8ig11a.tion ' Bed CrOlla ' or ' Geneva CroiB ' b,. 
private individuals or associations, firms or companill8, other than thoae 
entitled thereto under the present convention, as well as the use of a.ny 
lIign or designation cODlitituting an imitation, for commereia.l or an,. 
other purpose ; , 

(,Ii) by reason of the compliment paid to Switzerland by the adoptioa ot"the 
inverted federal colours, the use by private individuals or associa.tioDll, 
:liI-ms or companies, of the arlDli of the Swiss Federation or marks con-
stituting an imitation, whether as trade marks or as parts of such marks, 
for a purpose cOD,trary to commercial honesty or ill circumsta.nees eapable 
of wounding Swiss national sentiment. 

. ~  ~ o t o  indicated in (a) of the use 'of marks or designations o t tll~ 
an mutatIon of the emblem or designation of the Bed 'Cross or Geneva CroBS, as .well 
as the prohibition in (b) of the use of the arms of the Swiss Federllotion!lr !IlBUe'con· 
ltituting an iDiitation, lIhall take e1footu from the date fixed by eaCh legislatur4!i and' 
not later than fi'l"e years after the coming into force of the present convention. From 
~ date of ~c  coming into force it shall no longer be lawful to adopt.R trade mark 
In eontruvtlntion of these rules." 

Now, Sir, the Government of India and I think t ~ Governments olall 
the other countries that attended that conference o ~ agreed to l t~  

( ~ ) *' 
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this o t o~  unci the five years' period allowed under the Article which 
I have just read out is due to expire before the end of this year. The 
House may· wonder why we have taken so long to implement our under-
taking. The reason for that, Sir, is that the matter of the use of the Red 
Gross cmblem is, as I have already explained, regulated by an Act of 
Parliament, the Geneva Convention Act of 1911, and under the present 
GovernJllent of India .Act, this Legislature is not competent to ena"t ~ 
legislation which may affect an Act of Parliament which has been SO apphed 
to Indl&. We· have therefore been waiting for Parliament in England to 
take action, and unfortunately so far they have been unable to do so. 
~ Il l  it is t'ompelent for this Legislature to implement the other por-
tions of that Article of the Convention that I have just read out; that is 
1;(: liay, ~ is within the power of this Legislature to. legislate regarding the 
imitation of the Red Cross, the USe of the White Cross and the imitation of 
the White Cross. And that, Sir, is just what this Bill proposes to do. 

Now, Sir, I should just like to add two general remarks before I finish. 
In the first place, I should like the H<mse to remember that the Red Cross 
organisation, although it is primarily intended for the relief of suffering in 
war, II! also authorised by its charter tv pursue similar humanitarian 
activities in peace. And those who have any knowledge of the work of the 
Indian Red Gross Society are well aware of the very excellent work that 
they have been doing in that direction during the last 16 years since the 
war. In the second place, so far as We are aware, this Bill will not impose 
a hardship on anybody in India, for· as far as we know, there is no firm or 
company at present which is using either the Red Cross or the White Cross 
or imitations thereof as a trade mark or for any other purpose. Even if 
there were such a case, it will be seen that there is a provision in the Bill 
to ~lt any crimi)Jal Court from taking cognisance of any offence made 
punishable by the Act, without the previous sanction of the Governor 
General in Councilor of the L<>cal Government. And if the House consi-
ders that that does not provide a sufficient safeguard, I may say at once 
that r shall be quite prepared to accept an amendment which will enS1ll'e a 

o ~l  period of grace for those per.sons, .if any, who are now using any 
of the SIgns or emblems the use of WhICh wIll be made an offence by this 
Bill. I may also make it clear now that I am prepared to aceef..ot the amend-
ment on the paper to clause 3 of the Bill, for reasons which I shall be 
prepared to explain later if that amendment is moved. Sir, I move. 

Mr. Preai.dent (The Honourable Sir Abdur Rahim) : MOtiOll moved: 

". That the Bill to implement Article 28 of the Geneva Convention of the 21th 
day of July, 1929, bo taken into consideration." 

There is a motion by Mr. Sri Prakasa that the Bill be circulated for the 
Purpose of eliciting opinion thereon. 

. Mr. Sri Prakua . (Allah&bad and Jhansi Divisions: Nou-Muham-
mllWlan. Rural) : Sir, I move : 

, " That the Bill be cireulated for the purpose ofelieiting opinion thereon by the 
31n December, 1936." . 

I would c~  straigh,w.way that I have no desire to obstruct the 
~  of this 'BilI. But" r· thQught by putting In this amendment that 

I shall 1.p8o faCto catch YOllr eye and be in a position to say what I have 
to say at once ..... 
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, Mr. President (The HonoJU'able Sir Abdur Rahim) : If the. I ~o
able Member really does not want tl) move his ~ t  t ~  I8.no 
aecesaity for ,him to do so : he can speak on the motIOn for cOll l t ~ 
.without moving this amendment ... , .. 

Mr. Sri Prakas& : Yes, Sir; I have no desire to press this ~ 
ro.ent. 

Mr. President (The Honourable Sir Abdur Rahim): Then the 
Honourable Member need not move the amendment : does he want' to 
apeak on the motion , 

Mr. Sri ~ : Yes, Sir. 

Mr. President (The Honourable Sir Abdur Rahim) : V'C,fy well : 
but that is not a fair way of doing it. If he had only got up, he ~ l  

probabJy have been called. 

Mr. Sri Pra.ka.sa. :  I just wanted to clear one or two points, and I 
am sorry if I have adopted a procedure that I ought not to havea!i?pted. 

~ la:gH!latur" f:" il in constituted has practically no Oppwtu111tIe3 ,(Jf 
discussing international subjects or suQjects connected with war or peace. 
Normally every legislature in tl!e world'discusses such subjects, but we are 
barred from doing so ; and we only get opportunities now and, then of 
talking on such important matters through the backdoor of the League of 
Nations, becallEe we happen to be a Llember thereof. So far as the 
organisation of the army in our country is concerned, it is entirely the 
business of the Government : and we are never required nor expected to 
t8.ke any part in the defence of our own country. The Red Cross prganisa.-
tion, as 'lly Hur,(.ul'ablc friend, Mr. Tottenham, himself has saillis meant 
mainly to give relief to those who fight on the field of battle and get wounded 
in the bargain. I have personally absolutely no objection to the Red Cross 
organisation functioning for purposes of' peace; and looking after, the 
health of the people around ; but I am not quite sure if an organisation of 
this sort does not encourage war. I ,personally am against all war; and 
circumstances being what they are, I think my country must resist going 
to war in any circumstances. I have a feeling that if that great .lady, 
Florence ,Nightingale, had never functioned, and if the nations had 
realised the horrors of the Crimean war, they would have thought it best 
to stop all war and would have taken steps to see that no war was waged 
after that. But arrangements for looking after soldiers :oo ~ o l  

to join the army. They feel that they will be looked after, that their 
families will be looked after ; and therefore it is quite safe to be in the 
army. Thus they encourage war. I have a small  experience of my own, 
which may perhaps be helpful in understanding the wider implicatioIlBof. 
the situation. We have Seva Samiti organisations in India. I myself 
have ~ closely connected with Qne in my. own tOWJl of J3enares. We 
started the organisation in order to take care of pilgrims and others who 
come to the city in large numbers from tiDl.e to time. Now, the ta.lk4has 
gone round that there are these Seva Samiti people who take care of 
pilgrims ; and so instead of the numbers getting less, more and more. are 
now coming, adding to the burden of the 1.Qwn· and adding to our O'WIl 
difficulties. I have a feeling that a similar experience must be that of the' 
Red Cross organisation, and that if we have no organisations of this sort, 
perhaps we shall not have war. ",'" , ' '. 
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Of course I have' heard iri-this lIo ~  Ii. ~ t deal O t~  tradi-
ti"DS of· the Indian Anny, and what wonders they have done. I fear I 
am.: not in love with the traditions 'of the Indian Army at all. From the 
tiDie of the siege of Arcot where ollr soldiers drank the gruel and gave 
the rice to persons who were trying to capture our country, down to their 
exploits at Addis Ababa only the other day through the Jam.at of the 
Boxer, Bora and Great Wars. '. ; .. 

. Mr. Presi4€iDt (The' Honourable Sir Abdur Rahim) : I thbk' the 
Honourable Member is wandering over a very wide field; he 
must confine himself to the Bill : the Bill is a very narrow Bill and I do 
not see why the Honourable Member. shOUld wander into all sorts. of 
things. '  , ' 

Mr. Sri Pra.kas&: As the preamble of the Bill talks of the amelio-
ration of the conditions of the wounded and sick in armies in the field .... , 

Mr. President (The HOll()urable Sir Abdur Rahim) : That may be ; 
but it is not therefore necessary to discuss all: the wars that have taken 
place. If the Honnurable Member wants tt' oppose the Bill he can do so 
on any ground he likes. 

Mr. Sri Pra.kasa : I thought that soldiers could only be wounded 
in a war, because at other places they inflict wounds ..... 

Mr. President (The Honourable Sir .A:bdur Rahim) :  I muaL ask the 
Honourable. Member' to 'confine himself'to the provisions of the Bill. 

'Mr. Sri Prakasa: I shall bow to your ruling, Sir, I will only say 
that it seems to me that this Bill wants to make the Red Cross organ:sation 
R', sort of monopolist in the matter of· giving ~ l  Theyd(} not want 
evidently other parties to be moved with the same goodfeelinl!:s that move 
them, and so they want to reserve for themSfllves certain emblems which 
t~  do not want • others to use. If they were a trading organisation I 
oould have no ()bjection. But I take it that they are not a trading organisa-
tion at alli and. that the purpose of the o ~t o  is to be helpful to others 
in diUress. If sO,I tb.ink they should welcome the ass:stance that similar 
other ~ t  may he able to give them and not necessarily confine 
all the' good work to themselves. I do not. know how exactly that can be 
ciQne, but pel'ha.ps l\lr. T.ottenham will be a.ble to explain the situation. As 
regards thism()ll.QJX)ly about a sign, if you will permit me to say so. I will 
say ,that ~  old .Ipdian sign of ~t  is being badly misused in 
Germ.any ..... . 

. Mr. President (The Honourable Sir Abdur Rahim) : This Bill has 
~ot  to do with, that. 

i' ~  Prilkasa : I was just going to t ~t as the Government 
wants t~ protect one sign they might, also protect another sign j and I may' 
brp.ig . this matter to the notice of t4:e Government that the Swastika is ,a 
~ really. of peace whieh is. being' used, I fear for purposes of war in 
Germany. . 

. BefON I cloSe, Sir, I will say that ODe thing in Mr. Tottenham's speech 
1.-(loUld not understand, aild that was when he .said that there was a five-
year· limit to, the' introduction, of ,this measme>and that that five-year 
~ o t  going to end 800n. According to, the little ,mathematics that I 
know, five yeaJ'Idl'OIIl the 27,th.JulJf, 19.29 expired on the 27th,JUly, 1934,. 
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lIIr. G. R. P. Tottenha.m: May I explain that the period of five 
years dates from the ratification by the Government ooneernedof the 
Convention? The Convention itself was passed in 1929, at Geneva, but 
it was some years later,  not until 1931, that it was actually ratified by the 
Government of India and of the United Kingdom. 

Mr. Sri Pra.kasa: I have nothing more to say, and I have said all 
that I wanted to say on this Bill. I hope that my Honourable friend, Mr. 
'rottenham, will take my remarks in the spirit in which t1\ey have been 
made and also give me some satisfacw>n regarding the difficulties that I 
have raised. 

Mr. M. Ana.nthasayanam ·Ayyang&r (Madras ceded Districts and 
Chittoor ; Non-Muhammadan Rural) : The object of this Bill is to prevent 
or prohibit the imita:tion of the heraldic emblem of t ~ red cross and also 
to prevent or prohibit the use of the heraldic emblem of the white cross 
on a red ground or any imitation thereof. This is said to be made in 
accorrlance with the Geneva Convention which was entered into ~l the 
27th .j·uly 1929 to which the Government of India was also a P'.ll'ty. At 
this stage I wish to say that the provisions in the Bill are muoh wider 
than the terms of the Convention to whic'h the Government of India was 
a party. The object of the Convention was to prevent the use, liS a trade 
mark for trade or commercial purposes, of eit'her the red cross 01" any 
imitation thereof, Or the Swiss heraldic emblem or the Swis'S l~ l 

colours, the ~ cross on a red background. 

Mr. President (The Honourable Sir Abdul' Rahim) :  I understand 
that the Honourable Member has given notice of a number of amenumcnts 
which the Honourable Member for Government is prepared to accept. 

Mr. :M. Anantha.sayanam Ayya.ngar: I shall close with a tew 
wcrds. Accordingly to narrow down the scope of the Bill to the exact 
terms of the Convention, I have given notice of amendments which hav.e 
also been perused by the Honourable the Mover of the Bill. As regards t~ 
first portion regarding the prevention or prohibition of imitations of the 
red cross, I beg to differ from the Honourable the Mover for this reason, 
that it is not co~  by the terms of the Convention. His rAllding of the 
terms of ,he Cor:ventiun to mean that it is covered by the Convention is, 
with brreat respect, I am afraid a mtle incorrect. The red cross ought not 
be used either no; a trade mark 01' for other purposes, except with the 
perull'>sif)n of the Army Secretary in India, as, by an Order in Council the 
..\('t of Parliament or 1911 has been extended even to India. In IlUl!f.l\lllnee 
of the Act of Parliament it is further open to the Army SE'Cl"etary to gh-e 
peJT..Jission to any association to use the red crossa!J an emblem. When 
tl1at is possible, I see no objection to an imitation thereof being ~  by 
any ae.sociation or organisation here. With the hlUIlanitarian objects with 
which the Red Cross is established allover the world with a numoor of 
bl'll1lches, voluntary aid societies have also been started in various cuuntries 
wHh various emblems, some resembling red cross and others t~ a red 
cres('cnt and so on. I do not see any reason why, when it is open to associ • .,. 
ti,)))s Or to a body of persons to 'have the emblem of the red cross,-wily 
an imitation thereof should be prohibited when the original cau be used. 
In the Statement of Objects and Reasons, the Honourable the Moyer. h. 
stated that it is the intentien of the Governor GeMral.in Council to prevfll,t 
loy a departmental rule the t ~ of nceMes or gr&nting of authoritj 
by \.he Army Sooretary for the Use of the emblem by associatioa+ ] W0W4! 
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say with very great respect that we ought not to enlarge the scope of t.he 
BjIJ ,or otherwise restrict the powers granted even by the Order in Council. 
Xhl're ought to be no objection to the Army Secretary continuing to recog-
ni&e the various voluntary aid associatiolUl in this country which might 
like to use the emblem of the red cross, provided the purposes for whieh 
the association is started are the same as those for which the Red Cross was 
started. If that power is not exercised, what would happen is that every 
association that is started here must affiliate itBelf to the Red Cross Society 
in India. Ther.e may be some regulations here and there which ..nay not 
be III oonformity with the regulations of the Red Cross Society ; while 
htlving the same object, in some detail there may be some difference arId 
in mEthod alBo. In those circumstances, it must be left to each individual 
'!ociety to develop its own red cross organisation according to its tempera-
men t and its needs. Therefore, I do not agree with the Army Recretary 
when he states in the Statement of Objects and Reasons that the power he 
is now exercising under the Order in Council ought to be withdrawn 11y a 

~t t l rule. I do not agree with the Honourable Member so far as 
this portion of thl' Bill is concerned. With regard to the other amend-
mcnts that I ~ suggested, I understand the Honourable the Mover is 
agreeahle to accep': them, and I shall move them in due course. 

Kr. G. 2. P. Tottenha.m : Perhaps the House will expect me just 
to explain the two points in the debate which were relevant to t.his Bill, 
one raised by Mr. Sri Prakasa and the other by my o o l~ friend 
who has just sat down. My Honourable friend, Mr. Sri Prakasa, 
wanted to know how it would be possible for sQcieties and 
so on who wanted to use this emblem to do so. I would draw his atten-
tion to section 9 of the Indian Red Cross Society Act, with which we shall 
deal later on. Section 9 says: 
" The Manaj!'ing Body (of the Indian Red Cross Society) may n1so affiliate to the 

t30ciety any other society or body having all or any of the objects and purposes referred 
to in this Act." 

Therefore, it is quite open to any society in this country which ~  
to IlftVe the hononr of using the red cross emblem, if its objects are of the 
same nature as those of the Red Cross, to apply for affiliation. ']'hat lend. 
m/') on to the poi.M made by my Honourable friend, Mr. Ayyangar. 

M'r. Sri Pra.kas& : There was a second point made by me, and 
tha t was, whether an organisation like rtiis does not encourage war T 

Mr. G. :e:. P. Tottenham : That I am afraid I cannot deal with. 
I do not agree that it is a matter which this Bill will affect one 
way or the other. I sympathise with some of the pnrposes which the 
Honourable Member has in mind, but, if I may say so, I do not think: any 
aetion we can take in connection with this Bill will have any practical 
result in that direction. 

As regards the other point raised by my Honourable friend, 
Mr. Ayyangar, I think it was that so lo~ RS the use of the Red Cross can 
be authorised. as it can be under the present law, it is unreasonable to 
prohihit absolutely the imitRtion of -the Red Cross. I agree that there is 
a ~ ll ~o l  there, hut the anomaly, as I tried to explain, is due to 
!ite fact that we cannot at the .present moment alter the existing law, which 
18 contained in an Act of Parliament which is applied to India. We are 
prohibited from altering the provisions of that law. If we were not pro-
hibited from altering the provisions of that law, we should have put dOWD' 
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·'lMl'. G. R. F. Tottenham.], . 
itt thiS Bill an absolute prohibition, not only against t ~ of imitatioDB, 
but also against the use of the emblem, because what we have to do, if we are 
going to do anything at all, is to implement the Article of the Conventiol'l 
which I have tead out. That Article goes further than t ~ Convention of 
1906 in that it wishes to apply an absolute prohibition to the use of the 
emblem and also to the use o~ imitations of the emblem. That is the object 
of part (a) of Article 28. Meanwhile, until we can legislate in this country 
io give full effect to that part of Article 28 of the Convention, the Only 
possible course we can pursue if we wish to implement that Article is tM 
course that is indicated in the Statement of Objects and Reasons ; that is to 
say, we legislate for a complete prohibition' of imitations of the Red Cross, 
and the Goyernment of India will issue executive instruotions that the 
Army Secretary is not to use the discretion which is given to him under 
the Geneva Convention Act of 1911. It is either a question ()f implement-
ing this Article or refusing to implement it, and I think we are bound 88 
f¥ as we can to implement the full meaning and purport of that Article. 

ltf.a.'11ana Bhaukat Ali (Cities of the United Provinces: Muham-
madan Urban) : May I ask the Honourable Member if the Red Crescent 
Society is recognised by the Geneva Convention T In Turkey and other 
cOllDtries they have a Red Crescent Society, and it has branches ali, 'over 
India, and it sent a medical mis!Uon during the Balkan War. I want ·the 
iD.formation so that the society may carry on its aetivities in India without 
any hindrance. . 

Mr., G. R. F. Tottenham.: I am afraid, I have no definite official 
information about the ned Crescent Society, but I can inform the H()nour-
abie Member that what we are doing in this Bill will not' in the least t ~ 

~  with the ~t t  of that society. .  .  .  . 

is : 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

I, 'rhnt the Bill to implement Article 28 of the Geneva Convention of the 27th day 
of JuJ.v, 1929, be taken into consideration." . 

The motion was adopted; 

Mr. President ('1'he Honourable Sir Abdur Rahim) : The question. 
is: 
" That clau!Ie 2 stand part of the ·Bill. ' , 

Pandit G<Jvind Balla.bh· Pant (Rohilkund and Kumaon Divisions : 
Xon·1\Iuhammadall Hural) : Sir, I move: . 

.  • , ~ t in clause 2 of the Bill, the words • or for any other purpose t o ~ , be . 
omItted. . .., 

I li!ltened very closely to the speech of the Defence;Seeretary and L 
regret that I do not find myself in agreement with him; This Bill ~ 

been introduced here with a view to give· effect to t4e. convention.,' It 
8&3"8 : .  . ~ 

'. ., Whereas India was a ~ to  to the International Convention for the l o~ 
lion of the Conditions of the Wounded .and Skk in A.rrp.ies. in the Field, dtaWD. u.p in'· 
Geneva and dated the 27th day of July, 1929 ; .  . .. 
". r  . ..' " .'. 
,·,and Whereas it iA necessary to provide for the discharge of the obligations imposed.' 
~ A:ttielE' 28 of that Couvention in 80. far as provision ha.s not ~ niade by t ~ GeneV'& 1 
(JoDvention, '.' " . .' ".' ._: 

,: ! 1 -' ,J. 
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This is clearly an effort to implement the convention passed. at Geneva.. 
Now, the convention does not go as far as this Bill. It only restricts the 
use of the Red Cross or the Geneva Cross and the emblem to non-commercial 
purposes. So the last paragraph is quite clear. It is : 

" The prohibition indicated in (0) ot the UB8 of marks or designatiens constituting 
an imitation ()f the emblem or designation of ' Red Cross' or ' Geneva Cross " as well 
as the prohibition in (b) of the use of the arms of the Swiss Confederation, or marks 
constituting an imitation, shall take effect as from the date fixed by each legislature, and 
not later than five years after the coming into force of the present Convention. From 
the date of such coming into force, it shall no longer be lawful to adopt II. trade-mark in 
contravention of these rules. " "  . 

The only thing that is prohibited here is the use of a trade mark in 
contravention of these rules. A trade mark is defined in the Indian Penal 
Code as a mark for denoting that goods are the manufacture or merchan-
dise of a particular person. That is the only prohibition under the 
Convention. 

Mr. G. R. F. Tottenham: May I ask how the Honourable Member 
would get over the last words in part (a) of the Article-" for com-
mercial 01' any other purposes ". 

Pandit Govind Ballabh Pant: Any other purposes, according to 
the principle of Ejusdem generis, apply only to other purposes of the same 
type. Any other purpose does not mean every purpose. The operative 
part is given in the Act. I think the Honoura:ble the Commerce Member 
will perhaps support my .argument that where we have got a clause like 
this, for commercial or any other purpose, it means a purpose coming within 
the same genus, of the same type. 

The Honourable Sir Muhammad Zafrullah. Khan (Member for 
Commerce and Railways) : It would depend upon the context. It may 
mean what it says in some cases. 

Pandit Govind Ballabh Pant : For that, you have a clause in the 
Act as to the operative part of this entire convention. What is prohibited 
is that from the date of its coming into force, it shall no longer be lawful 
to adopt a trade mark in contravention of these rules. That applies as 
much to the Red Cross as to the White Cross and the emblem. but the 
operative part of this Convention is limited to the prohibition of a trade 
mark in contravention of these rules. . If you take the whole of it, the mean-
ing is clear enough and there is no room for any ambiguity. We do not 
want to depart from this Convention but we do not want to enlarge its scope, 
and it looks somewhat preposterous, if not ridiculous, that whiJe 
the Red O'ross itself is Mt altogether barred out, the use of 
the emblem or its imitation should be absolutely forbidden, that 
the use of the emblem should not be allowed for any purpose whatsoever. 
On the face of it, it is very illogical and incongruous. So I hope that the 
Defence Secretary will accept my amendment as it fully carries out the 
Convention. I do not want to interfere with the Convention and if he 
r.flads the whole of the Convention, it will be ~ - ctl  clear that the Con-
vention does not require us to do more than this-namely, that a trade 
mark in contravention of these rules will be rega.rded as unlawful after 
the date of the coming into fon;e of any law· on the subject framed with 
a view to carry out the purpose of tJ::te Convention. 
L39lLAD 
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.  . ., l'reaideIt.t (The Honourable Sir Abdur ~ : ~ ll l t 

lD.ovea": 
" That in ClailBe 2 of the Bill, the words ' or for any other purpose whatsoever ' he 

omitteu." ; , ,'f 

Mr. G. B.. F. Tottenham: I regret that I am unable to agree with 
the Honourable Member in his interpretation of part (a) of Article !:Id. 
I cannot possibly agree that the words' for ('.()mmercial or any other 
purpose ' :m,eans 'any ofuer similar purpose '. If they had meant that, 
they would obviously have put it down, and I am fortified in that opinion 
by the actual wording of the existing Geneva Convention Act of 1911 which, 
as I explained before, is simply being extended by the Geneva Convention 
of 1929, and whieh prohibits the use of the emblem of the Red Cross with-
out authority. It reads exactly as in the wording of our Bill today: 

." As from the commencement of this Act, it shall not be lawful for any person to 11M 
for t.he purpose of his trade or business or for any other purpose whatsoever, without 
the authority'of the Army Council," 

and so o ~ 

What we are doing now is simply to extend the prohibition to imita.,-
tions-,of the Red Cross. I do not think therefore that we should be imple-
menting the provisions of this Convention if we were to agree to the omis-
sion of those words in clause 2. I am perfectly prepared to agree to the 
omission of the same words in clause 3, because I think a careful reading 
of par.t (b) of the article does make clear that the prohibition was intended 
only' to refer to trade marks, and not to other purposes, but I am quite 
sure myself that part (a) was intended to create a prohibition, not only 
against trade marks, but also other marks used for any other purposell. 
Obviously that is so, because if it were not so, it would be possible for some 
society with philanthropic objects of a different nature to arrogate to 
itself a mark or emblem in imitation of the Red Cross ; and that is exactly 
what this Convention was intended to prevent. I, therefore, regret that 
I am unable to accept this particular amendment. 
Mr ... A.nanthasayanam Ayya.ngar : Sir, my Honourable friend, the 

Honourable the Mover, is anxious to implement the Geneva Convention. We 
agree, for the reason that India was a party to the Geneva Convention that 
we ought to implement it without altering it by either a comma or a dash, 
but the only difficulty is with regard to the interpretation. Firstly, I 
would ask my friend to cOllsider whether he is right to interpret the 
Geneva Convention, which came illto existence in 1929, by the language 
of the statute of ] 911. What follows ought not to be interpreted by what 
has preceded it ; this Convention has nothing to do with" the English Act. 
~ co l  with regard to the Convention as it stands, if we look at the 
operative portion, it is absolutely clear that the operative portion gives 
ijS a definite clue as to the intention of the Convention with regard t() 
restricting it to the trade mark. I would therefore say, with respect, 
that it only applies to the purposes . (If the trade marks and to no other 
purposes. Thirdly, so far as imitation is concerned, there is ~ol t l  

n,o reason to go into the Act of 1911 which does not provide for JegislB.-
tion prohibiting imitation. We are abSOlutely free to legislate, so far as 
the preventing of imitation is concerned, as it is not covered by the Con-
velltion. If we go ~  to the Act of 1911, even then it is open to the 
.Anny' ~ t  to give permission for the use of the Red Cross,' the 
symbol itself, and therefore, if, to make use of an imitation is absolutely 

~  or prohibited absolutely by thi{Bill, then it will not be open t() 



the Army Secretary t() give t ~ :~~:  ~  ~~ ~ ~  
1 sllbmit the Honourable the Mover IS not nght m his mterpretahqn that 
the Act of 1911 can be any guide to us so far as this Convention is con-

~  Sir, I support the amendment. 

Mr. President (The Honoura.ble Sir Abdur Rahim) : The question 
iii: 
., That in clause 2 of the Bill, the words' or for any other purpose whatsoever ' be 

omitted." 

The motion was negatived. 

Mr. lI4. Anantba.aa.y&D&ID Ayya.nga.r : Sir, I move: 

" That ill. clause 2 of the Bill, for the words' an imitatiOn ' the words' a coMln-ab. 
imitation ' be sUbstituted." 

My only object is to see that as the term " imitation " ~  ,indefinite, 
the imitation punishable under the Bill mlat be such as to ::deceiv:e a 
person into an impression that it is the original. It is for that rea80Il that 
the word " colourable " is introduced. . ~ . 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 
" That in clause 2 of the Bill, for the words ' an imitation' the words '  a eolour-

able imitation' be substituted. ",v 

Mr. G. R. F. Tottenham: Sir, I am quite prepared to acceipt this 
amendment. ' 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
U: 

•• 'l'hat in clause 2 of the Bill, for the words ' an imitation ' the words '  a colour-
able imitation' be substituted." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) 
is : 

The question 

" That elause 2, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 2, as amended, was added to the Bill. 

1Ir. Preadea (The Honourable Sir Abdur Rahim) The question 
is: 
" That clause 3 stand part of the Bill." 

Pandit Govind BalJabh Pant: Sir, I move: 
" That in clause 3 of the Bill, the worda ' or for any othel' purpose whatsOE/VE'r ' 

be omitted." 

I understand my friend, the Honourable the Defence Secretary, is 
prepared to accept it. I move. 

lIIIr. President (The Honourable Sir Abdl!l" Rahim) : The question 
is : 

" That in clause 3 of the Bill, the words ' or for any other purp08e whatsoever' 
be omitted." 

The motion was adopted. 
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Mr. M. Anantbasaya.nam Ayya.ngv : Sir, I move: . 
•• That in clause 3 of the Bill, for the words ' an imitation ' the words '  a colour-

a1>le imitation' be substituted." 

The same reasons apply to this amendment as those applying to the 
same matter in the case of the previous clause. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

•• That in clause 3 of the Bill, for the words ' an imitation ' the words '  a colour-
able irritation' be substituted." 

The motion was adopted.' 

Mr. President (The Honourable Sir Abdur Rahim) The question 
is : 
" That clause 3, as amended, staIld part of the Bill." 

The niotion was adopted . 

. Clause 3, as amended, was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The question 
is: 
,. That clause 4 stand part of the Bill." 

Mr. M. Ananthasayanam Ayyangar : Sir, I move: 
", That in clause 4 of the Bill, for the words ' on.ehundred ' .the word • fifty , be 

substituted. " 

Sir, it is only a case of reduction of penalty. I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 
" That in clause 4 of the Bill, for the words ' one hundred ' the word ' fifty , be 

substituted. " 

Mr. G. R. F. Tottenham : Sir, the reason why we put Rs. 100 iB this 
section was because the English Act at present contains a penalty of £10, 
and we generally convert £10 into Rs. 100. Although I do think that it 
is somewhat unreasonable to make a petty amendment of this kind, on 
the otner nand. m:y -whole attitude about this Bill is that it will probably 
be a dead letter and will never be used, because no penon m: society is 
at present making, or will in the future be likcly to make, unauthorised 
use of this emblem. That being so, I cannot very well object to my Honour-
able friend's amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

" That in clause 4 of the Bill, for the words ' one hundred ' the word ' fifty , be 
substituted. ' , 

. The motion was adopted. 

Mr. President (The Honourable Sir Abd1ll' Rahim) : The quest\pn 
~: 
" That clause 4, as amended, stand part of the Bill. " 

The . motion was adopted. 

Clause 4, as amended, was added. to the Bill . 

. :~ 5.was added.to the Bill. ,. 
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lItfr ... Ana.nthasayanam ~: Sir, I move: 
" That after clause 5 of the Bill, the following new claUlKl be inserted: 
• 6. Nothing in the foregoing sectioIlll shall affect the right of any person to con-
. tinue . to use for a period ot two years from the comnftmcement of this Act 

any sign or emblem which it was not unlawful for him to use at the com-
mencement of this Act '." 

Sir, I only want that for a period of two years after the coming into 
existence of this Act a prosecution ought not to be launched. Some time 
must be given for these persons using these marks to cease to do sq, and, 
take up some other mark. A similar provision is made in the l ~ Act 
of 1911 and I therefore hove that the Defence Secretary will kindly accept 
this amendment. .If 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 
., That after clause 5 of the Bill, the following new clause be inserte4 .. :;; 
, 6. Nothing in the foregoing sections shall affect the right of any person to eon-

tinue to use for a period of two years from the co=encement of tlJ\s Act 
any sign or emblem which it was not unlawful for him to use a.t the com-
mencement of this Act '." 

Mr. G. :B.. F. Tottenham: Sir, I am pl'epar-ed to accept this amend-
ment. Strictly speaking, I think the correct drafting would be : 

" nothing in section 2 or section 3 ...... ", ... . 

because there is no other part of the Bill that can possibly t ~tt  this 
right ; it is only section 2 or section 3 that could possibly do so. nowever, 
I imagine there is no legal objection to saying" nothing in this Act ". 

is: 

I am prepared to accept the amendment. 
lItfr. President (The Honourable Sir Abdur Rahim) : The question 

,. 'I'hat after clause 5 of the Bill, the following new clause be inserted : 
, 6. Nothing in the foregoing sections sha.ll affect the right of any person to eon-

tinue to use for a period of two years from the co=encement of this Act; 
any sign or emblem which it was not unlawful for him to use at the com-
mencement of this Act '." 

The motion was adopted. 
New clause 6 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
Mr. G. B.. F. Tottenham : Sir, I move 
" That the Bill, as amended, be passed. " 

The motion was adopted. 

THE INDIAN RUBBER CONTROL BILL. 

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways) : Sir, I beg to move : 
" That the Bill to amend the Indian Rubber Control Aet, 1934, for certain o ~ 

be taken into consideration. " 

As Honourable Members are aware, the export, production and stock-
ing of rubber is at present regulated by an Inter-Governmental Agree-
ment. The Indian Rubber Control Act of 1934w88 passed in order to 
implement that Agreement. It has not yet been brought into o ~l c  
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~Il  Zafrullah Khan.] 
the by-laws and rules to be framed under it were not ready. It has in the 
meantime been d,iscovered that, though that Act makes provision for the 
Governor General' in Council to fix quotas for India and Burma on a 
yearly basis, the International Rubber Control Committee often fixes 
quotas on a six monthly and sometimes even on a three monthly basis. It 
has, therefore, become necessary to amend that part of the Act and to 
bring it into conformity with the ipractice of the International Committee. 

~ t  has also been taken of this opportunity to amend certain 
defib.itions in the Act, which do not affect the actual operation of the 
Act to any very large degree, in order to bring those definitions into 
conformity with the Inter-Governmental Agreement. The Bill is a purely 
formal Bill and I do not think the House will need to spend too much time 
in considering it. Sir, I move. 

,[(j 

Mr;i'JPlresident (The Honourable Sir Abdur Rahim): Motion 
:moved: 

.Co r'rhat the Bill to amend the Indian Rubber Control Aet, 1934, for eertain pUrpOllell, 
be taken into consideration. " 

Mr. Ghansbi8.JD Singh Gupta (Central Provinces Hindi Divisions: 
N(ln-Muhammadan) : Sir, we have not heard fr()m the Honourable the 
Mov(,l',{')f this Bill as t() why this Act which was passed in the year 1934 
remalneW in abeyance for suc'h a long period. One reason given :~ t ~t 

o,ving to rertam difficulties some time was taken in framing the nues and 
:tegulations. If that time was taken, what was the effect on the general 
agteeL'lCnt of India with other countries so far as the ex.port of rubber was 
concerned during this period between the year 1934 and 1936 Y We 
npected that some light would be thrown on this important matter as to 
how we fared during this interval when the Act itself was kept in 
abeyance. Now, the other important matter on which light was necessary 
was about the fixation of quota. During the debate in the year 1934 it 
~Il  pointed out that the quota fixed for India at that time was not fair 
and it was then pointed out that the unfairness resulted for two reasoD.l. 
One reason given was that the total acreage of rubber cultivation was not 
:properly assessed in the case of India. It was very much under·valued for 
several reasons. One of the reasons given was that the condition in 
:Malabar, which is one of the chief rubber producing tracts, is that it 
contains certain absolute owners, who are known as Jamnies. They own 
an extensive area in the forest land in which rubber is produced by them. 
Their acreage has not been properly assessed. Not only that, but the area 
of otber places also ha'l not been properly assessed. In tbat discussion it 
was admitted by Sir Gir:ia Sbankar Bajpai that that was a fact. Parti-
.mlarly, in the case of Travancore, it was admitted tbat the area was 
vrrymuch under-estimated. Tbe otber point wag tbat if we take the 
export basis before tbe slumn of 1929 as the criterion. then in the case 
of India. tbe quota fixed on that basiB also was very much unfair. It was 
lit that time pointed out that the quota for tbe. other c()untries W8S \-ery 
mucb big'her proportionately than in the case of India. I shall read to the 
nouse a porti()n from it. ' .', ' 

~ "In the year ~ l~  India.exportell 6.8,50toosJUld ,thfJ!Ouotafor ·bdia ~ the !a:ne. 
8ialr. i. the year 1929 exported 6.100 tOIlll but tile quota. for Siam, is 15,OO(l tons." 

. . That ~ tl  otltt~ times the ~ ~  : '';..' \ '" , 
t·.. " ~  ...... ' .. ,., ~  '.;'.. -::: ~ ','.1 .' .J ••. ~  .. ~: - ::~ : ~~l ," .. t.;:·· .... ':":L. 

" Borneo exported 1,400 tons and the quota was :fixea at 12,Mo tons." 
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That is neuly the double. So; in the ease Gt other -co t ~ll t  

quota fiXed as compared with the export of 1929 was double or three times. 
'l'here is no reason mentioned as to what is the quota which is going to be 
fixed in the case of India as compared with the export of 1929. In fact, 
beyond saying that this is a very formal and a very minor Bill, absolutely 
no light has been thrown on the state of affairs of this important industry 
in India and as to what the Government is going to do. What is the 
agreement with the  Government with respect to other countries and Jl0W 
India is going to fair in the fixation of itB quota, have not at all been 
pointed out by the Honourable the Mover of this Bill. We expectt\Q.;)pat 
s')rne light bhould 'have been thrown on these matters. We also expected 
that we should have known whether there shall Ibe proper assessmC}},t of 
acreage and proper assessment on the export. There are certain minor 
mll('mlulents that have also been moved in the definition of the Act. W c have 
not also been informed as to what is really the effect of those amendments, 
whether it comes to this that formerly the rubber that was ia\'iorted and 
re-exported and which was intended to be deducted from the Act, wilLnow, 
by the change of the definition, be barred. In fact, all these areiPoints 
which require elucidation before the consent of the House is asked for t ~ 

Bill. 

Mr. Mohan Lal 8aksena (Lucknow Division: Non-Muhammadan 
Rural) : Sir, in connection with this Bill I would like to 
draw the attention of the House to the producers' agareement 
which was signed on the 28th April, 1934, and on the 
basis of that agreement the Inter-Governmental Agreement was signed 
(In the 7th May, 1934. This agreement was to remain in force for nearly 
five years beg-inning from the 1st June, 1934, and lasting till the 31st 
December, 1938. Now, three years have already elapsed because it is 
stated in the Statement of Objects and Reasons of the Bill that t ~ Aat 
w.ill come into force from the 1st January, 1937. So, this House ill 
certainly entitled to know, when an Act was passed in August, 1934 and 
which could not be given effect to because the Government was not able 
to frame the ruleR during the last two years, what was the state of the 
robber trade during the last three years. What were the prices' What 
was the amount produ('€d in the various ('Ountries which were party to 
this agreement Y What was the amount of rubber exported during these 
thrp,e years. because under this agreemp,nt certain quotaR are provided for 
tndia and Burma. According to this agreement in 1934, India was to 
have exported 6.R50 tons and Burma, 5.150 tons; in 1935 India could 
havt' eX'ported 8.250 ton!; and Burma, 6,750 tons; and in 1936 India eould 
have export(>d 9.000 tons and Burma 8,000 tons. So, this ROllSf' is 
certainly entitled to know what has ~  the total amount of export of 
ruhbt'r during these three years and thpn and then alone we can decide 
,o.s to whethel" this Hou!'e will be justified in paBSing this Bill or not. 
fJ11en, there i8 the question of minor alterations in the definitions. 

Mr. President (The Honourable Sir Abdur Rahim) : Has any amend-
ment been tahIed , 

~  1Ioh&n La1 Saksen& : No amendments have been tabled, but ~ 
can oppose the Bill. There are alreadyainendments in the Bill. 

The J[onoura.ble. Sir M'v)a.1I1DUtd lelralla.h Dan : The Honourable 
Member" refers to the amenihnents eo'iitliirled in the Bilt. ~-

... ,): 
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:" J ·.;IIoh&n Lal 8abeDa: ~ this Governmental 8gJ.'eement, "net 
eX'ports " mealLS the difference between the total imports of rubber into 
Ii territory during 8 period and the total exports of rubber out of that 
territory during iihe same period provided that notwithstanding the mean-
ing attached to ' rubber' elsewhere, in this agreement imports or re-exports 
of articles and things manufactured wholly or partly of rubber and rubber 
consumed in the conntry of production shall not be included in arriving 
at ~t exports ". 

So the Act of 1934 was presumably based on this clause (g) of the 
inter-"Governmf'ntal agreement. I have not been able to follow why Gov-
ernment have ·felt it incumbent to modify the definition in clauses (c) and 
(d) where they are making c ~ so as to include  articles that are manu-
factured of rubber or that contain rubber whether imported or pro-
duced in India. I would like to know as to what will be the effect of this 
amendmc!\t on the total export of rubber from India. Up till now, under 
the Act lIt' l~ only rubber that is included. Now manufactured articles 
also will be included and <;0 what will be the effect of this amendment on 
the tdtal amount of quota. 'rhese are the points on which I should like 
tbe Honourable Member to inform the House before we can agree to 
consider ihis Bill. 

The Honoura.ble Sir Muhammad Zafrullah Kha.n : Sir, the first 
question. raise<l is that if the Act of 1934 has not yet been brought into 
o c~:  ·t'hen what is the position of this inter ·Governmental agreement 
which restricts the prodnction, export and stocking of rubber. Is it left 
uncontrolled, or in what manner is the control effected? Now, I imagined 
that Honourable Members would have been aware that during the interval 
the control bas been exercised by Notifications issued by the Goyernor 
General under section 19 of the Rea Customs Act. The particular notifica-
tions are Nos. 36, 37 and 38 of 26th May, 1934. For instance, notification 
No. 38 says: 
" In exercise of the powers conferred by section 19 of the Sea Customs Act, 1878, the 

Governol'· General in Council is pleased with eRect from the 1st June, 1934, to 
prohibit the export by sea or by land from British India. of the leaves, flowers, seede 
buds, twigs, branches, roots, or any living portion of the rubber plant that may b; 
1l8ed to propagate it ", 

and then follows the definition of rubber plant. 

Mr. Gha.nshiam Singh Gupta: How was the cultivation cQntrolled , 
Was that not controlled T This is only about exports. 

The Honourable Sir Muhammad Za.frullah Kha.n: Notification No. 
36 provides as follows : 
" In exercise of the powers conferred by section 19 of the Sea Customs Act, 1878,the 

Governor-General in Council is pleased with effect from the 1st June, 1934. to 
restrict the taking of rubber by sea to any place outside India or by land to the 
French and Portuguese settlemente bounded by India to consignments covered b7 
certificates of origin and export licence issued by the authority and in the manner 
lJI't'scribed by the Sovemor-General in CounciL" , ".'" .  • 

Then. the definition of rubber and rubher plant is given. In pursu-
ance. of these notifications and in .amplification of them" two ot ~ t o  

wereissue<l on the ~ t~  Nos. ;l9 and 40 w!tic!l' !let uutthe maeliinery 
for ('ontrol J do not think I need read them unless Honourable Members 
~ lll  to do RO.. ~  o~o ~  ll l ~ ~t ~ lt  ~ot: l t o  
they ~  find it 'in. t ~ t ~  ~ ~ t t t  control 
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had continued for over two years and as this was themac'hinery by which 
t ~ control was introduced and exercised, it was not necessary for me 
to give the history of this control. As a matter of fact why I described 
this particular Bill as a purely formal Bill was that the matter was being 
placed on a t tllto ~  basis rather than on the basis of administration by 
notification. If Honourable :Members want detailed information out of 
these notifications, I am prepared to read out those details. 

Mr. Ghanshiam Singh Gupta: Was there any control on cultiva-
tion? 

The Honourable Sir Mub&mmad Zafrun&b Khan: Notifications 
Nos. 36, 37 and 38 that I have read out to Honourable Members deal with 
exports and imports. 

Mr. Ghs.nsbiam Singh Gupta. ~  are under the Sea Customs Act. 

The Honourable Sir MuhaDimad Zafrulla.h Khan: Nos. 36, 37 and 
33 are under the Sea Customs Act. NotificatIons Nos. 39 and 40 deal with 
the details of administration of the control scheme fixing quotas for British 
India as well as for Burma. 

Mr. Ghansbiam Singh Gupta: My, question remains unanswered. 
My question was whether there was any control on cultivation of rubber 
or not and if there was no control exercised on the cultivation of rubber, 
how was it done? Under what rules and under what notifications or was 
it purely a jo hukUfIt ? 

The Honourable Sir Muhammad Zafrullah Khan : I can give the 
details· of the scheme to the Honourable Member, as he has raised the 
question just now, whell we reassemble after lunch. 

Mr. Gbansbjam Singh Gupta.: Then thi!;; may stand over till after 
lunch. 

The Honourable Sir Muha.mmad Zafrullah Khan : If detailed infor-
mation with regard to control of plantation is asked for, I will give it to 
Honourable Members. I was explaining, the question of quotas is not a 
question that was Rettled by the Act of 1934 for the first time. The quotas 
both for Burma and India have been settled right up to 1938, the year 
up to which control extends and these are set out in detail in these noti-
fications. With regard to India, the basic figure for 1934 was taken 8.9 
6,850 tons. Inasmuch as the control was introduced only for seven months 
out of twelve for the year, the quota fixed for these seven months was 7112 
of 6,850. The quota for 1935 was 8,250 tons ; for 1936, it was 9,000 tODJI 
and for 1937 also it is 9.000 tons and for 1938, it will be 9,250 tons. 
In the case of Burma, the quota fixed for the seven months June to 
December, 1934, was 7112th of 5,150 tons, for 1935, 6,750 tons, for 1936, 
8,000 tons, for 1937, 9,000 tons and for 1938, 9,250 tons. So that the 
scheme of control was brought into effect in June 1934 by means of these 
notifications. It is not that because the Act which was passed in 1934 was 
not brought into force this matter was not regulated at all. The 
object of the Act of 1934 was to place the matter on a statutory basis, and 
before the Act could b<:l brought into force. as I have said, it was dis-
covered that in some respects that Act had departed from the scheme of 
inter-Governmental· control .which had been brought abont by agTeement ; 
in those respeets the Act of 1934 is beIng amended by this Bill, and as 
lIOOn as the amendments have been· earned through, the Act will be brought 



.. ,. [12TH OcT. 1936 • 

. . (Sir l\{uhammad Zafrullab Khan.] 
into operation from 1st Mav, 1937. Even if this Bill had not been intro-
duced and the matter ~ not placed on a statutory basis, the control 
that is being exercJ<;ed and tl)(' quotas that bave been fixed could be 
enforced and would continue to be enforced under the notifications. 11; 
is for that reason that I submitted to the House,-not because I wanted 
to get this through the backdoor by describing it as a formal measure,-
that this was a formal measure. Certain flaws were discovered in the 
Act of 1934 and therefore this. amending Bill bas been brought in. 

Mr. Ghanshiam Smgh Gupta: Another question is whether in res-
pect of fixing of quotas we bave fared better than before or we have fared 
worse and bow, since the time it was fixed by statute in the first year. 

The Botiourabie Sir Kubammad Zafrullah Ithan : I gave the figures 
while the Honourable Member was conferring witb another Honourable 
Member, Mr. James. I said the figures for 1934 were 7112ths of 6,850 tons 
for India and 7;12ths of 5,150 tons for Burma. The control was ~t o
duced from the ~ ll  of June 1934. At that time there were only 
&eyen months left 0nt of the year for which quotas were to be fixed. So 
the quotas fixed wer!' 7112ths of 6,850 and 5,150 respectively for India and 
Burma. Since then there has been an increase both in the case of India. 
and in the C8'le of nurma. In the case of India the figures for 1935,  1936, 
1937 and 1938 are 8.250 tons, 9,000 tons, 9,000 tons and 9,250 tons. In 
the case of Burmfl thE' ~  are for 1935, 6,750 tons, for 1936, 8,000 tons, 
for 1937, 9,000 tons and for 1938, 9,250 tons. 

Mr. Gb&nsbiam Singh Gupta.: Is the Honourable Member satisfied 
that they are fair in the circumstances 7 

The Bonoura.ble Sir MubammaA Zafrull&h lDlan: When these 
figures were first 'lngg'ested the matter was gone into, and Government 
were satisfied before they agreed to the control scheme that they were fair. 
In Ilny case, the submission I was going to make was that whether this 
Dill is adopted as it is put before the House or not, it does not affect the 
actual quotas. That has already been agreed to by the inter-governmental 
Agreement and that quota will continue to be enforced whether the House 
agrees to the amendments proposed in the Bill or whether it does not. 

Mr. Kohan L&l Sa.ksena. : What about the other points' 

· The IIonourable Sir Muhammad Zafrullah Khan : With regard to 
.the amendment of the definitions one Honourable Member wanted to know 
· what the exact effect of the amendments will be. The first amendment is 
-that the definition of " factory" which is cQntained in section 2 (c) of the 
Act of 1934 is going to be altered from " any premises for the manufac.-
ture of articles containing rubber from rubber produced in India" to 
" any premisefl for the manufacture of articles containing rubber". The 
·.I(estrictklD in the present Act that a factory means premises for the 
-tnllnufacture of articles containing rubber "from rubber produc.d in 
:lndia " is being removed. 

_.'- 'rhe effect of the next two amendments ~ l be this. The ~t 

idause ( d) read8 as follows : . 

· ". Net exports' of rubber meanll the di'tterencebetween the iotal e%ports ''ef 
'l1lbbM-e1:cl1iding . iriiport.ed tubber re-dpo1'ted in lJIJI.n1ICaettrTed lMtieleti OGIltaiDmg 
~  .. nil ,the totalimporta ~  l'IllIbar· -enludiBg rubbv ill' IIIIIIlnlMCiured "'tiIsle. eIIIl-
taining rubber.' J .. 



Now, the difference with regard to the firsfJ part will be this. The ~  
,of exports would be determined under the Act of 19?4 by t ~  
Crom it the quantity of imported rubber which was bemg rE'rexported m 
the shape of . manufactured articles containing rubber. That the Honour-
able Member said must have been in accordance with the inter-governmental 
agreement. I am afraid it was not and this was pointed out by ~  
InterJUl.tional Rubber Control Committee. The definition is now bemg 
brought into accord with the inter-governmental agreement by providing 
that the exclusioll shall he confined to rubber contained in imported 
manufactured articles which are re-exported. On the other hand the total 
imports of rubber would he determined under the Act of 1934 by the 
figure of total imports minus rubber contained in imported manufactured 
articles containing rubber. This is being changed mto " excluding rubber 
contained in imported manufactured articles whether they are re-exported 
or not". The difinitions will now be brought into accord with the inter-
governmental agreement. 

Mr. Mohan La.! Sa.ksena.: My point was this that in the inter-
governmental agreement and the producers' agreement it has been defined 
like this: 
.. , Net export' meaDS the ~ between the total imports of rubber into • 

'[enitory during a period and the total exports of rubber out of that Territory during 
the same period, provided that notwithstanding the meaning attaehed to 'rubber' 
·elsewherp in this agreement, imports or re-exports of artieles and things manufacturet\ 
""bolly or partly of rubber and rubber consnmed in the country of produetion shall 
'lIot be included in arriving at net exports." 

Mr. President (The Honourable Sir Abdur Rahim) :  I think we may 
adjourn now. 

The Assembly then adjourned for Lunch till Half Past Two of tht 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

The Honourable Sir Muhammad Zafrulla.h Xha.n: Sir, I was tryint 
to explain that in One respect one of the present amendments will make 
a difference to the determination of the amount of net exports of rubber. 
The Act of 1934 in determining the net exports of rubber gave atl 
allowance in respect of articles manufactured from imported rubber. The 
present Bill restricts that allowance to manufactured atricles imported and 
re-exported : so that to that extent the allowance i., being restricted_ 
Honourable Members wanted to know to what extent that would make a 
difference to the quota itself. I have tried to get the figures but I am 
afraid no separate fignres are available, though I am assured that • 
quantity would be extremely small in any case ; and the change is being 
made not. because the Government of India for any reason think that there 
ought to be this restriction, but because the International Rubber Control 
.Committee have pointed out that the iillcrwanee "\Vhich we had made ft.dmis-
-sible in respect cff articles' manufactured out of imported robber and. 
exported out of India was not in accordance with the tm+m.s of 'the a.gret-
ment that India had signed nor in accordilDC'e with the interpretatiOtJ. 
,·placed upon those ·le:r.ms .By.!be other.oolmtnes that were parties to the 
~l t  It ill therefore to implemtmt .ihe· ~ o t 01 the .agreement m 
tbat ~ ct that :this eha'hge ts t t ~ .. i·.n ~  l~  
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Another matter on which Mr. Gupta wanted details of the scheme 

was by what machinery the produetion of rubber and further planting of 
rubber trees was being controlled. As I submitted, before the House 
adjourned for lunch, the only control that had been brought in by the 
Government of India was by means of the notifications to which I made 
reference-36, :n and 38 under section 19 of the Sea Customs Act, and 
39 and 40 issued by the }i'inance Department-laying down the detailed 
control in these matters ..... 

Mr. Ghanshia.m Singh Gupta. : Indirect control. 

The Honourable Sir Muhammad Zafrulla.h Khan : As the o o ~ 

able Member has sought to point out it is indirect control. So far as 
Government are concerned, the control is exercised by the apportionment 
of quotas to different estates on the basis of previous averages and so on : 
that is one form of 'control :  a certain export quota having been allotted 
to each particular estate on a certain basis ..... 

Mr. Ghanshia.m. Singh Gupta: Under what section T 

The  Honourable Sir Muhammad Zafrullah Khan: Under these 
notificlltions enforcing thr scheme of restriction. His for the Indian 
Rubber Licensing Committt'e and the Burma Rubber Licensing Committee 
to !:iee that the !:ichcme is actually enforced. Now, the whole basis of the 
scheme is that before it was accepted by the Government and signed Ol,l 
behalf of India and Burma, it was IUlcertained that the different interests 
concerned were ll ~ to submit thenvrelves to this restriction. The result 
is that the Indian Rubber I.icensing Committee with regard to India and 
the Burma Rubber I.icensing Committee with regard to Burma, in ad-
ministering these quotas call for returns and see that there is no expansion 
of the area under rubber in contravention of the percentages laid down 
in the agreemnt. '1'0 that extent the restriction of plantation is really 
voluntary. It has a sort of sanction behind it in the sense that the Com-
mittee, I imagine, would either restrict or cancel the quota of an estate 
that would not come into line on this matter. But as the Honourable 
Member has pointed out it is more or less voluntary. It is not on any 
statutory basis ; nor is there any notification of Government so far as 
I have been able to discover, directly enforcing the restriction of planta-
tion. It is done by the two committees in the two countries ..... 

Mr. Mohan LaJ Susena. : May I know how these two committees, 
the Indian Rubber Licensing Committee and the Burma Rubber Licensing 
Committee have been constituted ? 

The Honourable Sir Muha.mmad Zafrullah Khan: Under those 
notification!r-Nos. 39 and 40 that I have mentioned ..... 

Mr. Mohan LaJ Saksena: What is their constitution' What are 
the names and interests represented on these committees , 

c 
The Honourable Sir Muhammad Zafrullah Khan : I would not be 

able to give the names of the members. I can read out the relevant por-
tions of the notifications: this is from No. 39 of the 26th May, 1934-
Finance Department, Central Revenues : . 

•• The lieenldng authority for India ueluding B1II'lIl& shall be & eommittee te be 
eaJled tim Indian Rtibber Liee1lIing Committee...,hereinafter mened. to 88 the Com-
mittee, repf8llentative of t ~ growmg mnWJtry, pd ClOBI!i8tin& of five membeQ, 



SOlI 

of whom two shall be nominated. by the Gevermn0llt of Tmvancore, and one eaeh by 
the Governments of Madras Cochin Durbar and the United Planters' Association of 
Southern India.. The o~tt  shaH elect a clia.irman arid may appoint such special 
committees and executive officers as may be necessary for the efficient performance of 
the dutles entrusted to it. It shall maintain ..... " 

Mr. Mohan La.l Saksena : May I know under what Act ~  notifi-

cation was issued Y 

The Honourable Sir Muhammad Zafrullah Khan : It was not issued 
under any particular enactment : it was issued under the general powers 
of the Finance Department, Central Revenues ...... . 

Mr. Mohan LaJ. Saksena : But. those powers must have been derived 
under some statute and some definite section. I want to know under 
what powers the Finance Department issued th6se notifications. 

The Honourable Sir MllhammwJ Zafrulla.h. Khan : I am afraid I ean-
110t give any section t<> the Honourable Member. As I have explained 
this is how the control is being carried out ...... . 

l'tIr. Ghanshiam Singh Gupta. : Doeijl the Honourable Member con· 
sider this notification to be legal Y 

The Honourable Sir Muhammad Zafrulla.h Khan: Certainly, but 
"l.\1ether legal or not, as I have explained, the scheme was to begin wltn 
a yoluntary scheme agreed to by the diiIerent interests, and so ill 
administering it,-the powers that this committee exercises with regard 
t,) cancellation of quotas and so on is based on a yoluntary system ...... . 

Mr. Ghanshia.m Singh Gupta: What was the hitch in bringing thib 
Act into operation? 

The Honourable Sir Mubammad Zafrullah Khan: As I have sairl. 
aii these rules and regulations and bye-laws take some time in settllI1g ; 
they have now been settled ; but in the meantime these defectb were 
dh,covered in the Act, and after these amendments have been earned 
into effect, these rules and bye-laws will be brought into force ...... . 

Mr. Ghanshiam Singh Gupta: When these notifications could be 
issued, on those lines, why cannot these amendments also be done like-
WIse 1 

The Honourable Sir Muhammad Zafrullah Khan: There is a great 
(].cal that the notifications leave out, and there are a good many things 
fer which legal authority is necessary. If the Honourable Member i::; 
tlJ·mg to strengthen the point that a good deal that has been done 
~ Ithout statutory authority, the statement is perfectly true. But there 
~  nothing to prevent certain interests concerned in a particular iu-
du;;try to come together and continue to administer a scheme voluntarily. 
t o ~  the rules and regulations may not be there, so long as there 
is no portion of the industry that desires to break away from it ...... . 

Mr. Mohan Lal SWella : My grie"9"ance ill this: So long as these in-
stitutions or associationlil do the thing voluntarily that is different: but 
when the Finance Department Issues a notification, it must issue it unuer 
s(lme definite statute or definite powers. . 

The Honourable Sir .Muham""'-CI Zafrullah Khan : 'l'he authority i'l 
i.e) t!arry into effect the objects' of 'the notifications' of tbe Govcl:nor 
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~ c l under liection 19 of the Sea Customs Act to ~t ct .by qlloLu, 
and allotment of quotas the export of rubber from india. The otL61' 
things are conseq'ilentiaL 

Mr. Ghansbi&m Singh Gupta: Is the Honourable Member satIsfied 
that the voluntary system is working all right Y 

The Honourable Sir l4uhammad Zafrullah Khan: .A similar ques-
tion was put to me before lunch with regard quotas, Now, thl: whole 
scheme before it was agreed to by the Government of India incluu:ng 
quotali for e:x:port of rubber from India and Burma was before the in-
du::.lry and it was not till the industry had agreed and signified its 
acceptance of its scheme that the Government of Indl .... accepted It on 
their behalf, In the meantime, this scheme has been adminisL{;red 
within the limits of the inter-Governmental agreement, but as Honour-
able :Members have themselves pointed out, for a good many things there 
is no statutory authority available, and consequently, instead of merely 
trusting to the good sense of all sections of this industry that they 
would continue voluntarily to enforce and carry out the scheme, Gov-
eJ'nment are placing it on a basis which would be beyond doubt awl 
therefore this Bill has been placed before the H{)use. 

Mr. Mohan 1.&1 Sa.ksena : Is it not a fact that the inter-Governmental 
agreement as such does not give any power to any Government, but as a 
n:.<liter of fact, it requires the various Governments to enact legislation t 

The Honourable Sir Muhammad Zafrullah Khan: Naturally, an 
Atircewcnt cannot legislate for any of the territories of the Governments 
th"t become parties to it, The legal authority to whatenr extent it 
d(lcS extend is to be found in the three notifications under the Sea ('us-
toms Act, plus the two notifications issued by. the Finance Departmcnt 
i:u pursuance of these notifications. That is all the authority that at 
:present exists. The scheme was put into operation and it was eXlwctcd 
that statutory authority would soon be available, and it did Lecl}mc 
'ivailable, But certain defects have in the meantime been discoverf'{l 
which are being set right by this amending BilL With regard to the-
quotas, I may add that it was the industry itself that accepted a ollota 
of 12,000 tons for India and Burma for 1934, 15,000 tons for 1935, 1 j ,000 
tons for 1936, 18,000 tons for 1937, and 18,500 tons for 1938, divirh·d 
between Burma and India in certain proportions, with Burma ha\ing-
less than 50 per cent. to start with, but working up to 50 per cent. in 
1337. . 

Mr. Ghanshiam Singh Gupta: What does the Honourable Melhher 
mean by saying that the induHtry itself accepted it' Were the smnller-
owners of Malabar consulted in this matter , 

The Honourable Sir Muhammad Zafrulla.h Khan: I cannot !lay 
whether each owner was consulted, • 
Mr. P. B. James (Madras: European) : Yes. 

The Honourable Sir Mllbammad Zafrullab. Khan : There was a ~ 
l~ ~~  . 

Mr, F. E, James: Yes. 

Mr. Gha.nshia.m Singh Gupta: To tQe small owners of Malabar' 



Mr. P. l~: Yea. 
The Honourable 8ir Muhammad Z&frullah Xhan : And the c ~ 

wettt through. WIth regard to quotas a question was askea whetuer 
India has obtained its full share. The papers show that India was 
content WIth .be share that was obtained for it, and the sub-dIvision 
between India and Burma was alBobrought about by agreement. Dllr .. ng 
the course 01 the debates on the IndIan Rubber Control Act, 1934, SOllie 
Members raised the question that Burma was being more favourably 
Lrtated than India but a full explanation was furnished as to why the 
quota for Burma should rise from less than 50 per cent. in 1934 1.0 50 
per cent. in ~  It was eXlJlained that the difference was babed on. 
young plantatiuns attaining their full yield during the course of Lhose 
~ I  liowevel·, Ulat is more or less a technical matter. Now, 8ir, 
I have endeavoure •• LV give such information as I have with regard to 
the history of thIS matter because Honourable Members wanted that iu-
formation but I will again repeat that, so far as the scope of this present 
Biil is concerned, it 18 merely supplementary to the Act of 1934. The 
main amendment that it seeks to carry into effect is that the power of 
the Governor General which was so expressed in the Act of 1934 as to 
be exercisable after 193·1, only in relation to a complete year, shall UO\v 
be exercisable for any period of time. It. was discovered that the Inter-
nat.ional Committee ()ftcn tixed quotas for six months and for even kss 
than six months, and the advice that we received was that section 13 
of the Act was so expressed that the Governor General could fix a quot.a 
only for one whole year after 1934. For the broken period of 1934 
quotas were fixed by the Act itself. '1'hat is the main amendment, and 
as it was also po:nted out by the International Rubber Control Com-
~ tt  that the method of determining net exports was not in aCl"ord 
with the terms of the agrflmC'llt, advantage is being taken of thh. 
opportunity to set that right. Once that is done, one or two consequen-
tial amendments become necessary, for instance, the distinction between 
factories manufacturing artcles from rubber produced in India and 
from imported rubber ceases to have any significance as the result of 
that amendment. Consequently, the definition of a factory is being 
amended so as to include 1111 factories which manufacture articles from 
rubber whether from rubbf'r produced in India or from rubber importer{' 
from outside. Sir, I move. 

Mr. Mohan Lal Saksena : Why don't you adopt the definition of net 
exports ag biven in the inter-Governmental agreement T 

The Honourable Sir Mubammad ZafI'1llla.h Khan : The definitiou we 
are now adopting is in exact accord with the terms of the inter-Govern-
mental agreement. 

Mr. Mohan La.l Saksena. : For the last half an hour myself and \'Cr. 
Ayyangar were trying to tmderstand the language and we were not 
able to follow it, and I do not know whether you have been able to 
o:>xplain it to the House because I was not here when you dealt wltl: it. 

The Honourable Sir ltIub8.JNl'lad Zafrullah lD1aa: May I repeat 
wha.t I said T 

An Honourable Member: No, no. 

I[r. AIlaDtusayanamAyyangar (Madras ceded Districts and 
Chittoo}" : :t\on-Muhammadan Rural) : As regards definition ..... . 
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The Honoura.ble Sir ltluhammad Zafrullah..Jthaa .:-I -sail.t t1!.at the 
definitIon, as adopted, in the Act of 1934, ~~  the Int.ernat.ionaLRubber 
Committee have pointed out, is not in accord with the definition accepted 
in the agreement, in determining net exports, makes an allowance for 
:jJ·ticles manufactured in India from imported rubber or contaiuing 
imported rubber and then re-exported. This is being restricted to an 
allowance only in respect of manufactured articles containing ruhber 
imported into India and then re-exported. I said that it would l~  a 
difference, that is to say, it would restrict the allowancepermil'osihle 
under the Act of 1934 in determining the net figures of rubber exported 
but that I understood that in practice the difference would be very 
slight. . 

Mr. Mohan La! Sabena : Another thing is, may I know the names 
of ilersons who have represented India on the International Ruhber 
Control Committee Y 

The Honourable Sir Muhammad Zafrullah Khan :  I could giv\} them 
to the llonourable Member, I have got all the papers here, but it would 
lcqdre a certain amount of search. 

Mr. Mohan Lal Saksena: 1lay I know from Mr. James 1 

Mr. F. E. James: The International Committee is an International 
Governmental Committee and members of that Committee are all repre-
sentatives of the respective Governments. India's representative is the 
High Commissioner. 

The Honourable Sir Muhammad Zafrullah Khan: I undenstoo,l the 
Honourable Member to mean that he wauted to know the names of the 
five members of the Committee and so I said I would have to go through 
the papers. 

Mr. M. Ananthasayanam Ayyangar : As regards the definition in 
t.he agreement, of " riet exporls ", the amount of rubber consumed in 
the country of production shall not be included in arriving at t.he figure. 
Docs it mean, exported from one port and then re-imported into the 
same territory by another port ? 

The Honourable Sir Muhammad Zafrulla.h Khan: In all the 
countries that are participants iI' this scheme,. any quantity of rubber. 
consumed within any of those countries, whether it is a questi.on of 
coastal export or re-export or not, is not taken into account in deter-
Dlining tbp amount of net exports for the purpose 0(. the:ilgreeml'nt, 
and the same is the case with India. Unless rubber is being exported 
to some country beyond India and Burma it is not taken into account 
for the purpose of the qU()ta which is allotted W India and Burma 

Mr. M. Ananthasayanam Ayyangar: May I draw the attention of 
the Honourable Member to the fact that  that provision is not m,de m 
the definition of the Act T . 

The Honourable Sir Muhammad Zafrullah 'Khan: It is immaterial 
because the definition that we have adopted does not take into account 
rubber that may be consumed in the country itself .. 

Mr. M. Ananthasaya.nam. A.yyanga.t': What abontthetnboe.-im-
ported into India , .. II . 



. THE INDIAN RUBBER CONTRoL mu.. 

The Honourable Sir Muhammad ZafruBall· Dan: That is Leing 
allowed in the definition. Net exports mean exports minus imports. 
';I'.lult is already in the original Act wluch is not being touched. it is 
Leing amended to a very slight extent but allowance in respect of un-
ports is already there. Obviously net exports mean exports mIDas 
imports. Then ,with regard to exports, there is a certain lWlount of 
allowance, also in determining the total aJllount of imports. Onct. t ~ 
amount of total exports minus the allowance and the alDount of total 
imports minus the aUo\\"aJlce hal:! been Jeiermilleu, then one figure i.e 
suotracted from the other and the net exports are arrived at. 

1Ir. Depllty President (Mr. Akhil Chandra Dntta) : The'qutstion 
iE.: 
., That the Bill to amend the Indian Rubber Control Aet. 1934, for cei-tam: pW-

pOBes, lJe taken into CODlIideration."· , 

The motion was adopted. 

Clauses 2, 3 anu 4 ,yere added 1.0 the Bill. 

Clause 1 was add;ed to the Bill. 

The Title and the Preamble were added to the Bill. 

The Honourable Sir Muhammad Zafrullah Xhall : Sir, I move: 
"That the Bill be passed.' , 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Motion mo\<ed ; 
.• , That the Bill be passed." 

Mr. Mohan Lal Saksena : Before the Bill is passed, I want to lO l ~ 

a protest on behalf of the House agaillst the manne'r in which the Gov-
ernment has acted in regard to the Rubber Control Act of 1934. Imme-
diately after the inter-Goyerumental ~ ct had been passed in l\-Iay, the 
(.overnment took the earliest steps to put a Bill before the Legislative 
.8.5sembly and it was passed, I think, in one sitting. That Act has bet;u 
there for the last two years. The Government has been exereising COll-
trol under notifications, the authority and the legality of which ~ II 

the Honourable M€mber in charge of the Bill eould not vouch for. O:;ir, 
We are certainly entitled to know, if legislation was considered tv be 
necessary and urgent in Augnst, 1934, and had to be passed so hurriedly': 
by the Legislative Assembly, how was it that the department or the 
Honourable Member in charge allowed this Act to remain in ll ~  

for two years. We know that under this Act we had certain provisions 
which were salutary for the promotion and the welfare of the rubber 
inuustry in this country. As a matter of fact, the Hon.ourable Member 
has l"aid that the all-India Rubber Control Licensing Committee an.} 
the Burma Licensjng Committee have been appointed-under what 
)lowcrs the Honourable :Member could not say. He said that it was 
the Finance Department which appointed these committees. My suL-
mission is that whatever department may be concerned, the manncr in 
which they have acted is simply reprehensible. I hope that in future 
in regard to any other Acts steps would be tal. en to frame rules as soon 
as possible. As a matter of fact, this Act was to remain in force onl" 
for less than 5 years that is from the 1st of June, 1934, to the 31st DeceI4-
her, 1938. Out of this we haye got only two years left ill which this 
Act will work. Therefore what.ever advantage or whatever ~ 

:.he 1egislation had provided for in its working during the last two ye!l:M> 
L,l1IlJ,AD ~ 
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iwd a half have not been given:effect 10 and I think at this stage it is 
desirable that on behalf of tlus House I may lodge a protest against the 
manner in which the Government has acted in giving effect to this parti-
cnlar Act. 

The Honourable Sir Muhammad Zafrullah Khan :  I will take only 
one minute to offer an explanation at least with regard to one part of 
the Honourable Memuer's speerh. I regret the delay that has taken place 
in framing the rules and by-laws but I do not think it is correct to say 
that these notifications are entirely without authority and are not legal. 
The three notifications 36, 37 and 38 were issued under seetion 19 of the 
Sea Customs Act and there is full statutory authority for them. They 
4y down that noexport.'! of rubber or rubber leaf, etc., or imports shall 
take place without a proper licence and in contravention of the restric-
tions that might be imposed by the Goyernor Gcneral in Council and the 
two notifications issued by the Finanee Department, Nos. 39 and 40, 
merely provide the machinery for earrvinO' into effect the objects of those 
notifications. 'rherefore the Honourable Member, however much he might 
have been justified in condemning the delay that has taken place in 
bringing the Act into force, is not justified in saying that the notifica-
tions -'Were without authority. Machinery had to be set up for the carry-
ing into effect of the restrictions which the Governor General in Council 
had imposed under the Sea Customs Act and Notifications Nos. 39 and 
40 were, therefore, fully justified and authorised. 

~ Deputy President (Mr. Akhil Chandra Datta) : The question 
is 
., 'mat the Bill be passed." 

The motion was adopted. 

THE BANGALORE MARRIAGES VALIDATING BILL. 

Sir Aubrey Metcalfe {Foreign Secretary) : Sir, I move: 
•• ' 'l"liat the Bill to validate certain marriages solemnized in the Civil and Military 

Station of Bllngalore be taken into consideration." 

This is a very small, and, I hope, entirely non-contentious Bill which 
has been rendered necessary by circumstances which are to some extent 
explained in the Preamble to the Bill. In case some Honourahle Members 
have not 4ad, the time to read this Bill, I shall briefly recapitulate those 
circumstances. In 1929, a missionary lo ~  to a religious sect known 
as the Plymouth Brethren was authorised by licence to sole'IDllize marriagCIJ 
in the civil stati()D of Bangalore between Native Christian subjects of 
the Mysore State. He was not authorized to solemnize any marriages 
between subjects of His Majesty. Unfortunately he did not pay quite 
Sufficient attention to the terms of his Hcence ann he actually solemnized 
some f\ve marriages between parties either one or both of whom were 
Christlarl. subjects of His Majesty. There wa., no question of ani evil 
intention either on the nart of the Mini!':ter or on the pa,rt of any of 
the parties. They all wi!':hed to /!E-t married and as far as th('v knew they 
were marriE-d. T1H' nosition could have been remedied in the ordinary 
'Way, when the mistake was di"covered, by their ~ remarried under 
proPir authority 'bnt fortu.nately or unforl.unatcly during the interval 
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that elapsed some of these unions were blessed with issue and it is' in 
,. order to regularise the position of these unfortunate infants that 1 &ill 
now asking the House to pass this Bill into law. I feel quite sure that 
the House will view the situation of these unfortunate children with 
sympathy and I would ask them to pass this Bill and to place it on t~  

Statute-book wit.h the maximum of expedition and the minimum of d:U>-
cussion. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Motion moved': 

•• That the Bill to validate certain marriages solemnized in the Civil and Military 
Station of Bangalore be taken into cOIlSideration," 

Mr. SriPrakasa (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) :. Sir, this is an excruciatingly all1u..'iing Bill and I should 
not like it to be passed into law without getting sorne of my own words all(lo 
recorded along with it. When I first read the Bill, Sir. the old jingle 
came into my memory : 

.. Needles and pins, 

Needles and pins, 
When a man marries, 

His trouble begins." 

And I must confess, Sir, that I admire the grim humour of the Govern-
ment also in bringing a marriage Bill immediately after that the Bill on 
nlbber control that we hav!> just put on the Statute-book. (Laughter.) Sir, 
before I say anything further, I .hould like to congratulate most lie'artily 
this missionary friend of mine, Mr. Walter James McDonald Redwood-=-
who is I think, one of the very few individuals in the world whose name 
is en!;J,rincd for ever in the Statute-book and to whose 'name generations 
.will turn with reverence, for he joined lovers together in marriage accord-
ing to the laws of God, even against the laws of man. (Hear, hear.) But, 
what really interests me in this connection is this : have Government made 
sure from the victims of this gentleman's ministrations as to whether they 
want to continue in their wedlock, or not'? (Laughter) Sir, neither in 
the Statement of Objects and Ueasons nor in the body of the BiU itself 
arc we assured that my Honourable friend opposite had made sure from 
all these five pairs that they would like to continue where they are. , 

Sir Aubrey Metcalfe : Sir. on a point of informati<)ll, I am able to 
give my Honourable friend a full assurance on that subject. (Laughter;) 

Mr. Sri Prakass. : I am rather disappointed, becanse I ahndSt thought 
that they might be in the position that many men find themselves after 
marriage when they would like to sing : 

,. When I was single, 

My pockets did jingle, 

I wish I were single again " 

and take advantage of the situation to regard their marriages null and 
void. 

However, Sir, the thing that greatly affects me is this. I have always 
been taught that ignorance of law was no excuse. Evidently, in the 
case of missionaries and High Courts ignorance of law ca.n be an excuse. 
Sir, the other daY,we validated some marriages, the validity of which was 
J,3Yl1,AD' J'2 
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[Mr. Sri Prakasa.] 
clonbted because the High Court of Allahabad exercised jurisdiction over 
them without any authority ; and now we have this wonderful missionary 
coing things against law and then coming to us for· validation of his 
acts! Surely, t:lir, the Legislature cannot be used as a waste-paper basket 
. for all these persons who fling t() the four winds the laws of the land I 
Sir, may we take it that the Government will follow this wholesome pre-
. el::dent and legalize some of our Congress bodies also that have been suffer-
. ing i rom their ban for a very long time, and who are more deserving of 
f)Ur ~ t  than these five happy couples Y 

The Honourable Sir Muhammad Zafrullah Khan (1riember for Com-
merce acd Railways) : When were those banns published , 

Mr. Sri Pra.kasa :  I think my friend, Sir Aubrey Metcalfe, who has 
taken Hn interest both in the marriage ceremony as well lIB, I take it, 
in the banns published before them, 'Will be able to supply the Commerce 
Member with the necessary information on the subject. In any case 
there has been, I hope, no commerce about all this. I presume the 
marriages resulted from legitimate love affairs. (Laughter.) 

Now, Sir, another thing troubles me and it is this. So far as the 
language of the Bill goes, it only legalizes the marriage. The question 
is : what about the children T Is it not possible that this law maybe 
interpreted to mean that, though the marriages were legalized, the results 
(If their marriages have not been legalized' My friend, Sir Aubrey 
Metcalfe, did try to make that point clear ; but the Bill does not, and we 
know what lawyers are. You may know. Sir, of a case where a ~  

sentenced a man to be hanged ; and as soon as the man was hanged, the 
lawyer who happened to be there asked the man to be taken down. He 
had not died. So the man was saved. Then judges started the slogan 
that" the pris.cmer be hanged by the neck till he is dead " .. A lawyer 
may be found to interpret the lalW to mean that though the "marriages 
'were legal. the issue of the marriages born before this Bill is ~  into 
la'v are !flot legal. I think therefore that it. 'Would be proper for the 
Hondttrable Member to do something to ensure that the children win 
not be condemned as il1egitimate. You know, Sir, the sad case of Lqrd 
Sinha, for instance. His SOn cannot become a peer of England simply 
because there is some trouble about his marriage. The children of these 
marriages may c()me into trouble. It is quite possible that one ()f them 
may become a Lord and then he may not be allowed to sit in the House of 
Lords bec.ause of o ~ difficulty about the marriage certificate. I think 
that p()int should be made clear in the Act itself, so tbat eveu if th-ese 
pa:rents suffer, the children may not suffer. Personally I believe with 
Bernard Shaw that parents may be illegitimate but their children can 
never be illegitimate. (IJaughter.) 

l't'Ii'. Ram Narayan Singh (Chota Nagpur Division: Non-Muham-
madan) : -Sir. only the other day the Arya Samaj Validating Bill was 
nnderdiscussion in this House and there wa,q a great deal of ~o t o  
from M ussitlmans and Hindu Sanatanists. They suspected that if this 
Bill was enacted into law. it would be lelrlllizing conversions from one 
eommllnity to another. At that very moment I was thinking within 
myl't'lf that such 1cindRof m('asures which concern one particular com-
, mv.nity must not 'he o ~ t for the consideration of this Central Legis-
lature, and such Central Legislature should be called upon :to pasS only ,. 
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measures which affect anybody and everybody in this country, but here 
in this case, only five couples have married, and the Central Legislature of 
India has now been called upon to legISlate and to validate these marriages. 
'rhis is Sir, obnoxious. Besides, there is one thing. As I have said, such , . . 
marriages legalize converSlOns from one commuIUty to another and BUch. 
com'ersions lead to inter-communal riots and differences. Besides every 
act of these Christian missionaries is nothing but an act done as an agent 
of the British Imperialism. It is therefore, Sir, that I strongly oppose 
this measure. 

Several Honourable Members : The question may now be put. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is 
" That the Bill to validate certain marriages solemnized in the Civil and MilitaI']' 

I:ltation of Bangalore be taken into consideration." 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

Sir Aubrey Metcalfe : Sir, I move : 
" That the Bill be passed." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Motion moved: 
" That the Bill to validate certain marriages solemnized in the Civil and Military 

I::ltation of Bangalore be passed." 

Mr. Ghanshiam Singh Gupta : Since the name of the Arya Marriage 
Validation Bill has been mentioned in connection with this Bill, which, 
to my mind, is not at all relevant to this case, I take this opportunity of 
giving my whole-hearted support to this Bill. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : f 

" That the Bill be passed." 

The motion was adopted. 

THE INDIAN TEA CONTROL (AMENDMENT) BILL. 

T11e Honourable Sir Muhammad Zairullah Khan (Member for Com-
llle>rce and Railways) : Sir, I beg to move: 
,. That the Bill to amend the Indian Tea Control Aet, 1933, for certain purposes, 

be taken into consideration." 

The Indian tea control scheme is in force in India and Burma and ~ 
regulated by the Indian Tea Control Act of ] 933. The restriction Rcheme 
~ to continue into operation fnr the present till the 31st March 1938. The 
eommittee that administers this scheme functions for the whole of India 
inr-l11din'! Rurm'l. .As Houonrllblf' Members arf' aWllre. Burma is to be 
separated from India with effect from the 1st March, 1937. It is, there-
fore, necessary to set up an authority in Burma for the administration of 
this seheme. This amending Bill has been introduced for the purpose of 
settiIl!! up such an authority in Burma. Notices have been c ~  of 4 
amendments. to the Bill and each of these notices of motion is signed by 
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,(Sir Muhammad Zafrullah Khan.] 
tRe same five Honourable Members of thi.s Rouse. As three of them are 
absent, including the two Honourable Members from Burma, who are 
principally interested in this matter, and I am not aware whether the 
other two Honourable Members who have signed these amendments and 
are ipresent in the House at the moment intend to move these motions, I 
propose to say nothing at this stage with regard to the:e motions. If' 
during the course of the discussion on the motion for consideration-which 
I hope. having -regard to the nature of the Bill, will not be very long-an 
indicatiun is given as to which, if any, of these amendments are likely to 
bo! moved, I shall be able to explain the position of Government with regard 
t6 them when I reply to the debate, 

Sir, I move. 

~I  Deputy President (Mr. Akhil Chandra Datta) : Motion moved: 

" That the Bill to amend the Indian Tea Control Act, 1933, for certain purposes, 
be taken into consideration." 

Prof, N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural): 
Sir, I wish to move all the four amendments that stand in my name. It 
would really facilitate the discussion if the Honourable too Commerce 
lIIember] :would be good enough to inform me whether he is prepared to 
accept any of these amendments. 

The Honourable Sir Muhammad Zafrullah Khan : The first amend-
ment is, I think, only fair; it is almost necessary. I shall, therefore, 
accept it, The second is harmless and I shall therefore have not much 
h€sitation in accepting it. The third is out of order ; it is 1tltra vires of 
t~  House. I shall. therefore, object to it. The fourth is entirely un-
reasonable and I shall, therefore, oppose it. 

Prof. N. G. Ranga: Sir, I am glad the Honourable Member is pre-
pared to accept the first two amendments. Therefore, I will confine myself 
to the consideration of the other two and also the general vrovisions of the: 
Bill, Since this Act is to go on till the 31st March, 1938, and since it 
is quite permissible for the Burmese Government, which comes into 
f'xistence after April, 1937, to adopt thifl Act so far as it relates to Burma 
for its own purposes, I really ~ n9t see why Government should be in 
such a p-reat hurry to bring forward this particular Bill for consideration 
in this House. Sir, again and again at question time the point raised 
in the third amendment, that is, the Federated Shan States, has been 
raised and Government were asked to consider the advisability of extend-
ing this Act to those States also in order to enable the tea planters()'f 
those parts to take advantage of this tea control scheme but every time 
tl1e same answer was given that it could not be extended and the tea' 
pJanters could not be allowed to enjoy the benefits of this parti'lular 
I!ill." « 

, 'The Hono1lf8,ble.Bir l'tInbammad ZafrullahKhan : :May I submit that' 
that matter 'had better be taken up when the actual anlendment is 
moved' 

'. Prof: N. O. Ranga: ~ o  'I personany feel thai if this'amettd';" 
lug Bill is passed now without being extlDded to the Federated. Shan" 
8,tates, it wili do fheman immense amount of ha,rm:, So, I hppetne Rouse 
WiJ,l j,nsist upon tJiis amendment bebig acce'pted by. : : ~ t 'w']'P',ll the ' 
pl'oper'thne c6hles 'for' it, t t~~~ to' cc~ tt ~llt:  :.Il 

. ;' .. , 
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Mr. Deputy President (Mr. A.khil Chandra Datta) ': T,he question 
is: 
" That the Bill to amend the Indian Tea Control Act, 1933, for certain purposes, 

be taken into consideration." 

is : 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. Deputy President (Mr. Akhil Chandra Datta) The question 

" That clause 3 stand part of the Bill." 

Prof. N. G. Ranga, : Sir, I move: 
.. That in sub-clause (b) of clause 3 of the Bill, the following be add,ed at the 

end: 
'and for the word 'Government' the words 'Governments of India and 

Hurm!!. respectively' shall be substituted '." . 

Mr. DepUty President (Mr. Akhil Chandra Datta): Amendment 
moved: 
" That in sub-elause (b) of clause 3 of the Bill, the following be added at the 

end: 
, and for the word 'Government' the words 'Governments or India and 

Burma respectin-Iy , shall be substituted '." 

The Honourable Sir Muhammad Zafrullah Khan: Sir, as I said, I 
11m prepared to accept this amendment and it is perhaps due to the House 
that I should explain what its effect is. Sub-clause (b) of clause 3 of 
this Bill says that in sub-section (2) of sE'ction 9 of the original Aet 
after the words ' dissolved ' the words ' or the Authority is abolished' 
shall be inserted. Now, the effect of that is this. Section 9 of the Act 
says : " When the Committee is dissolved " and as it is proposed to set up 
an Authority for Burma, it will now run as follows :  . 

,. When the Committee is dissolved or the Authority is abolished, either under 
this ~ t o  or by the expiry of this Act, the unexpected balance of' fees receh-ed by 
the Committee or by the Authority, as' the. ease may be, under this. Act Shall fapse to 
Government. " 

Prof. Ranga's amendment amounts to this that instead of the section 
tnnnin!! that" the balance shall lapse to Government, the sectioIi' shall ruq, 
• it shall lapse to the GovernmenL'! of India and Burma respectively', that 
is to say in the case of the committee the balance shall lapse to the Govern-
ment of -India and in the case of the authority to' the ·Government of 13nrma 
ond as that is as it l~o l  be I have no 'hesitation in c~ t  t ~ 
tllent. 

Mt.' Deputy 'President (Mr. AkhiI Chandra tt~  ; The t o~ 
, is ; 

.; .... 1,1 'rhat in; suboolallBe (11) 'of clause 3 'of the ·Bill,·t!ie folliwing .be Qadediit the 
end: ,  . 

I and for the word 'Government' the words I Governments of India and 
Burma respectively' shall be substituted'." ,: . 

The motion was adopted; 

is'.: ;JIIoo .Deputy ~t (Mr. Akhil Chandra tt : : ~ ~ o  

" 'I'hat clause 3, as amended, stand part of the Bill" 

;  .  > The motion was adopted; 
Clause 3; as' aiiended,was added' to 'the Bill. 

. ':":j 
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•. DIP., J\reti.deJR (Mr. Akhil Ohandra Datta) : The qtJ.estioll 
iI: 

•• 'lh&t e1ause 4 lltand part of the Bill." 

Prof. N. G. Ranga : Sir, I beg to move: 

•• That in clause 4 of the Bill, in the propoeed I!6Ction lOA after t~ WOY" I Bhall ' 

the words • after consulting the Government of Burma ' be inserted." 

In "ieW' of the fact that the Honourable Member has said that he does 
not have any objection to this, I do not propose to add anything more. I 
move. 

:Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved: 
., That in clause 4 of the Bill, in the proposed section lOA after the word ' shall ' 

the words • after consulting the Government of Burma ' be inserted." 

The Honourable Sir Muhammad Zafrulla.h Khan: The effect of this 
amendment is that the Governor General in Council in constituting the 
authority to be called the Burma Tea Licensing authority shall consult 
the Government of Burma. I do not conceive that that would have been 
d()ne in any case without consulting the Government of Burma and I there-
rore accept this amendment. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

is : 
, "That in clause 4 of the Bill, in the proposed section lOA after the word I shall' 

tile words • after consulting the Government of Burma ' be inserted." 

The motion was adopted. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The next amend-
ment, No.3· in the name of Prof. Ranga is out of order. 

Prof. N. O. Ra.nga. : How, Sir , 

'!'he Honourable Sir Muhammaid Zafrullah Khan : Because this 
Legislature has no authority to legislate for the Federated Shan States. 

Prof. N. O. Rangs. : Are they not part of India' Is it not a fact 
that the planters of the Federated Shan States export tea over their land' 
frontiers Y 

'!'he Honourable Sir Muhammad Zafrullah Khan : Oh ! yes, they can. 
I ~l  it to the Honse the other day. 

Prof. N. O. Ra.Dga. : Then, I will move the amendment and let the 
Rouse decide. . 

Mr. Deputy President (Mr. AkhilChandra Datta)': It iscou't' of 
order. 

The question is : 

•• 'fhat clause 4, as amended, stand part of t~ BUt" 

2 'Ilr. B.:bu t ~l ~ o : o ~ l I  - ~:  Wisltto 
IIpeak on this clause. "" __ ~  _" .  "  - " 

... TIuIt In elauae 4 -of the Bill, in the proposed' 8tletlbn'lOA 'ii.fttir' t1uI:wttrdil • ill 
Burma' the words • t l ~ : l ~  £.IiIan .J).tatell' ~ ~~  cd::.r) 
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Mr. Deputy President (Mr. Akhil Chandra Datta) : I have b.egun to 
put the question ; unless the Honourable Member is very very keen, I 
would like to put the question to the House. 

Mr. B. Das :  I have a few words to say on this clause before the 
House accepts this clause. I bow to your ruling that the amendment 
relating to the Federated Shan States cannot be moved in this House. 
We have no other alternative but to accept it. As an old Member of 
this  House and as a Member of the Public Accounts Committee, I know 
that funds are provided from the Indian exchequer for giving political 
pensions and for defraying other expenditure in the ~t - ~  
States. I am not so much interested in Burma now, because It 18 gomg 
to be separated from India and I do not know what will be the ~ct 
position of the Shan States after the separation of Burma from IndIa. 
Tile Honourable the Commerce Member who was a Member of the Round 
Table Conferences and who was on the Joint Parliamentary Committee 
knows the real position of the Federated Shan States, after Burma is 
separated from India. But my Honourable frieuds from Burma feel 
apprehensive that somehow or other the tea growing estates of the Shan 
States may not he included in Burma and their export may somehow be 
prohibited. Here it is not so much the constitutional issue that my 
Honourable friends want to raise as the commercial point, whether the 
Shan States as they are now vart of Burma will continue to be so after the 
separation of Burma from India for the purpose of commerce. 

The Honourable Sir Mllh&mmad ZafrnUah Khan: May I ask the 
Honourable :M:em ber that if aC,cording to him the Shan States are part 
of Burma and the Act will extend to Burma, then what is he troubling 
r. bout. If Burma includes the Shan States there is nothing more t() 
8tiy. 

Mr. B. Das: My Honourable friends are apprehensive that after 
s{'paration the Shan States would be placed in a different category than 
they are at present. 
The Honourable Sir Muhammad Zafrullah Khan : No, Sir. 

Mr. B. Das :  I wish only to point out to the Honourable the Com-
merce Member that what my friends from Burma want is that the Shan 
States should at no time be excluded from the tea control operations. 

The Honourable Sir Muba.mmad Zatrulla.b Khan : Sir, may I explain 
the ,position. As the Honourable Member has pointed out certain tell 
growers in the Shan States have been anxious to obtain a share of the 
flXport quota. They moved the Government 'Of Burma as well as the 
Government of India and placed their case before them, and the case was 
I&Ollsideredon its merits but their claim was not accepted. This ~ not the 
time nor the occasion for me t() go int() details .of the claim and the grounds-
on which it was rejected. However the elair,n was not accepted so that they 
tio not participate in the tea quota .. · ~ constitutional position is that 
though in a sense tpe Shan States are .part e.fBurma and are under the 
Iluthority of the Government of Burma; the position under the t t ~ 

of .India Act,. 1919,. and its schedules is, that the Shan States along with 
many other tI·aets· in lndiaand, some ot~  tracts in Burma-are placed 
in a·£ategory f()1" wltich tpe India,n l t~  has ·no anthority t() l~ l t  
rheretore the o ~t which tbe I ~ o  ~  has. in view c ~ ot 'be. 
Recnred by inserting this amenomcnt in the Rill ~ t~ ~~~ : ~ : 
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[BIr Muhammad Zafrullah Khan.] 
wllnts it to. be inserted-'-fDr this HDuse has no. pDwer to. legislate fDr these 
territDries. The Dnly pDwer by which legislatiDn can be extended to. that 
territDry 'Vests in the GDvernDr Df Burma who. may extend such laws as 
are Dperative in Burma and as he considers necessary Dr desirable to. that 
tract. It is in the pDsitiDn Df territDries to. which Drdinary legislatiDn dDes 
iwt apply and therefDre this amendment is Dut of Drder as has already been 
ruled by tbe HDnDurable the Deputy President and we cannDt by meana 
(If this Bill rectify the positiDn as desired by the HDnDurable Member. 

Mr. B. Das : Are YDU satisfied that the GDvernment Df Burma will 
extend the Act to. the Shan States Y 

The Honourable Sir Muhammad Zafrullah Khan: It is within the 
pcwer Df the GDvernDr Df Burma, but whether he will do. so Dr nDt, I can-
nDt say. FrDm what has already happened, I imagine he wDuld nDt be 
prepared to' do. it. May I again pDint out to. the HDnDurable Member that 
as be is himself aware, thi., tea cDntrDI scheme lasts till 31st March, 1938. 
It is nDW Dnly by way Df advice that I suggest, I am nDt giving any under-
taking, that it is fDr the GDvernment Df Burma to. take up the questiDn Df 
a qUDta, if they are satisfied that the Shan States Dught to. have a qUDta 
and to. arrive at SDme sDrt Df an undertaking with the InternatiDnal Tea 
Committee which might be implemented after 31st March, 1938. HDwever, 
~ I have already said, that is Dnly a gratuitDus piece Df advice which may 
not turn Dut to. be the prDper thing to. do.. 

Prof. N. G. Ranga : Sir, I rise to. prDtest the manner in which the 
GDvernment of India have till nDW failed in their duty to. help these peo.ple 
of the Shan States. 

The Honourable Sir Muhammad Zafrullah Kha.n :  I submit that is 
Qut Df Drder fur the reaSDn that the questiDn Df a qUDta fDr the Shan States 
has nDthing-to do. with this Bill. If that question is raised, I am prepared 
to ~  a detailed reply on the whDle qnestiDn. but it will do. no. gODd to. the 
grDwers of the Shan States. The HDnDurabJe the Deputy President. has 
already ruled a discussiDii'" Dn that question Dut olorder. 

Prof. N. G. Rang'a. : It was permissible fDr the GOVernDr General in 
("Dunril to haw pxtpno<>d the oneratiom; of this Act to. thDse areas fDr wh;ch 
Df eDurse this I~ l t  CDuld nDt l ~ t  ano the Government of India 
b!lYe so far fllilrrl to ext-end it to. that particular area alDng :with {)ther 
&reas for which I dare say this IJegoislature has to 'legislate. 

The HonDura.ble Sir Muhammad Zafrt'llah Khan : 1 have pDintefl Dut 
to. the HDnourable Member that it is the GDvernmentof Burma who has 
that pOWt'I" and nDt the GDvernment of India. 

Prof. N .. G. :R.anga: In view of the fact that the GD'vernmevt Df 
Rnrmabas till noW been a part Df British India and the Governor General 
in Council has supervisionary and suzerain autbDrity 'over the Governor in 
CclllTIcil of Burma,· I certainlv think it is the dutvof tbe GDvernDr General 
in CDuncll here to .see that. the laws passecl by this particular I~ l t  
are extended to thDsepart"l' Df India and to t ~  parta Df British India. 
for -wh;ch this Le(!'islatllre cDuld .nnt le!!'ifllate and y.etfor whichth'e t ~ 

sion Df such legislatinn is ~ l  and il!cessary ... And I find that ~ 
spite of thelllanr ~l ~l  ~~  ~  the te{l l: l lt ~ in t ~ ~t  Shliii 
Stnte<> to the o ~ .. Qf IndIa,. the Government Df IndIa have. r.efuSed. 
tb cononl!er'th:eii· ·chiriii."" '" . . I"':'.· " ":'" .... '; .. ; ~ :  
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Mr. Deputy President (Mr. Akhil Chandra Datta) : May I know on 
what clause the Honourable Member is speaking Y 

Prof. N. G. Ranga. : On clause 4. I am opposing it and speaking on 
it. 

The Honourable Sir Muhammad Zafrullah Khan : That there should 
ue no tea licensing authority for Burma. 

Prof. N.G. Ranga. : Yes,certainly. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : What is the 
point of the Honourable Member 1 

Prof. N: G.Ranga : My point is this that uritil and unless Govern-
ment are prepared to extend the operation of this particular Act to these 
Federated Shan States also there is no necessity to pass this particular 
spEcial Bill now in the present circumstances, because this Act will continue 
to be in operation till 31st March, 1938, and it is permissible for the future 
legislature or the Governor in Council of Burma to carryon their operations 
uuder this Act for the protection of the tea planters in Burma until 31st 
March, 1938. There is no necessity for this special amending Bill at 
pre:;ent and I protest that an opportunity should have been sought to be 
taken by Government to introduce this Bill and get the consent of this 
House for the second time without seeking to extend it to the Federated 
Shan States. I find that it was permissible for the Governor General in 
Council to have extended the operations of this to those States but they 
have not done it, with the result that the tea planters of those States who 
were able to export their tea to India and from there re-export it to foreign 
countries have come to be prevented ever since this Act of 1933 was passed, 
and export it either directly from their own States to other countries or from 
India to other countries. The result of it all is that many of them have 
rene to ruin and many more are about to go to ruin. 

The Honourable Sir Muhammad Zafrullah Khan: They never ex-
rorted a pound of tea before the control was brought in. How could the 
lack of o t ~ facilities have ruined them , .. ~ 

Prof. N. G. Ra.nga. : Here is a communication that I have received. 

Mr. C. F. Grant (Burma: Nominated Official) : Sir, on a point of 
(n·(!pr. I Ilsk vou for a definite ruling on the point ofot-der raised by the 
TIononrablf' the Commerce Member. He has pointed out that the whole of 
this dis('us.;;ion is entirely out of order and ('annot possill1y be in order. I 
would therefore be Vf'ry g]aci if you would' give your Mllin!! on the point. 
This House has no power to legislate for the Federated Shan States and 
, the Govcrnor Generll) in Council has no ~ c  power. 'rhis is all provided 
for in the l ~ t Qovernmentof India Act. ". 

Mr. B. Das : Why do you speak upon it if the Governor General in 
Council has no power" , 

Pandit Govind Banabh Pant : So far as the amendment asking for 
the inclusion of the Shan States and its laws is concerned, it is out of order. 
Rut there is nothing to prevent a Member from adval).cing an argumt')nt on 
the ground that because the Shan States' are excluded, therefore 'he will 
OJ)pose this ell1use. . He. is. perfeetly within hi .. ~t  to argue like 'that.' 

Mr. Deputy President (Mr. Akhil Chandra Datta) :  I am decidedly 
of opinion that the Honourable l\femtier'is 'lIetfeetly in order·beeausehis 
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point is that if this Bill canDot be extended to the F-ederated Shan States, -
there is no need for it. In that view of the matter he is in order in opposing 
Wis clause and giving his reason in support of his contention. 

The Honourable Sir Muhammad Zafrull&h Khan : The Honourable 
~  is asking that this Act should in some manner or another extend 
to the Federated Shan States, and he is saying that if it is not to be extended 
to the Federated Shan States, no licensing authority for Burma should be 
set up at all .. 

Prof. N. G. Ranga. : There is no necessity. 

Pand.it Govind Ballabh Pant: That argument may not .be accepted 
but it is in order. 

The HOBourable Sir Muhammad Zafrullah Khan : If the Honourable 
Mf'1D.ber wants to occupy the time of the House with a speech he may. 

Prof. N. G. lta.nga. : My Honourable friend the Commerce Member 
has occupied the time of the House for thrice as long as he need have 
occupied it if he had come pr.epared on, the Rubber Control Bill. I do 
not wish to occupy the House unnecessarily and I have given proof of that 
by not saying a word in respect of my two amendments which have been 
accepted by Government. I am ,particularly anxious that these tea planters 
should be protected in every possible manner. If the argument advanced 
by Government were to be accepted, the position will become really unten-
able in so far as those vast ar£'as in this country are concerned for which 
this Legislature cannot directly legislate in any manner whatsoever. 

Here is a eommunication sent by the constituted attorney of growers 
of Tawnpeng tea estates : 

" The tea produced within Shau States was re-exported from India. to foreigll 
eountries prior to the introduction of the regulation scheme. Burma exported tea. 
overseas and also coastwise to Indian ports which facts would be proved from the 
.Hurm.a 8ea Home Trade report and also from the Director of Commercial Intelli· 
Ireace report." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Although the 
Hooourable Member is technically in order, I do not think he should 
labour this point. 

Prof. N. G. Ranga. : I appeal to Government to reconsider their 
position and try to give effect to the provisiou of this Tea ContrGJ. Act; 
JI such a way as to extend them to the Federated Shan States also. and give 
the benefit of this Act to those people, as otherwise as a result of this 
innovation of tea control these people are victimised in every llossible 
manner and are not able to market their tea. Sir, I op.pose tllis cl&use. 

. Mr. Deputy President (Mr. Akhil Chandra Datta) : The quesii<'Jl 
~-: . • 

•• That dause 4, 8S a.mended, stand part of the Bill." 

The motion was adopted; 
Clause 4, ~-amended, was added to the Bill. 

Clause (; was added to the Bill. 

. 1Ir. Deputy President (Mr. Akhil eha:ndra -Datta) The quemOli' 
J.! -

." TIItU ~  ItIlnj' ,.. 6f. the BjD.'" 
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PrQf .... G. BaDga '.: Sir, I beg to move: 
.. 'I'hat in clause 6 of the Bill, in the proposed sub-section (9) of section 13, the 

'WOrds .' the lJommittee and ' be 6lidtte\1." , 

.AB this is only a formal amendment I do not propose to say anything 
more. 

Mr. Deputy Preaident (Mr. Akhil Chandra Datta) : Amendment 
moved: 

•• 'I'bat in clause 6 of the Bill, in the proposed sub-section (9) of section 13, the 
words • the Committee and ' be omitted." 

"!'he Bonomable Sir lf1Jhammad Zafnillab Khan : Sir, I am afraid 
it is not a formal amendment and I am afraid the Honourable Member does 
not know What it amounts to. Otherwise he would have tried to explain it to 
the House. I am quite sure he will confess that he does not know what 
the effect of the amendment is. Clause 6 of the Bill says: 

•• To section 13 of the said Act the following sub-section shall be added, namely, : 

The Innian Overseas Export Allotment so declared for any financial year 
after the financial year ending on the 31st day of March, 1937, shall not 
include the overseas export allotment for the Province of Burma, but the 
Governor General in Counl'il, shall, by notification in the Gtlsette 'fIf 
lndia, declare a separate Burma Oveneas Export Allotment after oon-
suIting the Committee and the AUUlOrity and paying due regard to all 
interests coneerned '." 

Now, it is perfectly obvious that if a separate allotment is to be fixed 
-for Burma both the tea licensing Committee for India and the tea licensing 
authority for Burma must be consulted. Whenever you split up a quota 
both sides are concerned and therefore 'ooth have to be consulted. If the 
amendment moved by the Honourable Member were to be accepted, the 
, Governor General would be bound to declare a quota for Burma only after 
-consulting the Burma licensing authority and without consulting the 
Indian licensing authority. I therefore submit that the amendment is !lot 
merely formal. It would deprive the Governor <kneral of the advice of 
the committee representing Indian intel'eRts when splitting up the quota 
into Indian: and Burma quotas. I therefore oppose it. • 

Prof. N. G. Rang& :  I do not press it, Sir. 

The amendment was, by leave of the Assembly, withdrawn. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 

•• That clause 6 stand part of the Bill." 

The motiQn was adopted. 
Clause 6 was added to the Bill. 
Clauses 7 to 17, both inclusive, were added t. the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

'!'he Honourable Sir Mnha.mmad Zafrullah Khan: Sir, I beg to 
move: 
., 'I'bat the Bill, as amended, be pallsed." 

Mr. DepUty President ("fr. Akhil Chandra D.tta) : The question 
is : 

" That the Bill, as amended, be pallsed." 

The motion was adopted. 
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:Mr. G. R. P. Tottenham (Defence Secretary) t: Sir I move: 

•• That the Bill to provide out of the property of the Indian Red Cross Society 
~ J!'und to be admInistered in Burma by a :Burma Had Cross Society, and to termmate 
lJl Burma the exiat.Wg fllllCtions of the Indian Red Cross Society be taken into consi-
deration." _ 

This is a measure which I hope will not detain the House for more 
than a few minutes. A'S 1 cxplainet.t thi& morning, the acti,-ities of the Hau 
Cross Society are primarily directed towards the relief of suffering in war 
time. It is thus prImarily a sort of auxiliary of the defence medical 
services. But after the great war, in the course of which large sums of 
money were subscribed by the public for these purposes, it was decided to 
give the Indian Red Cross Society a legal status and to authorise the 
lnllian H.ed Cross Society to use the income of the remainder of the capital 
sums that I have just referred to for expenditure on similar humanitarian 
objects in peace. This was done by the Indian Red Cross Society Act of 
1920 ; and at the same time the Indian Red Gross Society became a full 
member of the International League of Red Cross Societies ; and as I also 
said this morning there must be many Honourable Members who are aware 
of the splendid work that the Indian Red Cross Society has done for India 
and in India since the years of the war. Now, the Act of 1920 applies or 
course to Burma as part of India ; and there is a schedule, the second 
schedule, in that Act which sets forth the shares in the original capital 
subscribed by the different provinces and states in India. Burma's contri-
bution, according to this Schedule, towards the original capital was RB. 6 
lakhs or 7 per cent. of the total. Some of that capital was of course utilised 
and spent during the war. But the corpus remaining after the war was 
over, which was then invested and the income from which is now the 
income of the Indian Red Cross Society, amounted to some Rs. 62,41,000  ; 
and 7 per cent. of that sum comes to about 4.37 lakhs. Obviously when 
Burma ceases to be a part of India, it will be necessary to exclude Burma 
from the operation of the Indian Red Cross Society Act and to allow 
Burma to set up her own society with that portion of t'he corpus of the 
fund to which she is legitimately entitled ; and that is all that the present 
Bill proposes to do. I mentioned just 110W the figure of Rs_ 4.37 lakhl{ as 
being Burma's share of tbe original corpus of the fund ; and it is true 
that it is stated in the Statement of Objects and Reasons that the intention 
was to give that sum to Burma, that is to say, 7 per cent. of the original 
corpus. Subsequent calculations by the Indian Red Cross Society have 
shown that the original corpus of the Fund has appreciated in value ; and 
the actual proposal now is that Burma's share will be 7 per cent. of the 
present value of tbe corpus, and not 7 per cent of the original value or 
tbe corpus. The result of that will work out to a figure of about B.s. 51 
lakhs. instead of B.s. 4.37 lakhs, and t'hat is the sum that will be handed 
over to Burma if this Bill is passed. 

I shocld like to make it quite clear, in case there is any misapprehen-
sion {)n the subject, that the money is not of course Government money at 
all in any sense of the word ; that this allocation bas been fully cc~t  

both by the Indian Red Cross Society and by the Burma branch of'hat 
society ; t.hey are both fully !'latisfied with it ; and of course, finally, the 
figure of 7 per cent. has nothing whatever to do with the percentage that 
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has ~  ~  for; the financial ~ t l t between India and Burma in 
respect of official funds. . 

[At this stage, Mr. President (The Honourable Sir Abdur R&him) 
resumed the ChaIr.] 

Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion 
moved: 

•• That the Bill to provide out of the property of the Indian Red CroBB Societ;y 
.. .J!'und to be administered in Burma by a Burma Red Cross Society, and to terminate 
.in Hurnl8 the existing funetioBs ()f the Indian Red Cross Society 'be taken into consi· 
deration. " 

Mr. M. Ananthasaya.nam Ayyangar (Madras ceded Districts and 
Chittoor : Non·Muhammadan Rural) : Sir, the Indian Red Cross Society 
was co t t t~ under the Act ofl!120 : and a branch was established for 
Burma. I do not know why if an, allocation has to be made for the Burma 
Society thc Burma braneh of the Red Cross Society should not be made the 
Burma Red Cross Society tmder this Act itself, instead of giving power to 
the High Court of Rangoon to frame a scheme for the investment of these 
funds and abolishing the Burma branch. I wanted that kind of information. 
I thought that it would be pron.er to have a Red Cross Society established 
under this Act separately for Burma on the lines of the Red Cross Society, 
India, which was established in 1920. 'When once that scheme is framed, 
later on, it may be found necessary to alter that scheme in view of experi-
ence that may be gained regarding the particular society. There is no pro-
·vision in this Bill to empower the High Court to modify or alter the sc'heme 
from time to time either on the application of the Local Government or of 
any person interested. That is a normal thing which must find a place in 
any Bill of this nature which clothes the High Court with a power of thir. 
kind. I am yet to know how the proportion of 7 per cent. was fixed. 

Mr. G. R. F. Tottenham : As regards the last point raised by my 
Honourable friend, I have explained how 7 per cent. was fixed in the 
second schedule to Act XV of 1920. A large sum. of money was collected, 
during the W ar,and the actual amount of the contribution from each 
province was laid down in the schedule--the total amount they contributed 
is in one column,-and in the second column what that amount represents 
in the form of a percentage of the total fund. '.MJ.e actual amount COll-
tributed by Burma was Rs. 6 lak'hs, and that represented 7 per cent. of 
the total fund. That I think settles the .last point that the Honourable 
Member made. As regards his first point, Ida not think it is for this 
Legislature, indeed it cannot be for this Legislature, to decide what parti-
cular action Burma should take after separation. All we can do is to 
release Burma, so to speak, from our Act and then it will be for Burma in 
, future to decide how they are ~o  lawfully to set up their own Burma 
Red Cross Society. Whether they should do so by getting a schema 
settled by the High Court or in some way is entirely for them to decide and 
not a matter, I submit, for this Legislature. As regards the other point, 
that is to say, the power to alter the scheme whiilh may be settled by the 
High Court, I understand that t'here is already ample provision for that 
in the Code of Civil Procedure, and therefore no provision in this Bill for 
that purpose is necessary. 
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,.JIr •. Presid_ (The Honolll'&ble Sir Abdlll' .Rahim.) : The questie!i 
b: . 

•• 'l'hat the Bill to provide out (If the property of the Indian Red Cro88 Society 
.. t'Und to be adminiBtered''l1lltll'rma <by a. Bunna Bed ·OrOsl! Soeiety, aDd to terminate 
in Hurma the existing functions of the Indian Red Cross oc ~ be iaJr.ea iAt4> eo ... 
deration. " 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) The t ~ 
b: 

•• That clause 2 stand part of the BUL" 

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural) : 
Sir, I move: . 

• , That. in clause 2 of the Bill, for the words ' seven per eent.' the words • seven 
nnd a lu.U per cent.' be Bubstituted." . 

Sir, this is the percentage that w&sagreed upon in regard to the settle-
IDent of the financial claims as between Burma. ~ India, and even tho 
Amery Tribunal stated : 

•• Hut our study of all the various aspects of the question and of the argrilnenta 
and figures presented to us has led us to the conclusion that, for our particular purpose 
of arriving at a, juet financial settlement, the proper ratio in which Burma should con-
tribute in respect of the liabilities outstanding at the date of separation shOUld be 7.5 
per e.ent. 'J 

Weare t{)ld that the particular adjustment in regard to the Indian 
Red Cross &lciety has nothing to do with tbe financial adjustment as 
between India and Burma, but if 7.5 percent. was found to be good .li0l' 
that particular purpose, I do not see how it cannot hold good for this 
particular purpose. Moreover, I want to knowhow and why this 7 per 
eent. has been arrived at and ha'i been fixed. My Honourable friend, 
.Mr. l ott~  has not adduced any particular proof to strengthen his 
claim that only 7 per cent. should be fixed 8D.d nothing more. He said 
that all these funds do not belong to Government, they are all a sort of 
quasi-public funds a.nd contributed by various philanthropists and there-
fore in this ref!&l'd ~ 'would not insist upon 7.5 per cent. but 7 per cent. 
would be enougi\. I d(l) mot know who .bas Jlceepted this 'l per cent. as baa 
been inc()rporated here. As far as I ean see, the three Burmese Members 
of this House woo happen to be our colleagues for these two years werp 
unanimous in their demand that 7.5 per cent. should be granted to them and 
not 7 per cent. I therefore hope that my R onoura.ble friend, 
'Mr. Tottenham, will agree to this amendment and allot to Burma 7.5 per 
1!ent. and not 7 per cent. of this Fund. 

IIr President (The Honourable Sir Abdur Rahim) : ~ t 

moved: 
,. That in clause 2 of tile Bill for the words ' seven per _t.' the words ' .leV8IiI 

an..l a half per cent.' be substitu,W." 

Mr. B. DaB (Orissa Division: Non-Mnhamm.aiUm) ~ lowe an expl .. 
n3tion to the House why I put my 's;gnature to this amendment. ..As the 
House knows, I was reluctant to aceept 7i "per eent. settlement with ~  
and was alwavsfor the Nixon award of 10 per eent. But when there is 
parting. one l;kes to part with good will. and when my Honourable friends 
lIle Burmese Members approached me a:::!<i said, ' , We hll:ve paid ih 71 per 
cent. scale and are taking 7! per cent. of the assets. Why should you gin 

.. 
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7 per cent.' " The difference I was told was sO:p1ethipg Li.ke Rs. 13,000, 
but now I find that it may be between Rs. 40,000 and 50,000. ' It-is 8. matter 
of parting with our good friends with . grace and good Will though I ~ 

always been annoyed At having let ·them go scot free with 7* per cent. of 
the liabilities, thanks to my Honourable friend the Finance Member who 
is sittiqg oyer there. Tllis ~ ~ot  Mr. ~tt  saYi'. that 
this fund is an accumulated fund collected from subscriptions. . There are 
other funds in the Government of India-the Indian Research Fund, the 
Indian Famine Trust Fund, etc. I know there is a· committ;eesitting 
and settling these t'hings on the direction of the Finance .Member. The 
Burmese people have not subscribed to the extent that they have subscribed 
to the Red Cross Society, to these funds, and they may 'Say they want 7 i 
per cent. In any case, if India will part wjth a few thousand rupees 
extra from the Red Cross Society, there will not be any bad blood with 
my Burme1le friends, and so I would ~  them this 7 i per cent. 
Mr. G. B.. F. ~t  : The Honourable Burmese Members of this 

House who gave notice Df this amendment (and apparently asked certain 
other Honourable Members of this o~ to· support their 'amendment) 
had obviously every excuse for doing so, ~  they were anxious to get 
as mnch for Burma as possible. They also had the· excuse that they did 
not understand· the position. I have· now explained the position as clearly 
fls 1 call to this IT onse. and yet my Honourable friend, Prof. Ranga, Iltill 
wants to take more money away from Ind,ia and give more o ~ to 
Burma. I do not lmderstand t!Jat attitude. The fact is tAat the allotment 
of the funds belonging to the Indian Red Cross Society is laid down at 
present by statute. The funds are not Government funds in any way ; 
they ;lI'C private fUl1ds. The Burma Branch is fully satisfied with getting 
7 per cent. ; the Indian Society is satisfied with giving 7 pf'r cent ; and 
there is absolutely no reason whatsoever to mix that figure'8.p with ,the 
figure of 7! per cent. which has been arrived at for a tot8.llt diJferent 
~ o  I regret that I ~: ot accept this amendment. ., 

Mr. ~ (The Honourable Sir Abdur Rahim) : Thequeotion 
if; : 

•• 'l'hat in clause 2 of thE' Bill, for the words ' seven per eent' ~  word" ' seven 
and a half per cent ' be substituted." 

is ~ 

is : 

The motion was negatived. 

Mr. President (The Honourable Sir Abdur Rahim) The queil>lion 

•• 'l'hat clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 was added to t1;I.e Bill. 

Mr. President (The Hononrable Sir Abdur Rahim) The qne .. tioll. 

•• 'rhat clause 4 stand part of the Bill." 

Mr. M. Ananthasayuam Ayya.ngaz: Sir, I have got an amelld-
ment to clause 4. 

Mr. G. R. F. Tottenham: On a point of order. Before o~ allow 
this amendment to be moved, I would draw your attention to the fnet 
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'{Mr. G.R. F. Tottenham.] 
that notice was not given until 12 0 'clock this morning. It is not yet 
in the h'ands of the 1l1.embers of the House. I ilierefore submit tLe 
amendment is out of order. 

lIIr. President (The Honourable Sir Abdul' Rahim) :  I cannot allow 
this amendment. 

The question is : 

.. 'l"hat clause 4: stand part of the Bill." 

The motiOn ~  adopted. 

Clause 4: was added to the Bill. 

Clause 1 was addied to the Bill. 

The Title' and the Preamble were added to the Bill. 

Mr. G. ,R. F. Tottenha.m : Sir, I move: 

i. That the Bill be passed." 
. I 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved; 

.. 'Iha,t the Bi1I be, passed." 

~o  G,.ltanga. : Although we are assured that these funds are 
all t~  I DUd that the management of these Red Cross Societies 
and its fundsl largely vests in Government and Government agencies. 
There .are 'so .many of these Red Cross Societies-I think one for each 
Jibtrict. I t/tink the members of these societies are nominated by Gov-

lt~  amonI!'. st those jo hukums who run af. tel' the Govern. ment 
and helj> em in every posi;!ible manner in order to suppress our own 
ppopl«C e Red Cross Society is supposed to have no politics. It is 
supposed 0 have I!-o national prejudices. Yet when the Civil Disobe-
dience paign waS going on in the country, when hundreds and 
lnmdre¥ of ~ o  arE being lathi c ~  . . . .. . . 

111/. President (The Honourable SIr Abdul' RahIm) ': I do not thmk 
you QAn go into all that. ' 

. ,rof. N. G. Ra.nga: ...... the Red Cross Society was significant by 
!ts.absence. When many of our people were badly treated no amlml-
aDCe was available. It may be a very useful society in othe; countries. 
I am myself an admirer of the Red Cross in other countries, but un-
fortunately in our country it has become not a Red Cross but a Govern-
~ll t cross. What is more, it subserves the interests of the Government 
o~ the one side with its imperialism behind it and the Christian mission. 
Rnes on t ~ other. Therefore I oppotle this Bill and I hope that Gov-
ernment WIll try to see that the Red Cross is made a real red cross in 
thIS country. c 

Mr. President (The Honourable Sir Abdur Rahim) : You ought to 
have 'opposed -the -Bill at the consideration stage. 

,,'l'he questi,on is : 

. ~  ',l1Iat the Bill be', passed." 

The motion was adopted. 



'. 'l'BE.' GENERAL CLAUSES (AMENDMENT) BILL. ;l3f':: 

Mr. G. H. Spence (Secretary, Legislative Departm8Jlt) :_ Sir, I -ask 
your PCflXllssion tq o ~ this motion on behali of. the, Honourable 8ir 
Nripendra Sircalwho is unavoi@bly abse,nt. 

1 move: 
•• That the Bill further t~ amend the General Clauses Act" 1897". ~  a. certain pur-

pose, be taken into consideration." . 

'l'hi8 Bill is of· purely technical interest and but for the fact thai 
notice has been given of 'amotio.n for circulation, I should have con-
fined myself to inviting attention to the full explanation ,contained in 
ilJe Statement of Objects and Reasons. In view of the fact that notice 
of a motion for eirculation has been given I thirlk it as well to' men-
tion that the original draft of this Bill was circulated to all .Local Gov-
ernments and all High Courts. It was very carefUlly eXamined by all 
the lligh Courts and no High Court has failed to support.the substance 
of the Bill. A few High Courts ,made fiuggestions in regard to cCl'tain 
,]ctails to which effect has for the most part been given. '1 think it may 
possibly save time if I refer brie:fly to the point, whieh I understand, has 
iuspired the circulation motion. I understand that the l~o o l  

Member in whose name the amendment :stands wishtlll to know" exactly 
what will be the pract:cal etl'ect of this amendment of t cl ~  
Ulauses Act. The only effect will be that in future a8 SOOn as an 
amendmg Act has done its work, that is to say, as SOOJi as an' ameIiding 
Bill has been passed and the amendments· made by tM a:tnfmding Act 
have been incorporated in the principal Act, we ll ~ able to 6.0 
wha.t :we now think it would be unsafe to do, namely, \0 repeal ·the 
foJuemling Act and remove it from <the Statute-book-a OODrse which 
for purposes of statutory tecord will greatly conduce to convenience. 

In substance, o ~  what the Honourable Member • ':who gave 
notice ot' this amendD;ll'nt was, I gather, concerned to know ~  this-:--
how this provision in'the Bill would affect existing practice il. regard 
to geoaing rid of c l ~  in the law affected by an amending Act. It 
would not affect praotlce in this respect at all. Suppose we have '\I.ll Act 
to amend the Indian Penal Code which provides that after section 100 of 
tIle Indian Penal Code, the following section shall be inserted, namely, 
sectiou lOOA. If we wan{ to get rid of section 100A, we do not opel'ute 0;0. 
the amending Act at all. We operate on the Indian. PenaIC()ue, . by 
bringing in an amending Bill to omit section 100A of the I,ndianPenal 
~~  . 

There is one other point which the Honourable Member who gave, 
notice of the, motion for, circulation mentioned to me. Honollrable 
M emb{'r,s will see ·that thIS Act only applies to the repeal of enactments 
by ~  thE);text of any Act was antendedbv express provision: This 
, new se(·tion of the General Clauses Act will' have no application what-
e'Wr to cases. which the Honourable ~I  mentioned to me, b'llch 8b, 
wlJere instead of IrJdking a textual amendment we say : So long as this 
..:\.ct, that is to S4Y, the quasi-amending Act is in force, section so and 
so of Ule prineipal Act "or 1Vhat we m-ay call the principal Act shall he 
Jeemeo to l ~  effect 8'1 if it said sornethin:;! which in fact it does not 
sa:r. TlU ... Bill does not a11'e('t. those cases at all and wllen you want to 
get ,..\1 of the provisions in what you mny can a pseudo ~ l ~ ct 
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"·{MT.G:' n.' Spence.] . .. . 
or this nature you will do it as now by bn!lgmg In a Bill Ito repeal the 
amending Act. That is all I have to say, Sir. I move. "  . 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
•• That the Bill further to amend the General ClaUBe8 Aet, 1897, for a certain pur-

pose, be taken into consideration." , 

Mr. M. ~ t l Ayya.nga.r (Madras .ceded Districts ~ 
Chittoor : Non-Muhammadan Rural) : Correspondmg to the General 
Vlauses Act .in ~  there is an Act for the interpretation of statutes 
in England.--~t o  6 of the General Clause.s .Act has ~  taken from 
tne corresponding Act in England but a ~ o I lo  such as IS now ~ t 
to be made is ,llot to be found in the EnglIsh Act. Now, under sectIOn 6 
of the Genera.l Clauses Act, it is enacted that whenever an amending 
Act is repeale.d, it would not affect any. rights that have already accrued, 
811Y liabiliti4fs that have been already mcurred on the date of the pa&..'· 
jn·r of the .Act and any privileges that may have been conferred, ete. 
S;' far as ,the present provision is concerned, it is for the purpose of 
eliminating from tlte Statute-book, Acts which have served their pur-
,pose and i are no longer t~  By the repeal of the amending Acl, 
the amendments ,hat are sought to be incorporated in the original Act 
are not taken away. They still continue as part of the original Act. 
When I gave ndtice of my motion for circulating this for the purpose 
of eliciting puplic opinion, what I ha<l. prominently in mind was an 
instance of tWs kind. If the Penal Code is amended by a Criminal 
I.aw AmendlJ'ent Act which makes some additions to the existing Act 
;snd alteril' slime of the sections and if in Ul.llt case a repeal is made ~  

the Cri:miIld Law Amendment Act, the question is whether the amend-
ments lDcqrporated in the original Act, by virtue of the amending Act, 
continUP{' . ere or whether they also" expire, or where the repeai of (he 
amcndm Act will be absolutely nugatory and useless because by the 
amendl Act or as soon as that Act is passed, these several items of 
r\Jucndll'lent get themselves incorporated in the Ae.t. I have had a talk. 
with my Honourable friend, the Mover, and it appearS' othat in future 
when an amending Act is to be repealed,-it is not only the ll~ 
Act out several provisions of the parent Act also that have to be speci-
flcaily referred to and repealed and that the inconvenience could be 
avoided in that manner. As regards the doubts that have been raised, 
it has not been set out in the Statement of Objects and Rea'lons. which 
1Iigh Court has raised that particular doubt and it was for that reason 
that I wanted that the highest judicial authority in the land in tht, 
several provinces should be co lt~  with regard to a measure. of tllil, 
Irind, which is to stand for all time to come, a.d with respect to whic,h 
all ~ t t  to ~ passed in future will have to. ~  interpreted. tbat they 
Wlorud have theIr say and we should have theu opinion. "No doubt we 
had ,an assurance from my friend that all that information has been 
?btalned. ~~ t t l  I have not had an oPpnrtunity of ~oo  
mto t~  opmIOns. Before I ~  set my seal to thi..'l portion of the. 
amendI!1g Act, but anyhow I will accept the assurance 'if my Honour-
:}ble frlend, ~ as he says, if the amending Act modifies 'lnly the text 
and the repeahng Act :repeals the amending Act which om... makes a 
inodif.catlon of the text and this Bill win not alter any other -.... n<'nli. 
ments made by the am.ending ~ct  ~ that assurance I aecept iC"bortd 
J do not make the JIlotlOn for eIreulatlOn o[ the Bill. 
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I'&Ddit GoriD4 Ballabh Paat,.(Rohilkund and K1W).atonDivisiollS : 
~oll- tl l  : Sir, I think the language of th.ti! l3ill is not 
very happy. The purpose is plain enough. 'l'his Bill has been intro-
'duced 'Only with 1i view, I think, to eliminate a number of amending 
Acts which today find a place in the S>tatute-bookbut which' do not 
serve any useful purpose. I think it is with a view to lightening the 
task of the scaven,ger that thill Hill has been introduced. I personally 
feel that it would have been much better if there 'had '1>e'en a provision 
to the effect that an amending illll would be deelnedtohave merged 
in the principal Act after it has been once passed. If that form had 
been adopted, then it would not have been necessary even 'to make any 
motion before this House for the repeal of the amending Act. It would 
have been automatically ruled out the moment t1l0se amendments were 
embodied in the principal Act. ' As It is, it will still be necessary to 
move for the repeal of the amending Acts. The words ~  I' unlc!>'s a 

~ t intention appears' " seem to lIle to be lto t ~ redundailt. 
Ii you want a change in the original words that' were introduced by 
J!leanS of the amending Bill, then you have 'to make a speci'l'! provision 
for that, but then it would cease to be a ~ l  Bill. I f!l'd that,the 
language of this clause is not happy, bU,t I' am not' prepared ~ t  '\i.I 
oppose or to support the motion. ' ,  , 

Mr. 'G. B. Spence: Sir, I am grateful to the Hohourable \ Member 
who gave notice of a motion fpt circulation for not having moved thl'l 
,llIotioll. ' As to what the Honourable Pandit Govind Ballabh Pant -said, 
;,·lth the utmost respect to. him I prefer the scheme afioptcdby the 
GOVeTIiment Draftsman to, the scheme indicated' by him. I. do not Ulink 
it fail' to say that the words" Ullless a different iutention ~  " are 
hi any way inept. Their effect is that if you want in an .Act repealing 
'8.ll amending Act to effect a real, and not a mere paper, repea1, you will 
have to use express language to indica'::e the intention. . 

Mr. President. (The, IIollourable Sir .Abdur Rahim) : The 'question 
is : 

" That the Bill further to amend -the General Clauses Aet, 1897. for iii ~ t  
purpose, be taken into ,consideration." 

The 'motion 'Wssadopted. 

mame 2 1\'Ias added to the Bill. 

Clause 1 w.as added to the Bill. 

The Title and the Preamble were ,added to' the Bill. 
!, 

Mr. C. B. 8pence : Sir, I move: 

.' 'I'bat the Bill be passed. ' , 

" 

is : Mr. Pr,eaident (.The HonQurable Sir Abdut Itahim) : The question 

',' That the Bill further to amend the General Clauses  Al't, ~  for a ,eertaill 
~ OIl  be passed." 

The motion was adopted. 



THE CHITTAGONG PORT· (AMENDMEN'l') BILL. 

'I'he Honourable Sir Muhammad Zafrullah Xhan ~ for 
Commerce and Nailways) : Sir, I beg to move: 

•• 'I'hat the Bill further to amend the Chittagong Port Act, 1914, for certain 
purposes, be· ta.ken into oonsidera.t.lOn.' , 

Sir the Bill deals with a number of small legislative amendmenm 
which have becloIile neeessary in the original Chittagong Port Act of 1914. 
Until'1928 Chittagong was a ruinor port and was administered by the 
Government 9f ~ ll l  In 1928 Chittagong was declared to be a major 
port and the,.GoVernment of India took over the direct administration of 
the port. 'f,he 9hittagong Port Act was amended in 1928 so as to transfer 
,the necessary powers 'linder the Act. from the Government of Bengal to 
the Governor General in Council. From time to time during this period 
that has elapsed since the administration of the port of Chit'tagong was 
taken over by the Government of India, the ~ ~t t  ~ been felt of 
minor ameni'ments, but Government were Ullwillmg to ~ lll  before the 
Legislature minor amending Bills at short intervals. It has noW been found 
that a· sQient number of amendments have become necessary to justify 
the bringiUg of a Bill before, the Legislature. Hence the Bill that is 
now before the House. Most of the amendments are of a formal 
nature but there are some which are of importance. The more important 
amendments are that the port authorities are being giv.enthe power 
to pay to the heirs of their deceased employees snch bonuses and gratui-
ties as the deceased employees had earned; arid also to set up welfare funds 
for the benefit of their employees. These provisions are more or l ~ 

along the liI$S of the provisions made in tlIe case of other major ports, 
with minor difl'erenees. and these differenc('s are due to' the conditions 
prevailing in the Chitta gong PO'rt as compared with other minor pprts ; 
fpr instance, with regard to welfare funds, in the case nf the Chittagong 
Port it is proposed by this Bill that in the case' .().f employees whO' are 
not dra,!ing more than Rs. 25.9 per mensem, there should be no direct 
:levy from the employees t l ~  for the purposeR of the welfare fund 
but that the fund in their case should cnnsist of ~ cpllected from 
{hem, uncLaimed salaries, forfeitures of provident fund, etc. Compar-
ing this provision with that in pne of the other major ports, say, Bpmbay, 
the difference is that in the case pf Born bay there is no such condition 
attached, that there should be no direct levy wom employees who are npt 
drawing more than a certain amount of salary a month, fpr the reason 
that generally salaries in the case pf employees in the {Jhittagong Port 
Trust are lower than in the case of ,Bpmbav. Then there is an amend-
ment authorising the Chairman to' t~ certain powers during . his 
temporary absence to the Vice.Chairman, and .so pn. No ot c ~ pf 'any 
amendments has been given and T am, therefore, llpt aw.are 'what'kind of 
criticism. if any, Honourab]e ~  have to the provisiollS of 
the Bill. On the whole, T should ima!rine that as the provisio¥ that 
this Bill seeks to' make are fpr the thl' beneflt pf the employees of' the 
Port 'I!ust, nO' seri,pus objection would be taken to' the Bill. Any criti-
clsm that mig-ht be fprthcoming durin/! the discussion pf the motipn fpr 
eonsideration I shan try to meet when T reply to the debate .. 
,. Sir, I move. 

c·.,(f ... "j 
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ltfr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
•• 'That the Bill further to amend the C,.,'hittagong Port ~  19i4, for certain 

purposes, be taken into consideration." . 

:Mr. Irl. A.nanthasayanam Ayyang&l' (Madras ceded Districts and 
Chittoor: Non-Muhammadan Hural) : Sir; I move, that this Bill be 
circulated for the purpose of elie:iting public Opinio!l ;thereon. 

The Honourable Sir Muhamma.d Zafrullah K.li&n.: There is no 
notice of any such motion. 

:Mr. President (The Honourable Sir Abdur RahimY : Then, I cannot 
allow it to be moved. ' 

Pandit Govind Ballabh Pant (Rohilkund anJ KUUlaon Divisions : 
Non-Muhammadan Rural)·: Under the rules, no ~ot c  is neces-
sary. . 

:Mr. President (The Honourable Sir Abdur Rahim): Still, if ob-
jection is taken that the Honourable Member had no ~ c  of COll-
sidering it, it cannot be allowed. \ 

Pandit Govind Ba1l&bh Pant : When there is motion fer considera-
tion, it is open to any Member to moye that the Hill be circulated for.the 
purpose of eliciting public opinion thereon.' 

Mr. President (The Honourable Sir Abdur RahinO : Is it!fair to the 
Member in charge of the Bill that no notice should b,e given)? 

Pandit Govind Balla.bh Pant: The Member in charge knows it very 
well that the rules require no notice. 

The Honourable Sir Muhammad ZafruUah Khall : I have not re-
ceived any notice up to this moment. 

Pandit Govind BaUabh Pant : Only half an hour ago hotice of this 
amendment was given in the Notice Office. 

Mr. President (The Honourable Sir Abdur Rahim) : If there is no 
objection on the part of the Member in charge of the Bill, it does not 
matter. But, if objection is taken, it is certainly valid because liembt'1'S 
are taken by surprise. The Chair has got to look to the convenience of 
other Members as well. They may have something to say on the point. 
They may like to consider this motion. If there was nl) objection, 
I would have allowed it to be moved. 

The Honourable Sir Muhammad Zafrullah Khan : If I had felt that 
this l~ a measure of a contentious nature or' that there were serious 
differences of opinion with regard to it, I would not have taken objec-
tion to the circulation motion on the score of want of notice ; but 
having regard to the character of the Bill, I am afraid I must object. 
Pandit Govind Ballabh Papt : But t ~ rules say' that when a Mem-

~  makes a motion that the Bill be taken into consideration. it is ollen 
to any Member of the House to move that the Bill be circulated to elicit 
public' opini?n without giving notice. . .' 

Mr. President (The Honourahle Sir Ahdur Rahim) : Such a nile 
has never· been observed. It has always been the practice in a matter 
like tills t.o g'il'e previolls notice of this amendment, and I must follow 
that practice.' But this role regarding tllree days' notice is not applic-
able. 
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~t Govind lsallabh ~ t : In ~t  it is not an a:meh:dment ; it 
is only a motion. When a Member makes a motion that the Bill be t~  
into consideration, it is open to anot11er l\'IemLJer to oppose that motion 
without giving any notice ~ t o  ::::limii'itrly, it is ope)!. to a Member 
to propose that the Hi? be circulated. The rules do not lay down any 
period of time for p.otlce. 

Mr. President (The Honourable Sir Abdul' Rahim) : It is ~ motion 
all the same. It is an a,mendment to the effect that the Bill be cll"'culated 
for the purpose of eliciting 'public opinion thereon. 

Pa.ndit QOvWi Ba.Ua.bh Pant: My friend, Mr. Ananthasayanam 
Ayyangar, will not make th'8.t motion, but I wish that you may not give 
a ruling to that effect. 

Mr. President (The Honourable Sir Abdur Rahim) :  I gave a ruling 
only the other. day that two days' notice is not required ~  the rules. 
But in a martel' like this, I have got to see to the convenIence of all the 

~  If no objection was taken to it, I would have allowed it. 

:Mr ... A.na.ntbasa.yanam Ayyangar : Sir, if I ain not in order to 
move my circulation motion, I have certainly got the privilege to address 
the House. There is no doubt that Chitta gong h8.';l been developed and 
improved from a small port to a major port. I also agree that it is 
necessary that there should be a. provision for the providentfnnd a.lid 
a fund for the welfare of the children of the people who die during 
service and leave their children behind. If the port of Chitta gong was 
scmght to be ~ o t in conformity with the other major ports, provi-
sion would have been made in 1928. But that has not been done. In 
the \1ircumstances, is it desirable that we should make an innovation in 
'i\'ie ease of ·the Chittag()Dg Port without 'seeing whether the provisions 
contained in the Bill are in conformity with those now in vogue in the 
other major ports T In order to enable us to kno,w all these things, it 
is necessary that we should have the opinion of the public and also the 
representations of the employees of other ports which will be highly 
'valuable. Therefore, I submit, that this Bill should not be rushed through 
like this., In my op-inion it is absolutely necessary that we should be 
.in poiilIession of the opinion of those persons who ,are the employees of 
other ports. 

I also find that a list of property has be-en attached and the third 
'Schedule has been included in clause 10 of the Bill. It includes various 
items of property bought from time to time by various departments and 
I.'ometinies acquired by the Governor General and vested in the Port 
CommiliSioners. As to what this consists of and how far third :Ilarties 
are' 'affected by this property, are matters on which we ought to have 
public opinion. I, therefore, say that the 'Bill is riot of such an urgent 
:~  that we I!Ihould be rushed throug-h like this at .the fag-end ci the 
day. 1 would, therefore, oppose this motion8011d if the Roqourablr., the 
,¥over considers t~ t it is very important, then he can bring it before 
't'he Honse at DeIhl. . 

.Xr. :9. Du O ~ o  : Non-Muhammadan) : Sir, the HonoUl"-
ab)e the ,Commerce Member ,is rather ~ t t  in bringing forward 
~lol  tins House so many '.Port Trusts ~l  He had his Cochin Port, 
BIll, Rn amending Vizagapatam Port Trust Bill and now he has ol ~ lt 
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before WI the Chittagong Port Trust Bill. Be has iIlrMdy informed us 
that next year h'ewill bring A. comprehensive Cochinl'ort l ~  Hil:!. 
8p:ealungon l ~  "Or the. inwan c()mlllercial commUll:lty and ot tileR 
keen deslie tq develop Indian poru., I would say at the olltset tha.t 1 
welcollle some of the provIsions that relate to the welfare and better 
control of thcse ports. 'Hut the Honourable the \Jommerce Member 
certamly knows how the lndian busincss community have from tlme to 
time ~  their criticism &:bout the formatlon of t ~ .Port Conunis-
sioners in every major port under the control of the ltoverD.llient of 
India. 
The Honourahle Sir Muhammad Za.frulla.h Khan : Will the Honour-

able Member kmdly speak up 1 1 cannot hear hUll properly. 
Mr. B. Das : I hope the Honourable the Commerce Member will 

consider the criticism that has been offered from time to time aoout the 
liberalization of the control of the Port Commissioners. bomehow, we 
find that most of the major port trusts are controlled by the Port Com-
missioners; the majority of whom are either offiCIals or Europeans. Yi. e 
wa;nt ~tt t Indian business men, Indian corporations and Inruan munlcl-
palitles sh'Ould have more control than they have at present. 1 remem-
ber 'WJiJ!en the Chitta gong Port Trust Bill was first dIscussed, my Honour-
able friend, :Mr. Anwarul Azim, voiced the grievances of the Chittagong 
people.and said that they had not sufficient VOICe on the Port rrrust. That 
~ c  stands and ought to have been redressed in the present Bill or in 
nbllleq-uent Bills ; anyway I do hope the Honourable Member will kindly 
exam.iJre that tt ~ lie being an·lndian will understand how the volume 
of Indian public opinion has grown and criticisms have been levelled 
against the management of Port Commissioners at every big port not 
Lo speak of small major o ~  like Chittagong. I was intenriing to level 
these criticisms when the Cochin Port Trust Bill would come and I wanted 
to raise a comprehensive debate then. But as this Bill has now come, 
I raise these criticisms so that the Honourable the Commerce Member 
will kindlY examine and will remove one of the long standing grievances 
under which the Indian businessmen and the Indian public bodies and 
local authorities. are suffering. It is ,no use giving one or two representa-
tions 10 the local authorities. I think the time has come if Port C<numis-
sioners are created, there should be public bodies and commercial bodies 
so represcnted so as not to make the Port Trust a purely official concern. 
A number of questions were asked on the floor of the House as to the 
yvay ill which tbeP'Ort Commissioners manage the Port Trusts, be it 
In Bombay ot Calcutta or Chittag"O:ng. I would. also like to know from 
the Honourable the Commerce Member whether the Chittagong Chamber 
of Commerce was consulted, whether any Chambers of Commerce in Cal-
cutta were cOl1Bulted as 10 the consolidation of the present Chittagong 
Port Trust Bin. Their ophri6iJ. 'would much f8.Jilitate the passing of 
tlt ~ RiH. . . 

Mr. Iroha.n LA1 llIaksena (Lucknow Division: Non-Muhammadan 
Rural) ; Sir, I ",ant to draw t11e attention of the Honourable the Com-
merce Member to-two. pointclwhich occurred to me. Firstly in clause 3 
of the Bill, we iind -cl ~ (2) says: . 

'.' Pto"rifted 'that ,110 BUell w8ltare fUDdIl IllIall be established withollt the prewU8 
~~ . af the. Go,:ernQr,(#n.Elral· ~ Cou,q\lil ;, and that the maximu.m amount to whieh 

any such fund may 'be 'IlUlrived to a.ectlmtilate s'hall 'he hed froiD time 'to time by 'de 
Governor General in CounciL' , 
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l1\lr. Mohan La! Saksena.] 
.  I ~ t to know wby t ~  restricLion has beeu Unposed. It is jUfit 
poasible that sim,iJ.ar re8trictions may exist in regard to other major 
ports, but it does !lot follow that now that we are empowering t ~ Port 
Oommissioners to institute this welfare f\1D.d, we must put this restric-
tion that they canllot c8tabhsh Rnywelfare fund without the sanction of 
the Governor General in Council. 

Then, Sir, in dause 4 we find another thing about which nQ mention 
has been made in the Statement of Objects 8.lJ.d ,Reasons and it is this : 
" To section 36 of the said Act the following proviso shall be added,. namely : 

• Provided that any resolution passed by the Oommissioners to dismiss or to 
reduce a Head of a Department shall not be carried into effeet without 
the approval of the Governor General in Council'." 

Now, my difficulty is this. The .expression ' Head of a Department' 
has not· been detined anywhere, either in the original Act or in the 
amended Act of I~~ nor in this Bill. As a matter of fact under 
!!ection 36, the Port OOmll1iSSlOners and the Chairman in certain caSes 
have powers of dismissal and sUjjpension. So, I would like to know 
whether it was on the recolllmenuation of the Port Commissioners them-
selves that this o ~ o  is being lnade and why has the ~o  
, head of a department' not been defined , 

Lastly, I should like to know whether the Municipal Board:· of 
Chittagong was consulted in connection with this Bill. It is very im-
portant that when you are goin;! to legislate for a major port and when 
you are going to add certain other immoveable properties as mentioned 
in S('hedule III, than what belongs to the Port Commissionerll at 
prcsent, it is nl'cessary that you should have consulted the Municipal 
Board. And if the Municipal Board has not been co-nsulted and the 
Chamber of Commerce of Chittagong which has got three representa-
tives on the Board of Port Commissioners has not been consulted, 
J think it is an additional reason that the Bill should not be passed at 
this stage, but should be circulated for l c t ~ public opinion or the 
discussion might be adjourned at this stage. 

Mr. N. M. Joshi (Nominated Non-Official): Sir, may I say one 
word in support of the suggestion ihat the discussion. oil this motion be 
adjourned. My suggE'stion is that this Bill does not provide fOr labOur 
representation in the Port Trusts .... 

Mr. President (The Honourable Sir Abdur Rahim) : But that is 
no ground for adjourning the debate. The Honourable Member could 
have tabled an amendment, if he liked. 

. . 

Mr. N. M. Joshi: That is a good gro.und· why discussion:' ~ l  
not be proceeded with any further at present. There are Port Trusts 
like Bombay and Karachi where arrangements have been made Jor thE' 
nomination of one lab01}r ri'presentatiye on eae4 of these P9rts. lao 
not think there is any 8n'angement made ih this 'Bill ofitholie lines. 
··That there should be repres.entation of labour on the 'Pol"t; Trusts is 
one of the suggestions of the Royal Commission on Labour. It has been 
. partially 1!'1VE'TI pffect to in Bombay and Karachi but no effect 'has been 
given' in this Bill .. Ttherefore fepi that some provisioDshould bemadf' 
for the representation 01 ~c  l ~o  ItChittagong 0)),: the. Cbittagong 
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Port Trust. I hope that the IIonourable the Commerce ~~  will 
not insist upon the Bill being proceeded with today. 

IIr.V. V. Girl (Ganjam cum Vizagapatam: Non-Muhammadan 
Rural) : Sir, with regard to clause 9 of the B}ll, provision has been 
made for the "estabhsnment of welfare funds. I should like to know 
from the Honourable the Commerce Member whether in the manage-
ment of these funds, there shall be representatives of the w9rkers and 
the management to dist·ribute these funds or spend from these fuuda. 

The BononrableSir lIrtuba.mmad Zafrullah Khan: Sir, certain 
criticisms have been offered against the provisions of the Bill and some 
Honourable Members have made the suggestion that discussion of the 
Bill should be postponed. I venture to submit that the criticism is not 
of a character which shows that the Bill is of such a complicated 
nature that Honourable Members cannot pay attention to its provisions 
as it stands and to proceed with it forthwith. To begin with, it has 
been said, look at tile Third Schedule which contains large numbers 
of items of property ; we do not know whose rights mayor may not 
be affected and therefore it would require careful scrutmy. Sir, the 
Bill has been before the House for a considerable time now. If there 
were any means of carrying out t ~ scrutiny of the Third Schedule, 
this could have. been adopted in the meantime. It has also been said 
that it would be necessary to consult the Municipal Board of Chitta-
gong with regard to these items of property. I submit that this is 
entirely unneeessary. As a matter of fact this apprehension has been 
~ t  in the minds of Honourable Members on account of the rather 
formidable character of this Schedule. But may I point out to them 
that this Schedule is practically a reproduction of the Third Schednle 
contained in the original Act and it has only been brought up to date 
by the addition of such items of property as have during the interval 
been vested in the Port Commissioners. This is not a new thing. 

Mr. Mohan Lal SWeDa : You have given particulars as well as 
survey numbers. 

The Honourable Sir Muhammad Zafrullah Khan: The properties 
are defined and' survey numbers are given.  One or two misprhlts will 
be c0rrected later on. But t.he" main schedule is the same as t.he original 
Bchedule. 

~  a good deal of criticism has been directed towards the 
constitu!ion of the Port Trust and the official character of a large num-
ber of the Commissioners. That· piece of c t c~  was levelled not 
so much against the provisions of the present Bill which, -it has been 
'admitted by Honourable" Meu;tbers opposite, are not open to objection 
.in principle, but against the constitution of Port Trusts generally. I 
submit ,with "great, respeet that that is nota subject which can be dis-
cussed in the course of a debate on this Bill. This Bill does not in any 
manner deal with the constitutIon of the Pot"t Trust itself. That is ~ 
geneTal question. I am ~ that it has often been raised on the floor 
of the House. I /lm fully aware of the cr'itic.i$1Ds that have ~  levelled 
against the constitution of the. Port Tl"Dsts of major Port.s. But I 
again repeat that· this is not the occasion on which it can become a 
relevant matter for diseussion. 
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Then, it was poirited out that there is a. proviso to cl ~ 3 stating 
that no welfare funds shall be established without the prevIOus cpnsent 
of the Governor lieneral in Councll and that the Governor Gen'et'"al in 
Council might set a limit to the maximum amount to ~  any such 
fund may be allowed to accumulate from time to time, I <1.0 not know 
why objection is being taken to that proviso. I was really un'able to 
understand the point of the objection. The explanation of the proviso 
obviously is that rules must be framed in respect of these welfare 
funds, and I have no doubt that the ordinary procedure, will be that 
the Port Trust will send up their suggestions with regard to any such 
scheme and the Department will ..... . 

Mr. Mohan La! Baksens. :  I may inform the Honourable Member 
that under the Act rules for this fund shall be framed by the Com-
missioners themselves. Why this sanction T 

The Honourable Sir Muhammad Zafrullah Khan; To scrutinise 
and see that the scheme is so framed that the welfare fund shall be pl'O;-
perly administered and that all precautions shall be taken. 

The proviso secures that any scheme for the establishment of such 
a fund shall be submitted to the Governor General in Council who will 
have to be satisfied that the scheme is a beneficial and satisfactory 
scheme. 

Prof. N. G. Ra.nga : May I ask for some information with regard 
to fbis welfare fund T My Honourable friend, Mr. Girl, has already 
put that question and the Honourable Member has not eared to answ-er 
that yet. Clause 9 of this Bill as it is here ..... . 

The Honourable Sir Muha.mmad Zafrul.la.h Khan :  I am still dealing 
with the criticism of clause 3 by Honourable Members who spoke before 
Mr. Giri, and J do not know what warrant the Honourable Member 
had for assuming that I did not intend to touch on the point to which 
he llils referred. I had not yet concluded my speech. 

My submission is that there is nothing in this proviso which need 
cause any apprehension. If at all, it may be described as&n ·extra 
precaution. Surely an extra precaution cannot be the subjeet of 
adverse criticism. 'I'he Port Trust at Chittagong has not been estab-
lished for a long enough time, uor has it attained to the position 
which Port Trust in other major ports have ~t  and therefore 
any extra precaution in the case of this Port Trust might I think well 
be justified. ' " 

Then, Sir, the next criticism was that the municipal"' o ~  of 
Chittagong should have been consulted, for two reasons, one ofwhiep 
I. have l ~ dealt with, nam.ely, that the, Third Schedule sets. ~ t ' a 
bst of propertIes to be vested III the Port Trust and that that ought to 
have been scrutinised by fhe Municipal Board. The second reason 
given was that the port is. being made a major port and the municipal 
boar-d should have had some 'say in, the matter. 1 explained 'in my 
speech when moving for eonsideratiori tnat the port was constituted a 
major port in ~ -- o  years o~ It is not being 1llsde ,a ma,;01." 
port by this Bill. 'P" . 



, , 

"Lastly; 'infonution '11.. ,esk.e.d ,for by, Mr. Giri, and that is the 
point which Prof. Ranga ..... . 

Mr. Mohan Lal Saksena: What about clause 4  T 

The Honoura.ble ail-'ltuJta.tiimad "zafrtiIlah Khan: As to that it 
was said that there is no definition of" Head of a Department". I 
should have thought that that was not a difficult matter at all. "Head 
of a Department " is a perfectly well understood expression all over 
the administrative offices and no statutory definition is called for. I 
believe there is a similar provision in the case of all the other major 
Port Trusts, that dismissal or reduction of a Head of a Department 
requires the ~ ct o  of t~  . Go,:ernor General ip. o ~c l  That, ~ a 
matter of fact, was an omIssIOn'm the Act of 1928 WhICh IS now belUg 
set rigbt. 

With regard to clause 9 the question was if the welfare fund is 
being administered by representatives of the employees. There is at 
present no welfare fund in operation. A welfare fund may be estab-
lished after this Bill has become law and rules are framed under it, 
and therefore there is no question of, its being administered at the 
present moment by any particular body. But I imagine that when 
established it would be administered by the Port Trust, though it is a 
question of rules and regulations. I therefore submit that there is 
nothing ill this Bill whieh neefl, delay its consideration by the House. 

Prof. N. G. Ranga : Sir, with reference to clause 9  I should like 
to draw the attention of the Honourable Member to the fact that the 
Payment of Wages Bill was passed by this House and according to 
that such welfare fundfl have to be started in order to make provision 
for the utilisation and administration of funds that are got out of fines 
realised from such officers and servants and such other' properties. 
To govern these welfare funds a certain procedure is also laid down in 
the Payment of Wages Act, I should like to know whether the Pay-
ment of Wages Act does not apply to this Port 'frust also. If it does 
apply to it, I do not think there is any special necessity 'to include a 
clause like this. If on the other hand it dof's not apply to it, I will 
like to know whether Government will be willing to bring their rules 
that will be framed for the governance of ,this welfare fund unde:r 
this partieular clanse in line with the principles outlined in the Pay-
ment of Wages Act. I should like to have this information before T 
can decide whether to support this motion for consideration. 

The Honourable Sir Muhammad Zafru1la.h Xhan : Sir, I am afraid I 
cannot make a commitment in advance on behalf of the' Port Com-
missioners. All that I can say is that the suggestion made by the 
Honourable Member will be considered. 

Mr. Prell!dellt (The Honourable Sir AbdUl' Rahim) : The question 
is : 

"That the Bill further to amend the Chittagt'ng Port Aet, 1914, for eertain 
purposes, b(>. taken into consideration." 

The motion was adopted. 

Clauses to 2 to 9 were added to the Bill. 
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Mr. President (The-Honourable Sir Abdur :Bahim) ! The queStion 
is: 
., That clause 10 stand part of the Bill." 

Mr. G. B. Spence (Secretary, l t ~  Department) : Sir, I 
move: 

is: 

is : 

•• That in clause 10 of the Bill, in the proposed new Thir.l gebedu1e : 

(i) in paragraph 1 of Part I for the figures '402' where they oceur for tb_ 
first time, the figures • 403' be Bubstituted, 

(ii) in paugraph 11 of Part II for the figures" l154 ' where they occur for 
the second time, the figures • 1151 ' be subst;ltuted." 

This amendment merely corrects errors. Sir, 1 move. 

Mr. President (The Honourable Sir Abdur Rahim) : The ;question 

•• That in clause 10 of the Bill, in the propollEld new Third Sebedule,.: 

(i) in paragraph 1 of Part I for the figures' 402' ~  they occur for ~  

first time, the figures • 403' be substituted, 

(ii) in paragraph 11 of Part II for the figures' 1154 ' where they occur for 
the second time, the figures '1151' be substituted.' , 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That clause 10, as amended, stand part of the Bill." 

'fhE' motion was adopted. 

Clause 10, as amended, was added to the Bill. 

Clause' 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

Mr. Mohan Lal Saksena: Sir, I rise on a point of orde.r. I take 
objection to the motion being made by the Honourable Member und('r 
Standing Order 49 (2), which says: . 

" If any amendment of the Bill is made, any member may object to any motion 
being made, on the same day, that the Bill be passed, and such objection shall prevail, 
unless the Presidl'nt in the exercise of his power to suspend this standing ordl'r, allows 
the motion to be made." 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member may assume that I suspend' theSt/W,ding O ~  

The Honourable Sir Muhammad Zafrullah Xhan: Sir, • I ,beg to 
move: 
"That the Bill, as amended, be passed." 

Pandit Govind Ballabh Pant: Sir, the O ~ l  :M1mber 
objected to our motion for circulation and we thought that he would 
have the chivalry to rcspect and observe the rules scrupulously. 

Mr. President (The Honourable Sir AbdUl" Rahim) : ,The question 
it: 
"That the Bill, as amended, be passed.",. 

The motion was adopted. 



STATEDNT OF BUSlNESS. 

The BODOurSbie:· •. :~ :110108 (Memberfor"lndustries:' and 
Labour) ':Sir, I -have to i#orni 'the House that in" accordance with 
what appea!s to ,be the ~~ l desire of Honourable Members, I ~ 
decIded not 'to'move the Road Resolution during the course of the 
current Se$Sion. I' may' :a1so: mention that representations have been 
addressed to the Leader of the House for the aHotment of Government 
time to enable a private Bill passed' by the Council of State for the 
Letter mariilgement of'the:DurgahKhawaja Saheb, Ajmer, to be taJiep. up 
in this Chamber during the co ~ of the p-resent Session. In ~ c  

to these representations we have agreed to allow this Bill to betaken 
ontb.e oo cl~o  ~ :  o ~ t  l: ~  conditionall1" on all.Gov-
ernment busmess bemg l ~  on Thursday a.pd on Honourable 
Members then desiring that the House should sit an Friday for the ~ 

posal of this Bill. In view, however, of what I understand to be the 
desire of all Honourable Members that the Session should terminate as 
soon as possible,' we cannot agree to this Bill being proceeded with if 
Covt'l'Jlment business is not concluded on Thursday. Finall;y, Sir, I 
should mention that as Wednesday in this week, though not a gazetted 
holiday, is the date of an important Hindu festival, we propose that the 
House should not sit on the morning of that day but should meet at 
~ P.M. anel that Questions should be dispensed with. I understand, Sir, 
that you are prepared to agree to this arrangement. 

Some Honourable Members : Questions should not be dispensed 
with. 

Pandit Govind B&ll&bh Pant (Rohilkund and Kumaon Divisions: 
Non-Muhammadan Rural) : Sir, there is a general feeling that the 
House should not sit on Wednesday, it is shared by most Members on 
this side and I think several sitting on the other side sympathise with 
this desire and would welcome a decision to this effect. I am streng-
thened in making this suggestion by what we have been able to do 
today. ~ remains now is very little and I have every hope that 
we will be able to finish the remainder of the business in two days. In 
any case we have to meet here on Thursday because the Companies Bill 
cannot possibly be brought to the House before Thursdav. As we have 
to meet on Thursday, I suggest that the House shouid not meet on 
WeJnesday. 

Mr. M. S. Aney (Berar Representative) : Before the Honourable 
the Prt>sident gives his final ruling, I want to make one observatioll. I 
find that the Honourable Member is willing to have the House in the 
afternoon and not in the forenoon of that day. I wish to say that it 
is a holiday intended for the performance of Shradh which means that 
the afternoon is the part of the day ~  for that purpose ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : It is not 8 
gazetted holiday. -

Mr. M. S., Aney : It may not be : but the point is this: if a holi-
day is to be observed, the afternoon should be clear and I would there-
fot:e request that the whole day must be declll.red as a holiday for that 
purpose. 

( 3047 ) 
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TIM Honourable ll ~ ~ ~ ~  for 
Commerce and Railwaya): JdayI submit, Sfr, tliatthis question might 
be taken up tom.orrow,. for tpe realion, that if the House gets through 
the Civil Procedure Code (Amendment) Bill and also agrees to the 
motion with regard to tne Bill further to amend the Trades Disputes 
Act tomorrow, then perhaP.$ t~  House will not sit on Wednesday, 
as there may not be enough o ~  fl?r that day. . 

Mr. President (The Honourable Sir Abdur Rahim) : The matter 
may be mentioned tomorrow. The House is adjoumed till 11 0. 'clock 
tomorrow. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 13th October, 1936. 
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